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B a—

The Lok Sabha mat as Eleven of the Clock
(Mr. SPEAXER tn the Chair]

ORAL ANSWERS TO QUESTIONS

Shifting of Plants from U. K. and
Netherland to India

*.
*181. SHRI N. K. SANGHI ;
SHRI INDRAJIT GUPTA:

Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state:

(a) whether three British and one Dutch
firms after closing done their manufacturing
operations abroad have decided to shift
their Plants to India under a package deal
approved by the Government of India ; and

(b) if so, the main terms and conditions
agreed upon in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY): (a) and (b). A Statement
is laid on the Table of the House. [Placed in
Library. Ses No. LT—1570/72]

SHRI N. K. SANGHI: May I know
from the Minister whether the shifting of
these plants into India from different count-
ey of oot slowing. the
development of not the
shifting of companies and plants in Joreign
countrics to India? 1 would also like to
fmow sa to whether the Micister has any

2

other proposals which are under negotiation
and if 50, which are the factories for which
negotiations are going on.

SHRI MOINUL HAQUE CHOUD-
HURY : There is no change in the Industrial
Policy Resolution of the Government of India.
Each case has been examined om merits,
These cases were sponsored by the Foreign
Trade Ministry as export oriented schemes,
Each casc was examined on merits. It was
found that they would be beneficial to the
mterest of the country and therefore they
were agreed to. There are two or three such
cases which are under the examination of the
Government.

SHRI N. K. SANGHI : The Trade deve-
lopment Authority has stated that there are
25 cases which are under negotiation. May I
know from the hon. Minister as to the foreign
exchange involved in the case of these facto-
ries to be imported into India. Would that
be in the form of deferred payment to be met
out of exports or payments to be met from
the exports to be made later on ?

SHRI MOINUL HAQUE CHOUD-
HURY : If a scparate question is tabled to
be answered by the Foreign Trade Ministry,
they would be 1n a positon to aaswer it;
they may bave somec proposal with them;
but unless and until they forward them to
my Ministry, they do not come under my
consideration.

SHRI N. K. SANGHI: My question is
very simple. Payment of foreign exchange is
involved. Are thest to be met on deferred
payment basis from exports to be made or
they are to be met and exports will follow ?

MR, SPEAKER : what i8 the term of
the payment ? That is all his question.

SHRI MOINUL HAQUE CHOUD-
HURY : In different cases there are different
terms. For instaice some cases are on losn
basis. I have mentioned it io my statement.
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Endustrial Development of Gujarat

*183, SHRI PRABHUDAS PATEL :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

{a) whether the Union Government have
pruposed certain  measures to remove all
“roadblocks” in the devclopment of industries
in private and public sectors in Gujarat State;
and

(b) if so, the measures propoused to be
taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). It is not clear what the Hon'ble
Member refers to as  ‘roadblock’ in the deve-
lopment of Industries. Iodustrial policy is
formulated to apply to the country as a
whole. No separate measures have been
proposcd for Gujarat State.

SHR1 PRABHUDAS PATEL: There
arc major road-blocks in the development of
industrics in the State, as for example, short-
age of power, inadequate and untimely
supply of coal and s0 on. May 1 know what
steps have been contemplated by the Ministry
concerned ?

SHRI SIDDHESHWAR PRASAD : Power
shortage or coal shortage does not concern
this Ministry. If these things are brought
to the notice of the concerned Ministries by the
State Government of Gujarat, certainly they
will be taken care of.

SHRI PRABHUDAS PATEL: If these
ate not the cancern of this Ministry, then will
the hon. Minister tell me what the Ministry
has contemplated regarding residual fuel
oil that has been supplied in Gujarat ? The
prices have not been fixed and since the last
so many ycars, this question has remain~d
unducided,

SHRI SIDDHESHWAR PRASAD : This
matter i3 being dealt with by the Ministry of
Pettoleum: and Chemicals

MR. SPEAKER : This gquestiou should
be directed to the proper Ministry, because it
does not concern this Ministry.
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SHRI PRABHUDAS PATEL : Ultimate-
ly, it concerns the Ministry of Industrial
Development also ?

MR. SPEAKER : Ultimately, it concerns
the whole Cabinet also. But it is the
Minister concerned to whom this question
should be addressed.

St peR W W ;. Fsyw qERy,
¥ aod "t ¥ gAY wERT A ATAAT
wm § 5 owh mam A g@aw ¥
AT ¥ Wt qamn fF a8 ¥FEw gew
s & fo¥ wrd srenr § saTe Ad w7
@ & oo X 2 I 9uN = ¥ T
gU I Fra gt daifaw Aifg
Arf ol @ W@ IRM A v
¥ IR ¥ yiw Farw w1 ¢ e e
grea wUE ¢ WS JAgesT I Ium
vt & 3@ IO A P FER U
¥ AmE § A gvER A AT WA A foy
g W frar & fr gwer Sow W R
= 7 ?

wW WY . AT e AR
aed T ¥ £ ety gw @
qEAT & |

o g W e e oAy

SHRI P.K. GHOSH: Just now, the
hon. Minister has stated that shortage of
power and shortage of coal are not the
concern of this Ministry but that of the
State Government. . ..

SHRI SIDDHESHWAR' PRASAD: I
have not said so.

SHRI P. K. GHOSH: I just want to



?

5 Orel Ansrons

koow what measures the Ministry of Indust-
ral Development has taken to remove those
shortages.

MR. SPEAKER: The hon. Minuster
said that this should have been brought to
the notice of the State Government. I think
the hon. Member did not hsten to him
attentively.

SHRI P. K. GHOSH: Development of
industries comes within the scope of the Mim-
stry of Industrial Development. So, if there
is any difficulty, naturally, the Government
of India should take it up.

SHRI SIDDHESHWAR PRASAD ;
There are two things. One is shortage of
power and the other is shortage of coal. The
State Government should take up the matter
with the Mimistry of Irngation and Power in
the case of shortage of power, and with the
Minstry of Steel and Mines in the case of
shortage of conl Unless these are brought to
the notice of these Muimstries, which are
directly dealing with these subjects, no steps
can be taken.

MR. SPEAKER : Hon. Members think
that everything relating to industries comes
under this Ministry, but the answer given by
the hon Minister is right.

SHRI H. M. PATEL: Surely, the
Ministries in the Government here do not
function in s0 compartmentalised manner that
the Ministry concerncd with the development
of industries does not pursue matters which
come in the way of industrial development,
Why should this Ministry not find out the
reason for power shortage and coal shortage
and other difficulties ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : My hon. friend has assy-
med that these were brought to our notice,
These were not brought to our notice, The
reply given by my colicague was that if thege
were brought to the notice of concerned
Ministrics or ourselves by the State Govern-
ment, they would certainly he ldoked into, but
Government are not wotking in s compart.
mental fashion.

CHAITRA 9, 1894 (§4K4)

*184. SHRI C. JANARDHANAN :
SHRI MUHAMMED SHERIFF :

Will the Minister of INDUSTRIAL DE-
VELOPMENT be picased to state :

{a) whether Government are aware that
at a seminar organised by the National Alli-
ance of Young Entreprencturs, it was decided
to recommend to Government the setung up
of an apex organisation to make available to
the small scale entreprencurs, commercial,
technical and management consultancy
service ;

(b) if so, the broad outlines of the recom-
mendation ; and

(¢) the decision taken by Goverament in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) A National Semunar on Consultancy Ser
vices was organused by the National Allance
of Young Entrepreneurs at Delhi oa the 26th
and 27th February, 1972. Government have
nut received any reference from NAYE in

regard to the recommendations made at the
Seminar,

(b) and (c). Do not arise.

SHRI C. JANARDHANAN : In view
of the fact that our new and young entre=
preneurs throughout the country experience so
much difficulty due to lack of experience in
starting new industries and the Government
of India are 30 anxious to industrialise the
country, will Government consider the matter

of setting up such an organisation to
industries ? help pow

SHRI  SIDDHESHWAR PRASAD
Mh"‘“ﬂvlﬂmmuﬁ:
sation which is doing this work,

Wbmﬂsmmrm
taken steps to iswe matrugtions 19 the canseal
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organisation as well as the State units for
assisting new and young entrepreneurs.

SHRI C. JANARDHANAN : 1 know
perfectly well that there is such an organisa-
tion and in some States some other organisa~
tions are coming up. But they are not really
helping the industrialists. That is why I ask
whether Government will take positive steps
to help these industries throughout the coun-
try, that is, setting up organisations m all
States so that these complaints from industna-
lists would not come up.

MR. SPEAKER : It is a suggestion for

action.

Limit of Advertisements in Newspapers
to 40 per cent of Space

#185, SHRI JHARKHANDE RAI : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Newspapers have been
recommended to wvoluntarily limit the quan.
tum of advertisements to 40 per cent of the

space ;

(b) if so0, the main features of the reco-
mmendations ; and

(¢) whether this has been implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHI) : (a) No, Sir.

(b) and (¢) Do not arise,

st WTCWE W T AT §1 AT
¥T FTHIT FT SATH 4T & A1C 99!
o @ FR 97 fayma & w9 # faadr
W ¢ fr owga ¥ ugm, smifaw o
T AT AN JE@ATT F §G w0
T A A W faEeAl ¥ @A
FaE?

SHRIMATI NANDINI SATPATHY :
No, it 18 not a fact that three-fourth of the
newspaper space iv being utilised for adverti-
sements, but it is & fact that we get & num-
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ber of complaints from different parties that
the space used for advertisements is not pro-
portionate.

ot ATewd T : AR I KW AR
o faerad fasft § 47 S el =
Fre fear § o frslt & oY wa Preg &
5t w5 #1 fadas O oW & @
A T FAET fqwre g, afg & At Fw Aw
17 afx 48, at &4y 78y ?

SIIRIMATI NANDINI SATPATHY :
Government are thinking of comstituting
a fact-finding committee which will go into
details of the economics of newspapers. When
we get their report, further action will be
thought of,

SHRI ANANTRAO PATIL: Thereis
neither a voluntary nor a statutory limit to
advertisement space in newspapers. The
Press Commission had recommended 40 per
cent maximum space, but at present we find
80 per cent space in newspapers taken by
advertisements,. We have also to remember
that we are importing newsprint from abruad
and so much advertuement space taken by
some newspapers means less newsprint for
other newspapers. In the last session, an
asurance was given that a fact«finding come
mittee would be appointed. What concrete
steps do Government proposc to take either
to implement the Press Commission’s recom-
mendation or to tax advertissments ?

SHRIMATI NANDINI SATPATHY :
I he recommendation of the Press Commission
was that the newspapers should voluntarily
adjust themselves to 40 per cent advertisement
space and 60 per cent news space. But 17 or
18 years have clapsed since this recommen-
dauon and natuially things have changed
during this period. We propose to have a
fact-finding committee very soon, probably
within a week or so, which will go into de-
tails of the ecconomics. As I hawve already
said, only after receipt of their report, we
will decide about it

.;.
*}86. SHRI NIHAR LASKAR :
SHRI S. M. BANERJEE :
Will the Minister of HOME AFFAIRS be
pleased to state :

(») whether Government are thinking of
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bringing & legislation before Parliament to
prevent defections ;

(b) whether all the political parties are
being or have been consulted ; and

{c) at what stage the matter stands at
present ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) Yes, Sir.

(b) Legislative proposals, based on the
recommendations made by the Committee on
Defections, were discussed by the Prime
Munster with leaders of  political parties on
the 10th December, 1970, Since the discussions
were not conclusive, the Prime Minister wrote
to the leaders explaiming the various points
raised at the discusstons and sought their
specific reactions  Replies from some of the
leaders have still not been received.

{c) The views of the Chiel Minuters, in
regard to the legislative proposals, have been
obtained and are being examined.

SHRI NIHAR LASKAR : Since some of
the political leaders, to whom the Prime
Minister has already written, have not sub-
mitted their comments, may [ know which
are the main points on which they have not
agrecd wo far ?

SHRI K. C. PANT : About those who
have not written to the Prime Minister, it is
very difficult for me to say what are those
points, hut, at the meeting of the leaders of
the Oppaosition with the Prime Minister, two
mamn points emerged : one was whether it was
enough to dusqualify a defector from getting
an office for one year or whether it was neces-
sary to have something more stringent like
disqualifying him from the membership of
the House. The second point related to the
definition of a defector. On  the two points,
there was some discussion.

SHRI NIHAR LASKAR: May I know

whether it is possible to give the names of
the party leaders who have not given thewr
comments so far ?

SHRI K. O, PANT: Replies to the
Prizye Mirdstier’s letter have not been received

CHAITRA 9, 1804 (SAKA)
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from leaders of the Akali Dal, the Indian
Union Muslim League, the Forward Block
and the DMK,

SOME HON. MEMBERS rose—

MR. SPEAKER : Do you feel that defec-
tion after the last clections ? (Zuterrapiions)

oY quo  QWo WAt : st WY ATY
TR % T s @y guIwd
fedwrm gt g arer A § A G
Iu frdt & o w1 garer d=r € ww

g —

St ATTAA /Y AW : gH TE@ TH)
2

oY Qo Qo wAWT : & wreAT qrgar
g s A o o e W,
YA qret g1 ¥ JE o F qv o
FAE a8 H omr § A wwoag
fedwer @ ofcarar ¥ sy ? e
et SrewT wft ardf ¥ e wr§ srav

¢ Y v 3w A fedwex sot fgrar

(Interrupton) 1 want to know the definition of
defection,

MR. SPEAKER : Itis a very good sug-
gestion for action.

SHRI 8. M. BANERJEE: I want to know
whether, before talking a final decixion, the
dcfinition of defection will be recontidered,
because we cannot go on like this, For exame
ple, Vibhishana defected from Lanka and
Joined the ranks of Rama, and he was not
considered a defector. (Interruption)

SHRI K. C. PANT : Mr. Banerjee will
get a chance to use all this skill when the
legislation comes up before this House. In
the meantime it will be our effort to set that
the Oppositiolh raoks are not depleted.
{Interrupison )

PROF. NARAIN CHAND PAWRAR!
May I know whether
also be covered by the deﬁnuimu!’dﬂacﬁm
or only the political partics, as has boen
mentioned here in the quéstion ?
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SHRI K. O PANT : The final view will
be taken by the House when the legislation
comes before the Howse. But, according to
the principles that the Committee on Defece

tions adopted, Independents do not come
within that definition.

off AT wresht : war g AW R
fir fre® ware ¥ fagre & o+t aor-anepat
w fevr A ¥ olx X Pm oy ? wmav
g it g § P fage & whw
fedwex § S sfrsiww ¥ ¥ ar
fearc e o @r &)

MR. SPEAKER : This question does not
arise ; it is not relevant.

*ft T Wrelt ¢ Wsw  APRY,
7g ¥ Wadz mff § ? aw ot A
frerared 1 Q@ WRY ) fafaee wman
wrauy N fedwe 5@ @A fam
# wrf qrdw are war auEt W
e g

MR. SPEAKER : He s asking a specific
question about Bihar. Here the question 1s
about legislation, not Bihar. He should not

bring in Bihar in all questions.

ff TrwreAre Stet ¢ aenw  wARRT,
g Yy AW Ay e T Qg Y T
aw fedwm Tt wvF aem F) o
o faeamd |

weaw W 9w AAT A wET
fs oz wme Wl aff & N
arededy ¥ FAE 7

ot crTeere weol < arsaw g,
w ag o Tt qEr o v d 7 gw
amy § e wwe zare fag o fafree
T ¥ Wi g A 8

MR. SPEAKER : Order, please, It will
not go on record, whatever you may speak.

SHRI ANNASAHEB GOTKHINDE : It
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has becn stated by the hon, Minister that
independents are not covered in the defini-
tion of a defector. I want to know whether
rebel candidates who defy the party and
subsequently become successful would be
covered in the definition.

MR. SPEAKER : These are bypothetical
questions. According to the rules they could
not be permitted,

Applications for manufacture of Cement

*191. SHRI PAMPAN GOWDA : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether a number of applications
have been received by Government for the
manufacture of cement ;

(b} if 30, how many of these are for new
venture and how many are for expansion of
existing capacity ; and

(¢) what are the capacities applied for
in each case ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Sir.

{b) 53 apphcations arc for setting up
new cement factories and 34 are for expand-
ing the eéxisting cement factories,

(c) The capacity applied for new
factories is 18.68 million tonnes and the capa~
city for expansion iz 8.6 million tonnes

SHRI PAMPAN GOWDA: Whatis
the percentage of production in the public
scctor and in the private sector.

SHRI SIDDHESHWAR PRASAD : The
public sector cement factories have just
started. Most of the production is in the
private sector.

SHRI PAMPAN GOWDA : May I know
whether the existing units are working to
rated capacity ; if not, what are the obstacles?

SHRI SIDDHRSHWAR PRASAD :
Most of the uuiss are working to fated
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capacity. Onc or two are facing power
shortage. Otherwise, they are working to
rated capacity.

ot wew  fowie @t @ woRaA ¥
Wz IURT * oOgAT & TR T wgt wG
¥t gfcrdmenr e § ol I ay &
T adIr M ar A g ?

ot fadewe STy : TERUTT X ¥
Fvq ¥ uftrdwey Jlew § : dww
@iz, feeeht s o I Toreor woaet
fafuze, €10 w0 wresy, 7§ Rt A
gatfrafee iz serar fafide

ot 7w foete Wt @ wERw
Y gy fgre kA A M v €

ot qum feme ot : S wE ¥
a7 #E) aaray & 5 oY gfedweer ofewr
g o AT ¥ war wEArdy @ Wy &)

st fadTae sane : ¥ §T gierdeey
frarardi &1

st wrerlht A WY ofteeeew
faarrdi= §, 9% AR A w4 A% Ay
&1 S 7

SHRI SIDDHESHWAR PRASAD: We
are taking steps to take these cases to the
Licensing Committee.

SHR!I SUBODH HANSDA: Is there
any application from the State of West
Bengal to set up a factory in Purulia Distrct,
and if so, what is the fate of that application ?

SHR1 SIDDHESHWAR PRASAD:
‘There is no such pending application.

sl et O Asr wAW
e, wHg W @i T SrowTaT 9Ry
WY ot §T | JUET W4T g oW ug
WAy a1 ) !
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Wt fedwmy waw : o qqw H
TeqTC ¥ Wi 7 srowrr qur ¥ s
g Y § SEd awar A WE o
ygafa A A g g1 Aoy AR gy
gER Ol ¥ @i & TTeEw wed &
T ¥ fyare frar ar w@r ¥ B
AT §T A WA aeeqr ¥ foar 8,
T A A anft g Y o W

oft wyrfiow Tag www : w7 S
PR & W A & T A &
AT YNt gu § 5 gy dwefat
¥ Yy e o fear o 8, R
ArAaT FEd qE A § Al ek
AT g ?

wOW AW : Jg AT A1 dNE
AR FA R IR A

ot wgrdiew fog ww . J aved
A AAT LN

sw A . @iz aly wr
T wOw ¥ gy Wy ?

SHR! PARIPOORNANAND PAINULI ;
I want to know whether the cement project
at Dehra Dun district bas been finally decided,
if s0, whether it will be in the public sector,

what will be its production capacity and when
it will be set up.

SHRI SIDDHESHWAR PRASAD : Effeo-
tive steps in this regard have been taken by
the Cement Corporation of India. The
production capacity will be 2 lakh tonnes,

MR, SPEAKER: If you mention one
individual name; then there is no end to the
supplementaries. I cannot stop others.

SHRI PARIPOORNANAND PAINULI :
When will it be set up.

ot vw feww . Srens wgh,
& st oft & vy amger % Rgogw
# dftiie Dl Wt & geew § og af
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Y swr qur AT ow off afy e By ogw
s X I ® §, i 7w el
2% ¥ IF I3 qranr ! Wy ag fafea
*7 ¥ wardh fr ag e 1 sTeETY
W aF g qF o ?

MR. SPRBAKER : He is asking the same
question.

ot wen Foy Wit & oo wEew
F e wgaT g B darw ¥ A Wi
xfrﬂﬁ&.wﬂw g ¥ Wl

W WERW s Ay ag ¥ fw
et cveared aré &, ser< e ¥ o
grft & 2w & Sl o

Nationalization of Key Industriss

+
#192, SHRI BIRENDER SINGH RAO:
SHRI V. MAYAVAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) whether there is any proposal under
consideration of Government to nationalise a
number of Key Industrics as a measure to
remove poverty in the country ; and

(b) if s0, the names and number of such
Key Industries which are likely to be
nationalised during the year 1972-73 2

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL
HAQUE CHOUDHURY) : (a) There is no
such general proposal under consideration of
the Govermment.

(b) Docs not arise.

SHRI BIRENDER SINGH RAO: May
I koow whether the Government propose to
nationalise at any time in future key indus-
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SHRI MOINUL HAQUE CHOUDHU-
RY : I cannot probably describe the Govern-
ment’s policy better than in the words of the
Prime Minister, when she spoke in the Rajya
Sabha during the debate on the President's
Address last week. The substance of it was,
that Government were ncither afraid nor
averse to nationalisation, but nationalisation
was only one of the instruments available
with Government for control of an industry
in the public interest. The expansion of the
public sector, the provisions for taking over
industrial units under the Industrics Develop-
ment and Regulation Act, the regulatory
provision of the M. R. T. P. Act, and the
control exercised by public financial institu-
tions were all possible alternatives which
could be applied singly or in combination.
Whether these instruments should be used or
nationalisation should be resorted to wasa
matter for decision by the Government on
the facts and circumstances of each case and
each industry. Thercfore, this is a matter
which is under the constant review of the
Government and we will decide alter studying
each case according to the exigencies of the
situation.

SHRI BIRENDER SINGH RAO: 1
have not enquired about naticnalisation of
nck industrics. My question is very specific.
I wanted to know whether there is any plan
under consideration of the Governmeant to
nationalisc key industries like textiles, sugar,
tractors, ctc.,, to bring down the prices of
consumer goods, with a view to remove
poverty.

SHRI MOQINUL HAQUE CHOUDHU-
RY : I bave already answered it.

SHRI BIRENDER SINGH RAO: Do
I take it that there is no proposal to nation-
alise industrics in this country ?

SHRI MOINUL HAQUE CHOUDHU-
RY : That too I have already answered.

off ware wye ;W6 agEE ¥ aY
wary fear & s dear 193 w1 X o
192 wt warwr fear f oY 1+ wefag
Ty & Wy o qeT W § B
Y o e ¥ e ffvel §
ok qur ot & B g Pl et
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SHRI MOINUL HAQUE CHOUDHU-
RY: Iam very sorry, T cannot disclose
particular scheroes under the conwmderation of
Government for nationalisation of industries.

SHRI S. M BANERJEE: I do not
want the hon. Minister to disclose any
confidential information. We have recently
pasacd o legislation to enable the Government
to take over sick uni s in West Bengal and
other States I would like to know how many
units have been taken uver by the Government
under that Act.

SHRI MOINUL HAQUE CHOUDHU-
RY : Tt does not arise out of this breause the
taking over done under the Industries (De-
selopment  and Regulation) At i3 not
nationalisation. ‘This question  relates  to
nationalisation,

SHRI S. M. BANERJEL : If the Mims-
ter iy gomng to be s rigid 1n his answers, how
did he quote from the procecdings of the
other House, which cannat be done under
the rules ? 11e has quoted the reply of the
hon. Piime Minister in the other [fouse, I
know the subtle differenice betwern nationalisa-
tion and taking over. I want to know whether
the Government is raking mver some of the
sick umts under the Act. It is relevant and
that is why, Sir, you have allowed it.

SHR1 MOINUIL. HAQUE CHOUDLU-
RY : 1 want notice for this,

SHRI JAGANNATHA RAQ: The hon.
Minister has said that Government have no
policy ay such in regard to nationalisation,

SHRI MOINUL HAQUE CHOUDHU-
RY: No, that it not correct,

SHR! JAGANNATHA RAO: They
have no general pelicy; they take ad hoc
decisions whea found drcessary. May I know
whether the Government are thinking of
introducing joint ventures, as suggested by
the Prime Minister 10 a meeting of the FICCI
the othor day, so that in all the key induatries
Government Mave & financial interest so that

CHAITRA 9, 189¢ (S4X4)
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they may have some control ? Arc the
Government contemplating it ?

SHRI MOINUL HAQUE CHOUDHU.
RY: Ye. Government is the
possibility of joint sector. So® far as the
scooter plant 1s concerned, Government have
already decided that it will be 1a the joint
sector.

ot At fag fasx : w7 ot wEvw
TN FF 37 929 & Qs Avasrgaea
w1 S =7 9T 37 VEY 4, I9H 9w A%
wraafrgE g ?

MR. SPEAKER : It is gencral question.
Why do vou ask a specific question ? If I
allow it, 1 will have to allow questions
about all other State Governments,

Tripartite arrangements between Indus-
trial U-it-h!ndhnndlmwhhrm
colluboration

+
*194, SHRI P. M. MEHTA :
STIR] C. T. DHANDAPANI :

Will  the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) whether Government are  examining
the possibality of  cstablishing  tripartite
arangements  between  industrial  units  in
India and Iran with forcign collaboration
from third countries ; and

(b) if so, the fields for which the scheme
15 being  considered  and when the final deci-
sion is likely to be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). A statement is laid on the
Table of the House,

Statrment

In purmance of the decisions takén at
the third merting of the Indo-fran Joint
Commission for Economic, Trade and Teihe
nical Cooperation held in ‘Tehran in Decem-
ber, 1970 the two Governments are exploring
the possibilities of deyeloprient of tripactite
relations between  the  industrial units in
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India and Iran and their ¢ommon foreign
collaborators from third countries. Certain
fields like machine tools, tractors, vacuum
flasks, commercial vehicles etc, have been
mentioned in this connection, However, the

matter is still in an exploratory stage and no
final arvangements have been made so far.

SHRI P. M. MEHTA : I would like to
know from the Minister whether any pro-
posal for & tripartite acrangement is under
discussion or consideration.

SHR1 SIDDHESHWAR PRASAD:
There are ceriain foreign  companies with
whom Indians and Iranians are abso collabo-
rating. For such collaborators we are dis-
custing details whether there is any pouibility
and to what extent there is possibility for
entering into collaboration.

SHRI P. M. MEHTA : The answer is
vague ; anyhow, I ask my second supplemen.
tary.

Is production of machine tools etc. sur-
plus in this country, and when will the
method for a tripartite arrangement be
finalised ?

SHRI SIDDHESHWAR PRASAD: It
is not only a question of there being anything
surplus in the country ; it s largely a joint
collaboration arrangement as to how far we
can jointly develop the economy of India
and Iran. Another consideration is the eco-

nomy of scale.

Expansion of West Bengal Film Industry

#195, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether an actual assessment of the
situation and possibility of further expansion
of West Bengal Film Industry has been made
in view of the recent Bangla Desh revolution ;
and

{b) if so, whether any specific Gorncial
apistance can be given o sick studios for

calour Jaboratory and modern equipments ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING ({SHRIMATI NANDINI
SATPATHY) : (a) and (b). No such amsews.
ment has been made by the Government of
India.

The West Bengal Government have stated
that they arc considering measures to provide
financial assistance to the film industry in the
State with a view, inder &lis, to help the
development of a strong technological base
for the film industry.

SHRI PRIYA RANJAN DAS MUNSI :
It has been stated in newspapers that in view
of the Bangla Desh revolution, the film in-
dustry of Bangla Desh has been completely
damaged and that if the film industry in
West Bengal is developed, both under the
trade pact and according to our relations
with Bangla Desh, we can encourage the
film industry and send some documen-
tary and other films to Bangla Desh to earn
more forrgn exchange and help in  cultural
activitics, I would like to know from the
Minister categorically whether an  assessment
tan be made immediately, if it has not been
made ; if 30, if the West Bengal Government
submits somc plan to the Central Government
whether the Ministry will think of sufficiently
helping financially in setting up modern
studivs and colour laboratories which are not
there in eastern India.

SHRIMATI NANDINI SATPATHY :
As far as the first part of the question is
concerned, that is dealt with by the trade
pact and 1 would like the hon. Member to
address the question to the Foreign Trade,
Minister. As far as the second part of the
question is concerned, the State Government
has proposed toset up a film development
board to exercise general supervision over
the film iodustry in West Bengal and to
recommend to Government specific cases
requiring financial aid or other amistance,
The Government of West Bengal bas started
doing something about it, and if we get any
request from them, that will definitely be
considered,

i
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'SHRIMAT! NANDINI SATPATHY :
A number of films have already been made
on the freedom of Bangla Desh. We have

already arranged to show the films to Mem-

bers. I hope, you have got the notice.

SHRI N. K. SANGHI : In view of the
West Bengal film industry crisis and, as the
hon. Minister very well knows that that is
mostly producing Bengali films, has the
Ministry of Information and Broadcasting
initiated any move for expurt of Bengali
films to Bangladesh and, if sn, what are the
details ?

SHRIMATI NANDINI SATPATHY :
Asl said in reply to the question put by
Mr, Munsi, this aspect has been considerad
and, I think, this is covered by the Agreement
with the Bangladesh Government.

SHRI SAMAR GUHA : In view of the
fact-that both in West Bengal and in Bangla
desh, Bengali ilms are very much apprecia.
ted, may 1 know whether thé Govermment
will mitiatl: an Indo-Bangladesh Film Festival
both in Calcutta and also in Dacca ? '

SHRIMATI NANDINI SATPATHY:
'This is a suggestion for consideration.

_SHRI MANORANJAN HAZRA : May
"X know ‘from the hon Minmerhowmny

thdtBen;dam atprumlcloaud‘_
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&nh&lmbuhm restored 1o a great ..
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. 197, smxmmxmmnxmma |
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be plosed (0 tate : ol

{n) whed:cr Gamment pmpou: wtab: -
any steps for promoting exports from lha_
Sraall Scale Industrics in commnmte \mth :
their capacity of production ; and

(b} if 30, the broad outlines tw? 0,

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b). A statement is placod on’ t:bc_
Table of the House. :

An Export Promotion Directorate has been
sct up in the Small Scale Industries Develope

ment Organisation specially to look after the - -
promotion of exports from the small scale
units. The export promotion activities of this "
Organisation_consist, infer alia, of :denzﬂﬁuﬁon N
of export-worthy units and products ; identi-
fication of market with export - potentials,
rendering export -training. and copsultancy -
services ;  dissemination of overscas market
mfonnltmn etc. The (mvcmmnt haw: alo
set up a Working Group for export pmduc—-
tion planning of small industries products .
with the Devclopment Commisioner for
Small Scale Industries as the Chaumm. The
Group has been entrusted with the task of

phnnlng the export . production . of selected
small industries both at‘the macro ‘and micro

levels. The Small Scale Industrics Board has also

sctup Standing Committee on - Export Promos
tion to study the problems experiénced by small
scale units in export effort and make - suitable

; .rcpomend:umwnmm &hac

mmml msm)rtn smm{,_
various bodics were * formed ‘and what specific

Mﬂﬂﬁit?

samsmnmnwmrﬁ&p 1
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sation will consist of sifting, collating and
interpteting market information regarding
demand, etc. of small industries products in
various countrics, They are providing consul-
tancy services to small-scale industries ; dis-
scrinating above-mentioned foreign market
information to the exportsworthy smallscale
units ; Creating cxXport CcoOnsCiousncss RmMUNg
small-scale enterprises ; identifying  small-
scale units from export angle and organising
training programme in expoit marketing. All
these are the steps which are being taken.

SHRI HARI KISHORE SINGH : Has
the Working Group for export production
planning of small industrics products submi-
tted its report and, if so, what steps have the
Government taken towards its implementa-
tion ?

SHR1 SIDDHESHWAR  PRASAD :
Unless quality control improves vigorously,
our export market cannot go up. Therefore,
steps are being taken to scc that quality con-
trol is there in the small scale scctor,

SHRI DINESH CHANDRA GOSWAMI :
There are various industries, -particularly
in the backward regions, with potentmlities
for export, but they are not able to grow
because of want of technical know-how. May
I know from the bon, Minister whether there
is any proposal in the bands of thc Govern-
ment to make a study of the potentialitics of
these small scale industries with export poten-
tials, particularly in the backward regions of
this country ?

SHRI SIDDHESHWAR PRASAID . The
Small Industrics Service Institute and the
Directors of Industrics in the States have been
directed to see that small scale industries in
the backward arcas arc given a boost. Wher-
ever there is a possibility, as the hon. Mem-
ber says, for export promotion, that will be
taken into account.

SHRI RANABAHADUR SINGH : May
I know whether the Small Scale Industries
Board helps the small entreprencurs to find
markeis abroad for their products and also
whether ths Small Scale Industries Board
helps producers within the country to find
markets ¢

SHRI SIDDHESHWAR PRASAD : Both
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SHRI NAWAL KISHORE SINHA : May
I know from the Government whether there
is any proposal before them to subsidise
export of the products of small scale indua-
tries as they are doing in many other indus-
tiies, in many other sectors ?

SHRI SIDDHESHWAR PRASAD : Asa
general policy, the Ministry of Foreign Trade
u subsidising certain items for export promo-
tion irrespective of the fact whether these
items are being produced by the small scale
sector or the medium sector or the large scale
sectar.

SHRI NEWAIL. KISHORE SINHA:
They arc concerned with development of
small scale industnies. [ would hike to know
with your permisdion, Sir, whether they have
got any ides about it, any opinion about it.

Mr. SPEAKLR . If itix a question of
opiniun, then the question does not arise

SHRI NAWAL KISHORE SINHA: I
want to know whether there 13 any proposal
before them

SHRI SIDDHESHWAR PRASAD : It s
largely due to  the insistence of this Ministry
that the Minstry of Foreign Trade and the
trade development authorities are  taking
spenal care to see that export from the small
scale sector goes up

Hindustan Paper Corporation Laul,

*199. SHRI SHASHI BHUSAN : will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

() the composition of Hindustan Paper
Corporation Limited ; and

(b} when the Corporation was set up sad
the amount spent so far on the establisheent
of the sad Corporation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) The compositia of the

Oral Arswars 2¢.
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Hindustan Paper Corporation Limited a Gov-
ernraent of Indis undertaking, is asunder :—

i. 8hri Abid Husain, Joint  Chairman-
Secretary, Ministry of cum-Ma-
Industrial Development. nuging

Director,

2. Shri P. D). Kasbekar, Juint  Director
Secrctary, Ministry of Fi-
nance.

3. Shri A. N. Rao, Develop-  Director

ment Officer (Paper), Direc-
torate General of Technical
Development,

(b) The Corporation was sct up on the
2h May, 1970 and the total amount spent
so far on its establishment is Rs. 3,05,254.40.

st wfe qow : arsaw wRE, T3
YT FTGREA forg 9T @i 3,05,254
T wd gud aw dur T ArwRew
s farsrsw g A N faw
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SHRI MOINUL HAQUE CHOUDHU-
RY: 8o fuMa this Corporation is concerned, it
has been cntrusted with the imqlemen_tntion
of (1) The Kerala Newsprint Project with an
nurivi) of 80,000 tonnes, (2) The
Asam  Pulp/Paper Project and (3) The

Nagaland Pulp/Papes project as alo a
wicond PulpiPaper Project in Assam (Cachar

;. Apaty from these, some other
frojects are slsd upder investigation.

!
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With regard to the” Nagaland Project, a
subsidlary company has been floated in the
name of Nagaland Pulp/Paper Company
and it was registered on 14th September
1971. The land for this project has already
been acquired and it is being developed.
Necessary quarters for the staff and officers
have been constructed on the site. One
Chiel Engincer, one Executive Engineer and
one Asst. Engineer and the necessary subordie
nate staff have been appointed and the
revised detailed project estimates for this
scheme have been got prepared through the
National Industrial Development Corporation.

Then with regard to Assam projects,
various teams have visited the State and the
sitc has been selected, and the soil tests arc
being done and the land is being reserved.
The detailed project reports for this project
are being prepared through the NIDC.

So far as the Kerala project is concerned,
a site in the village Velloore in the District
Kottayam bas been recommended by the
team and the State Government have already
frozen it. The necessary notification has been
usued. The BArst team was led by Dr. R. L,
Bhargava in August 1970 to wvisit the gite
recommended in the original possibility repore
on thc suggestion of Dr. Bhargava, the
State Government proposed some other
alternative sites which were visited by another
team in November 1970 and ultimately, this
sitc  was rrcommended. Thercafter, the
projrct admunistrator is being appointed and
detailed project report is under preparation.

So, this Corporation which has been
forined only a year and a half ago, by now,
has considerably progressed in its work and
once these projects are ready, I am sure, the
work would progress very much. That is
with regard to the fimt part of the question.

With regard to the question of
over the sick paper mills, T do not know
whether any paper mill is sick of Taces
closure at this moment. But if any mill {s
:ick,wewillhiw.tocunidutlﬂngitm

authorised person has ot t0 be decided. In
an appropriate case, wWe can even wame this

Corporatiot the stthurity,
Mhﬁﬁlﬂb‘m
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With regard b nationalisation of the
poper industry, 1 stick to the anawer which
1 have already given in the House to-day.
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SHRI MOINUL HAQUL CHOUD-
HURY: In so far as the Corporation i
toncerned, the Corporation is dependent on
Indian-made machinery. \We are not wmports
ing as far as pomsible, foreign machinery for
manufacture of paper. The fabrication of
these machinery will take about three to
four years time and we are expecting that
this Corporation will be in a position to pro-
duce paper 1n a period of three to four years.

SHRI SURENDRA MOHANTY : What
is the Goveroment proposing to do in the
mearstime to curb the spralling rise in prices
of paper P

SHRI MOINUL HAQUE CHOUD-
HURY: ‘This is completly a separate
matter,

SHRI VARKEY CGLORGE. May 1
know from the hon. Miunster whether he hus
receved & complaint  from  the Government
of Kerala that no action has so far been taken
for the Kerela Newsprint factory cven though
the necemary site has Leen  acquired and got
ready for the purposc ?

SHRI MOINUL HAQUE CHOUD.
HURY: Ido not presonally remember of
any sach complaint, but I take the informa-~
tion from the hon. Member and I will
certainly look ioto it if therc is any such
comaplalnt.

.

WRITTEN ANSWERS TO QUESTIONS
Lag in imvestmaent in Private Sestor
Industry

“i82. SHRI § R, DAMANI; Will the
: Miaister of INDUSTRIAL DEVELOPMENT
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be pleased to state :

(a) the reasons identified for lag in the
private sector investment in industry ; and

(b) the steps taken for its revival ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI1 MOINUL HAQUE
CHOUDHURY) : (a) and (b). The Beono-
mic survey for the year 1971-72 does not
indicate anv lag 1n private sector investment
m industry but rather anticipates rising
trends in private industrial investment.  Data
on registrations of new companies, industrial
licences 1wued, licences granted for the import
of capital goods, the volume of capital wsaes,
the credit advanced to  the private corporate
sector by the term-lending institutions, jomtly
and severally indicate a rmng tempa of
private anvestment i the industrial  field.
However, Government 13 continuously reviews
ing various modalities for further hastening
the pare of privatr  sector investinent 1o
Industry. The investments m the public
sector have been pivotal for generatmg
mofnentum elsewhere 1 the economic system.
The Budget for 1972-73 therefore proposes a

conuderable inerrase 1o Plan Outlay.

Press Conference convened by Mirza
Afzal Beg

*[87. SHRI P. K. DEO- Wil the
Miaster of HOME AFFAIRS be pleased
to stale @

(a; whether attention of the Government
of India has bern invited to a Press Conference
convened by the President of the gutlawed
Plebiscite Front, Muza Afzal Beg in New
Delhi on the 5th Februacy, 1972 ;

(b) whether he aaertod that the question
of internal autonomy in Kashmir was a
matter for discusion between the people of
the State sod the Government of India ; and

fc) if so, the reaction of the Government
of Indis thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS MINISTER OF HOME
AFFAIRE AND MINISTER OF IN.

FORMATION AND BROADCASYING
(SHRIMAYT TNDIRA ¢ i) ang
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[b). Government have seen reports of the
Press conference held by Mirza Afzal Beg in
New Delhi on 5th February, 1972, wherein
be is reported to have stated, among other
things, that “the question of internal autonomy
for Kashmir was a matter for discusmion
heiween the people of the State and the
Government of India and Pakistan had
nothing tv do with it ™

(c) If this staicment, as reported, 1s an
indication that Shri Beg now believes that the
accession of the State of J&K to India s
final and that it 11 now an integral part of the
country, Government would welcome this
change 1n attitude,

Nstionalization of Industries Having
Capital of more than Ra. 5 crores

*188 KUMARI KAMLA KUMARI,
Will the Mmuster of INDUSTRIAL DE-
VELOPMENT be pleased to state :

(a) whether Government propose  to
nationalise all those industries which have
a Capital investment of more than Rs.
3 crores ; and

(b) if so, the time by which they will be
takeu over by the Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) Thete 13 no such
general proposal under conaideration of the
Government.

(b) Ducs mot arise,

Revamping of Telecommunication
Working

+]189. SHRI B R. KRISHNAN:
SHRI P, GANGADEB:

Will the Minister of COMMUNICATIONS
be pleased to state :

(8) the maln feptures of revamping of
working  undertaken
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(c) the anticipated improvements in teles
communication working P ‘

THE MINISTER OF COMMUNICA-
TIONS (SHRI H., N. BAHUGUNA) : (a)
Assuming that the refercnce is to the recent
decision to strengthen the telecommunica-
tron projects organisations of the P& T
Department, the re-organised set yp will
conust of 4 General Managers, Telecommuni-
cation Projects, with headquarters at Delhi,
Calcutta, Bombay and Madras, who will be
responsible for exceution of telecommunication
projects in the Noithern, Eastern, Western
and Bouthern Zones respectively. The work
relating to the cxecution of the
and allied matters hitherto handled by the
existing General Managers Teecommunica-
tion Project Calcutta and Madras and
the Additional Chicf Engineer, T & D Circle,
will now be done by the Organisatiops
of the respective Zones of General Manager,
Telecommunication Projects. The Additional
Chicf Engineer, T&D Circle at Jabalpur
would ¢ontinue to carry out the Acceptance
Testing of all the installations all over India,
testing of materials, power and telecommuni.
cation co-ordination work and allied matters,

(b) The additional expenditure involved
18 Rs, 5 59 lakhs per annum only,

(c) The new organisation is expected to
o complete expeditiously telacommunication
projects costing Rs, 165.47 crores upto Sist
March 1974 whereby the department expects
to achieve better utilisation of the capacity of
the telcphone exchanges and reduction in
the waiting period  for  telephones and
improvement in local and trunk working.

Introduction of Postal Corps im Army

*190, SHRI B.K. DASCHOWDHURY :
Will the Minister of COMMUNICATIONS
be pleased to state ;

(n) whuth«ﬂnmm&hvem‘w
we a new Postal Corps in the Army;

(b) if wo, the broad outlipes theteof aad
the steps taken by Govetnment in this yegard?

THE MINISTER OF
TIONS (SHRE H. N. BAH

GOMMUNICA-
Yo 8t m: [7Y)
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{(b) The Army Postal Scrvice Corps has
been formed with a view to enhaoce the
espirit-de-corpt among Army Postal Service
pemsonnel and to foster closer integration of
the Service with the Armed Forces.

It will comprise :

(i) a regular cadre of officers, junior
comamissioned officers  and  other
ranks to the extent of 25 per cent
of the authorised establishment of
the Corps ; and

(ii) a non-regular cadee of officers, junior
cormmissioned ufficers and other ranks
on deputation fiom the Posts and

Telegraphs Department to the extent
of 75 per cent of the authorised

establishment of the Corps

The terins and conditious of scrvice in the

regular cadre of the Corps are under formula-
tion and will be promulgated shortly.

Un-utilized Licemces in Private Sector

#)93, SHRI D, P. JADEJA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state @

(a) whether Government are aware that
licences iwued to certain industrics in  Privaic
Sector, both engincering and non-engincesing,
are lving un-utilised ; and

(b) 1f so, the reasons therefor 2

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY): (a) and (b). A statement
B laid on the Table of the Huouse,

Statement

The Government are aware of the fact
that several licences issued in the past for
setting up cagincering and non-engineering
industries in the private sector have remained
unautilised. The reasons for this state of
affairs  generally  differ from case (o case,
Broadly spesking, however, the reasons might
be, inler alin. one or more of the following &

(8} Nomeayailability of machinery indi-
genowaly or through imports in accordance
with the specification of the party.
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(b) Long delivery dates for such
machinery.

(c) Difficultyin getting hold of foreign
techniclans and in importing know-how stc.
according to foreign collaboration agreements
quickly and without Joss much time.

(d) Drlay in concluding negotiations with
the State Governments and other parties for
the supply of power, raw materials, land ez,

(¢} Party changing its mind after some
time, with the result that the original scheme
is changed niaterially, requiring fresh sanctions
elc.

(f)} Non.availahility of adequate finances
with the party and delay in taking satisfactory
financial and tredit arrangrments.

Shortage of Raw Materials in Indestries

*196. SHRI P. VENKATASUBBAIAH :
Will the Miaister of INDUSTRIAL DE-
\ ELOPMENT be pleased to state the names
of the small, medium und large industries,
category-wise, which ate fucing shortage of
raw material ?

FHE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : There is a general shurtage
of certain industrial raw materials like stecl
including stainless stecl, caustic soda, Swda
Ash, Culcium Carbides rayon grade pulp and
Chemical pulp ek., which has affected produ-
tion in Engincering and Chemical Industries
in large, medivm and small scale sector
throughout the country.

The Engincering industries which have
been  affected by raw material shortages
include machine tools, abrasives, winding wires,
paper, insulatod power cables, fare copper
conductors, machine screws, steel pipes and
tubes, bright bars, steel wire rope, stesl
castings efe, The Chemical industries, which
have bern affected by raw material shortages
include paints and varnishes, zinc Oxide,
newsprint, glycerine, ploystywene, L. T. in-
sulators, asbestos comnent products, waterproof
fabries, dipped rubber goods, graphite crucibiles
and electrodes, sulphuric acld, topper wilphate,
sodium  suiphide, oiteogenais  feriBizers,
phosphatic mmmmﬂmqp
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Setting up of Cement Factory at Beawar
by Jaipur Udyog Led.

*198. SHRI ISHAQ SAMBHALI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

{a) whether Jaipur Udyog Limited was
given licence for setting up a cement factory
at Beawar in Rajasthan ;

(b) if so, when ; and

(c) whether the Company has set up the
factory at Beawar; and if not, the reasons
therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI1 MOINUL HAQUE
CHOUDHURY) : (a) to (c). Jaipur Udyog
Limited, have becn granted a Carrying on
Business licence on 5th October, 1971 for
setting up a new cement factory at Beawar in
Rajasthan. According to the terms of the
licence, the factory 1s to be established within
a period of 24 months from the date of the
licence i.r., by 4th October, 1973,

Project Report for Rural Artisans De-
uhnmbykenhw

200, SHRI M. K. KRISHAN: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether a Project Report for Rural
Artisans Development under Swall Farmers
Development  Agency  Marginal Farmers
Agricultural Labour Project for Cannanore
District in Kerala was forwarded by the
Kerala Government for approval ;

(b) if so, the date on which it was for-
warded ; and

{(c) whether the Report has been appro-
ved by the Central Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHR1 MOINUL HAQUE
CHOUDHURY) : (a) and (b). The Govern-
ment of Kerala forwarded the Project Report
to the Ministry of Agriculture in September,
1971,

() ‘I\cnwehpmtw.ﬂml
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Scale Industries, has asked the Project
Authorities vide his letter dated the 29th
October, 1971 to revise the part of acheme
relating to industries in the light of certain
observations made hy him.

Industrial Complex near Trivandram

1399, SHRI VAYALAR RAVI: will
the Minister of ATOMIC ENERGY be pleased
to state :

(a) whether Government propose to build
up an industrial complex at Veli, near Tris
vandrum connected with the Thumba Space
Rescarch Station ; and

(b) if so, the outlines of the proposal ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIMATI
INDIRA GANDHI) : (a) The Department
of Atomic Energy has no plan to build up an
industrial complex at Veli near Trivandrum,

(b) Does not arise.

Executives of Larger Houses related to
1AS and ICS Officers

1400 KUMARI KAMLA KUMARI :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether the executives of 20 big houses
are directly related with the Indian Adminis.
trative Services and Indian Civil Services
Officers ; and

(b) if so, the names of those Indian
Administrative Service and Indian Givil
Service officers in Government and the execu-
tives of 20 big houses who arc related with
one another with special reference to officers
of Tatas, Escorts, Sahu Jain, Birlas, Dalmiss
and Mahendra and Mahendra ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) The Ministry of Industrial Development have
no information about any such relationship.

{b) Does not arise.
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Sanction of Out~of-Turn Teleplione
Connections

1401. S8HRI S. N. MISRA: Will the
Minister of COMMUNICATIONS be pleased
to state :

(a) the main features of the Telephone
tonnections sanctioned by him on out-of-turn
or priority basis to individuals, firms and
others at Delhi/New Delhi, Bombay, Calcutta,
Lucknow, Kanpur and Allahabad, since he
assumed charge of the Ministry of Communi-
cations uptill the 28th February, 1972;
and

{b) the dates on which the relevant appli-
cations for connections were initially submit-
ted to the authorities concerned ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Joformation received from the respective
circles indicates the position as under :

Delhi/New Delhi :
Institutions 2]
Pm l } i 5
Public-man 14
Taxi stand 1)

Bombay—Senior
Departmental 1
Officer
Individual 1

(on the recommendation

of the Railways)

Calcutta

Lucknow
Political parties 2 3
Institutions 1—

Kanpur
Allahabad

Political Partics 1
Doctors 1

16
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(b} Dates of applications range from 1964
to 1971.

Withdrawal of Troops from West
Pakistan Areas Under Indian
Occupation

1402. SHRI PILOO MODY : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether attention of Government has
been invited to Resolution adopted by the
CPI (M) Politburo on the 25th December,
1971 that Indian troops be immediately
withdrawn from areas in West Pakistan occu-
pied by Indian Forces ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C, PANT) : (a} Government have scen
the statement of the Polit Bureau of the Com-
munist Party of India (Marxist) issued to the
press on 25th December, 1971.

(b) Government’s attitude in regard to
these matters had been separately clarified in
the House from time to time.

Memorandum from CLT.U. regarding
Suppression of Trade Unicas in West

Beagal

1403. SHRI SAROJ] MUKHERJEE :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have received
any memorandum from CILT.U. regarding
suppression of trade unions snd democratic
rights in West Bengal ;

(b) if so, the action taken on the memo~
randum ?

THE MINISTER OF STATE IN THRE

(b) A copy of the memorandum hns been
sent to the Covernment of West Bengal Ffor
inquiring iato the opecific aflegations made

¢
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Clesure of Agricnitwsal mplements Units
at Palghme im Kersls

1404, SHRI VAYALAR RAVI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether Government are aware that
all the agncultural implements unit at Palghat
in Kerala has been closed “since December,
1971 due to the marcity of maw materials;
and

(b) if so, the steps taken by Government
to ensure regular supply of raw material to
the unit ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) A few agricultural implements manu-
facturing units 1 Kerala have declared lay-
off owing to shortage of untested rails and
billets.

(b) 500 tonnes of rals available at Vua.
khapatnam were allocated to  certain paitics
nominated by the Director of Industries,
Kerala, Further action 1s being taken by
Minisiry of Steel to aflot more rails shortly.

Raport of the Study Team om Scieatific
on Assoclation of U.P.S.C.
in the Selection of Fersonnel

1405. SHRI S. D. SOMASUNDARAM :
Will the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state :

() whether the Chairman, Shri Kuntc
and Shri Mathrani have in their report of the
Study Team on Scientific Departments recom-
mended that the Union Public Service Com-
mission should be associated with the selection
of personnel required by Quasi-permancat
bodies, while all other members of the Study
Team have recommended that  the
of techaical and scientific posts should be
outside the purview of the Union Pubhlic
Service Commission ; and

(b) il‘mftbe reaction of Government
thireto 7,

‘THR MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
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SCIENCE, AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (a) Yes, Sir. A Study
Team appointed by the Administrative Reforms
Commistion with Shri D.K. Kunte as Chairman
and 9 other Members bad gone into the
question. Except S/Shri Kunte and Mathrani,
the other Members had suggested that all
major scientific organisations should follow
recruitment procedures designed to suit their
own needs and functions, independent of the
UPSC, for the selection of scientific and
technical personnel. Shn Kunte and Shri
Mathrani were, however, of the view that
while ecach scientific department or organisa-
tion should adopt procedures which are best
suited to its needs, the UPSC should be asso.
ciated with recruitment for scientific organisa-
tions where the staff are financed from public
funds.

(b) The matier 13 now under examination
by a small S8ub-Committee consisting of the
Munuster of Planning, Science and Technology,
the Minister of State in the Ministry of Home

Affarrs responsible for the Department of
Personne], and the Cabinet Secretary. The

persannel  polictes in respect of each of the
Major scientific organisations are now under
detailed review by this Sub-Committee,

ATt Ay

1406. ¥vo wewedt Areraw gy :
st FmFTe aw Al

T qE AN IZ A@NX A FOU SO

¥

(%) wrw & femd  are-wmer
sqfer § ;
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@ W At efae faw §
ww wel (o o e ) @ (F)
1961 & ANOAT HIFY & FFATC WTE
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() A i S gem aF ¥ E fr
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(1) Frelt T WA FOAURT
50 e | T AT ATAT
2

(ii) Favefr mar arfafer A -
qrg & & @¥ ¥ UF ¥F
AT & AW g awar
2 Al Wt & whes
fax Ja & Uy AT §
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afesiw W gy AT T
21 XA At & awilyw, a9-
ifes ok wrepfAF v
WE ¥ 919 g TR A
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(Lii) @ *r JgrEr AT SEEET
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FAE
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oy grer % o wsw ww # did
HICRR W |y

1407. it woaow @fwa : wv
wdtfr fawe 59 a7 Tar & T
Fa e

(%) wv At qendfa dreEr &
Fea IR A NS FT OF FTTHTAT
AR T ATEIT T ¥ & ; A7

(w) afx 7y, & S awE @
g aar Iy fraa saferai &1 Qame
fardray ?

dretfae fawre v & Iw-woft
(st fodoax wow@) : (%) #aT (wey
sqw) & wws 2,00,000 avfes qwHar
AT AT AT JEA EE STerREw
ars xfvwar fafees groa . fear
ST 9T &) 1,86,060 Mo T afew
e GTAE S dfiE ¥ ¥ A &
qafer faemz ®1 geTy e w1 faar
war & ot Sewfes qqd ard g
W

(=) #3T & o fawe AT
9T 211 W@ AWM T |T W HY-
a7 E AT gAY 105 3 7GY WY QA
fa=d €Y smar

wrgwEl & fag wow Sdw & sy wfvelta
ATAEN-IN

1408. ot swrwew few . w7
stetfirs  feww ot ag aomdy oY $7
v fr

(%) fex somi & fg Arfre
argdy Ry aw & fog awg v g
N wrkerax Ay § awy ey g i
aorre & fvly wff Fear § ;
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(@) =% & w@¥ o feudr qoht
oY 1 YRR & AR

(7) sy afoffe @ & wn
wreor § ?

sheifre fawe wewee & Sa-slft
(st fadwar waw) : (¥) aT (=)
araifirr @Tgda ¥ AT I HAAK
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1971 A% 75q AW X AT HTATA TAY
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¥ ATREr ¥ @eqd Sunr & faww A
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wy oy 7w A T

(F) ®a1 T FT S W
wwe el g fafes aw ae” v
g A1 A feamar wav g ;

(o) = @ g% ¥ feg -
REaTar g e ATET sy X §
E 1 e

(7) = gas #1 sfwfea s &
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ardY Y Mg ﬂ'ﬁW‘l’ Ho l?(l)q'cro
To/72 feams 10-2-72 & s=olo xw
e T F AT E Fr qud 5y
sferal # wifas WAl 6 e

qgarA aref annd fafgr €
Experts Group on Education

1410 SHRI B. K. DASCHOWDHURY :
SHRI D. P. JADRJA :

Will the Minister of PLANNING be plea-
sed to state:

(a) whether any Experts Group was set
up by the Planning Commission on education
to formulate proposals for the Development
of education in the Fifth Five Year Plan :
and

(b) the main discumions held and the

suggestions made by that Group and imple.
mented ?

THE MINISTER OF STAYTE IN THE
MINISTRY OF PLANNING {SHRIMOHAN
DHARIAY ! {(a) Yes, Sir. Planming Comw
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mission have set up 2 Steering Group and 11
Task Forces to formulate proposals for the
development of Education in the Fifth Five
Year Plan in the light of the progress expect-
ed to be achieved at the end of the Fourth
Five Year Plan and against the perspective
of overall development envisaged for the
future.

{(b) The mectings of the Steering Group
and the Task Forces which have been recent-
ly comstituted are yet to be held.

Creation of & Department to tackle
Pollwtion

1411. SHRI VEKARIA: Will the Mini-
ster of SCIENCES AND TECHNOLOGY be

pleased 1o siate :

(a) whether Government propose to
organise a department to tackle pollution ,
and

(b) if so, the salient features and
jobs to be undertaken by the Department

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF SCI-
ENCE AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (a) and (h) The
Government have recently established a
National Commuittee on Environmental Plan-
ning and Coordination with a whole-time
Chairman and consisting of non-officials to
keep under constant review the whole ficld of
envirohmental conservation and improvement
and to make recommendations to the Gavern-
ment on all aspects. 1t has also been decided
to set up an Office of Environmental Planning
and Coordination with-in the Department of
Science and Technology which will service the
Committee. For the present the Government
do not proposc to organise a separate depart-
ment to tackle the problem of pollution.

Zvey waiterdt e fadaw

1412. it awrrwarre wveslt : v oy
dft ety & ofefr g ferc ¥
frwradi zrer wfterd smpaw fartas
WA ¥ 22 aw, 1971 ¥ arifes
T WET 165 & IuT ¥ grew ¥ ay
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(%) =T wasne § Wflm g
¥ fugrr goere Y M€ gwre faay o
e afe gi, & yawr @Y w@r R

(&) w=v ™ Ty ¥ fagre awR
¥ g7 #r¢ wenfaa gure dar ¢ ; Wk

(7) afx gr, &t 39 WA TR
#Y gar gfafsar & ?

X waeE § Teg ool (it wow
wx am) : (%) feEre gfw guTe (aa-
w) fagus, 1970, 16-11-1971 =Y
e & W A_W ¥ Arg AT faqy
war ar i€ faeaw g, 39 sfeamm w
37 TR A gfee ¥ qafaere fagr o,
o fegeft fafe T g o a7 o
Frfrs IowaT & A9 & TW ¥
IO g FvAr

(m) st ady, stmm

(w) w7 afr s@am.

Instructions to Minimise Imports

1413, SHRI B. K. DASCHOWDHURY
SHRI R. P. YADAV:

Will the Minister of INDUSTRIAL
DEVELOPMENT be pleascd to state :

{a) whether any instructions have been
imued to the industrialists for minimising
imports ;

(b) i so, the salient features thereof and
the reasons therefor ; and
(c) the progress achieved in this regard ?

THE DEPUTY MINISTER IN THR
MINISTRY OF INDUSTRIAL DEVRLOP.
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Sir, ' o
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(b) Import substitution is one of the
objectives of national policy, which aims at
achieving the maximum degree of self suffici-
ency in industrial production. Some of the
basic measures which have been suggested
are -

() Substitution of imported raw mate-
rials, componcnts and sparc parts
with indigenowly manufactured
materials and components of same
specifications or  of comparable
specifications.

(ii) Reduction in the consumption of

' imported raw materials and compo-
nents per unit of production.

(iii) Progremive change over in the pro-
duction of chemicals and chemical
products from intermediates to their
producton from basic raw mateiials;
and

Acccleration of phased mamufactur-

ing programmes to achicve a greater
indigenous content in the shortest
possible time.

()

(v) Avoidance of entering into package
deals with foreign collaborators/
consultants for undertaking turn-key
jobs. Tmport of procrss know-bow,
only where absolutely necessary, whith
should be suitably adjusted to indi-
genous designing, engincering and
fabrication capabilities.

(c) Savingin foreign cxchange through
in the foreign exchange component of pro-
duction during 1969 to 1871 is as follows:-

CHAITRA 9, 189 (SAKA)

Year Foreign exchange Saving in foreign

component  of exchange through
production in %, veduction of for-
cdgn  exchange
component of pro-
duction (in Rs
Crores)
1069 8.3 10.4
1970 82 123
.43 242

n

Written Answers 46
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#r o fafere sfafear ff g€ &
qarfy, anrareaw SO & fafaer ast
¥ siarfaal & fafemr g & vt wfr-
feqr awe & &) FTEET ¥ g9 A
FHrAT-AT A A 6y 17wy gfee-
o W g% wfrew , wwnfar @
g @ T §, 7 famw spw @

Feanture Film on Pak Atrocities in
Bangia Desh

1415. SHRI B. N. NAIK : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

{a) whether Government are sponsoring
or assisting in the preparaticn of a featurc
film to depict the atrocitics perpetrated by
Pakistani occupation forces in Bangla Decsh
during March-December, 1971 ;

(b) if so, the main features of the film ;
and

(c) the expenditure to be incurred on the
project and stage at which the project stands

at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARM VIR
SINHA) : (a) Scven full length documenta-
ries which, inler elia drpict the atrocitics
perpetrated by Pakistani occupation forces in
Bangla Desh during March-December 1971,
have been produced by or with the support
of the Films Division,

These films are :

(1) Sonar Bangla
(2)  Date Line Bangla Desh

(3 to 7) Indian News Review-Diary on
Bangla Desh—Parts I-V.
(b) and (c). Do not arise.

Allegations of Corrmption against a
former Unfon Minister of Law

1416, SHRI JYOTIRMOY BOSU: Will
the PRIME MINISTER be pleased to state ¢

{8) when the C. B. 1 started investign.
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tions into the allegation of corruption against
a former Central Law Minister and whether
any interim report had been submitted to the
Government ;

{b) if s0, what action, if any, had been
taken on the said interim reports ; and

(c) whether the final report has already
been submitted, if so, the main findings of
the C.B. I. and the acuon taken on the
final report ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTERY OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIMATI
INDIRA GANDHI) : (a) to (¢), The CBI
reguistered on 7.5.1968 u case 1w investigate
certain allegations involving a formner Law
Minuster in Basumati case. The investigation
is still incomplete From tme to time,
Government has been kept informed of us

progress,

Per Capita Income in the Country in
1969.70

1417. SHRI CHINTAMANI PANI.
GRAHI : Will the PRIME MINISTER be
pleased to state the per capita income n
and the rise as campared to 1968-692

THE PRIME MINISTER, MINI.
STER OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFORMA-
‘TION AND BROADCASTING (SHRIMATI
INDIRA GANDHL): The provisional esti-
mate of per capita income of Indiain 196970,
as prepared by the Central Statistical Organi-
sation, was Rs, 5893 at current prices and
Rs. 339.4 at constant prices. The cstimate of
per capita income at constant (1960-61) prices
indicates a risc of 2.9 per cent compared with
the corresponding estimate of Ra, 329.9 for
1968-69.

Funds for Development of Eastern Zome

1418. SHRI BHOLA MANJHI: will
the Minister of PLANNING be pleased to
state}

(s) whether sta recent exocutive mests
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ing of the Federation of Indian Chamber of
Commerce and industry, 1t was decided that
special interest be taken n the development
of India’s Eastern Zone including West
Bengla ;

(b) whether this decaston hay been taken
by Federauon of Indian Chambers of Com-
merce and Industry 1n the context of the new
posabibties thiv  expect 1 nvestment in
Bangla Desh, and

v the reacaon of the Guvornment on
thes mattes !

THE MINISTLR OF SEATR IN THE
MINISTRY O PLANNING ( SHRI
MOIIAN DHARIA; 1a toic)  lhe nbur-
mation s still awanted fromn  the bodetation
of Lndian Chumbers of Commorce and Indus-

11y

Loss Doe to unauthorised tiransaction in
Foreign Exchange

1419 SHRIN K SANGHI
SHRT  NISHHWANATH
JHUNWALA -

JHUN-

Will the PRIN
to state *

MINISTLR be pleased

(a) whether anv assessment of foreign
¢xchange loss suffered on acrount of unau-
thorised exchange 10 the countrv has been
made ,

(b) whether the Government’s attention
has been drawn to the newsiticm in the
Hindustan Times dated the 16th Februarv,
1972 which gives the methodology of opera-
tion of the exchange racket in the capital
involving exchange of a largt amount of
U. 8. Dollars per dav, m the Connaught
Circus area ; and

(c) what concrete steps are bong taken
to curb the menace and thr results achieved
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) It1s
difficult to arrive at any ascasment of the
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extent of loss of foresgn exchange on account
of illegal transactions.

(b) Yes, Sar

(¢) The Ducctorate of Enforcement take
action n accordance with law m specific
cases of violations that come to notice,
Appropriate legislative  and  admimistrative
measures are taken from time to time to curb
violavons of Voragn  Lxchange Regulations.

Indication regarding Quantity of Tooth
Pastc on the Tubes

1420 SHRI D. P JADEJA Will the
Mituster of INDUSTRIAL DLVELOPMENT

br pleased to state

manufac-
indicating  the

{a) whether the toothepaste
tusers daie exempted  from
quantity of paste on the tubes |

(b} if not, the manufacturers which do
not indicate the quantity on the tubes ,

(r) whether any manulacturer has been
prosecuted on this acrount , and

(d) if w0, the names of these manufac-
turrrs '

THL DLPUIY MINISILR IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) .
(a) Under the Drugs & Cosmetics Rules,
the net contents are required to be eapressed
in terms  of waght on the outer lable prowi-
ded the net content of the sohid or sem
sohd tosmetie does not eaceed 30 grams

(b) The infornation 13 being collected
and will be laid on the table of the House.

(¢) No, Sir.

{d) Dots not arse.

Per capita income in the States and in
the whole country

1421. SHRI JAGANNATHRAO JOSHI :
Wil the PRIME MINISTER be pleased to
state the average per capila income in each
State and in the whole country for the last
three ycars ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIM.AT]
INDIRA GANDHI): The available
estimates of per eapita income of various
States, prepared by the respective State
Statistical Bureaux, and the estimates of pe
capita national iucome for the countiy, jire-
pared by the Gentral Statnstical Organisation |
arc given in the statement laid on the Table
of the House. [Ploced in Library. See No. LT-
1571/72]. Owing tu diffriences o concepts
source materials used. methodology aad the
basc years, the per capria inconie estumates of
States are not comparable among  the States
or with the estimate for all-Tndia.

Order for H. M. T. Machines from U. S.
Firm

1423. SHRI K. M. MADHUKAR - Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether a U, 8. firm has placed a
big order for H M. T. machines recently ;
and

(b} if so, an account of the order and
the terms and conditions thereof

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD, -
(a) andd (b). H. M. T. has recrived a fum
order for 90 nuinbrrs of mar hine tonls valued
at approximately Rs 36 lakhs from a US
firm. This is a part of a letter of intens
received by them from the US  finmn for 3u4
machines valued at approximately | ¢rore,
Further orders against this letter of intent
will follow on month 10 month basis depend-
ing upon the actual turnover in the U. 8, A

Posting of I. A, S. Officers out of their
own States

1424, SHRI SHASHI BHUSHAN : Wil
the PRIME MINISTER be pleas~d to state ;

{2) whether there is a convention that
an L.C.S, L. A.S. and I R. B8, Officer is
generally posted at a place which is outside
that particular State to which he belongs ;
and
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(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
1SHRI RAM NIWAS MIRDILA; @ (a) and
fb.. No. Sit. Butas fur as the I A.S. is
concerned, the principles of allocation, inter-
alia, provide for  the  allotment of candidates
o their Hom= State, only upro 502, of the
varancies oo a particular yvem

Fuads Provided for the Developmental

Activities of Hill Districts of Uttar
Pradesh
1425 SHRI NARLENDRA SING1]

BISHT : Will the Mimster of PLANNING
be pleased 1o state |

td, whethor Pands prosaded Tor the deve.
lopmental acuwvities of the  Hall Dustriets of
Uttar Pradesh, through the Eill Development
Bouid are very meagre as compared  to what
the Government of India o spending for the
devclopment of Kashmis, Himachal Pradesh,
Meghalava, Nagaland. Arunachal Prarlesh,
Munipur, Tnpura and other tally ateas of
the country ; and

fbi ol ~v the  per caprta  expenditure
bring made fin the  development of Tull aeas
of Uttar Pradesl siv-asvis other hilly  reguns
of the coamtry 2

L MINISTER OF STATE IN THE
MINISTRY O PLANNING  (SHRI
MOHAN DHARIA) : (a) and (b). There
can be no ditect comparisun between outlays
for particular districts in a Statc  and outlays
for State Governments or Union Territurics
as a whole. The Planning Commission only
fixes the outlays and broad scctoral composi-
tion for the plans of each State and Union
Territory, and not for partirular areas or
districts thercin, However, the problem of
inadequate development of many hill tracts
has been engaging the attention of the Plan.
ning Commission. A Special Team has heen
set up to atudy this problem in depth. Based
on the findings of this Team it is hoped that
it will be possible to work towards a more
balanced development of thic plains and the
hilly regions, not vnly in Utiar Pradesh but
alsu in the rest of the country.
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et wrrrre aftay gror Wl woeTC
) sgeie & fog A% ng fadas

1426 st g@m WA wGE@ : ¥
wg 74T A7 I A I A fw

(v) feedr  wzrAws qfvx 7 77
ar aut & fras fagas ¥ a7 &
T AFRIT E T AR, a1

(A) ezrr 717 A 399 & fraa
fqgret Treousty 317

g WAMT A TET AW (N weor
wxwA) (F) 417 (@) 7 faqawr®
5, {a4% qre g wryans qbraz zror w9
Am At o eywrfesr opowd o4, v
faga ¢ vA7 & ®=q w0 afafqatga ar aar
g1 ow fagre, araferd qar @ g4
fgamy grer avanzt o1 fafwsa gaeqrsi
qr &

Apageat & awet ¥ afy & w1

1427 ot gw® *¥} FOEW : AN
wg @At A7 I ALFT TN W

(¥) ®ar WA gf & qqAETA
fewmr 7 2 W smemEomAT W oE W@
afg & #1oolt 7 91 AmM ¥ fA7 wr
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(w) afe &, A1 3a1 *4w qfony
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wg gm) ; () o (). gFAe, sgReE
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ST JFIAT F QI T, T A HTHA-
FEAT ®T GSATAT AT FTOOT § A5 §
HTFET FT FFA7 (79T AT & 1 1966
A 1970 A% 1 @1 97 ¥1 yafy 7 wfq
100,000 FT7=IT § ATCHRATAT 1 ATAT
76 7 3% 7 88 Fa€ 1966 7
37,848 JEHFATAT AT gAT 7 1970
q AREHFFIIAT {1 A= 48,428 Y
ATEAZATAT T goT 10 AT 7 F49-
AT, W qwL, wrafa e faan,
Z&ehATAI, TLE, TII9T qGT 4ATER
oM A FFTed favraw g

() 1970 7 18,428 4AreAFEAI
giar 1971 ¥ arey aofas fer o
wE

cygfer’ gron swa wTw o wiea
FTATHTS

11 ' oft g% ¥ ®GAQ 2 FAT
FaA AT qATCN WA g7 FATA B FA
T fr

(T) #a1 A77T7 Fl §% A ATFAL
a ¥t fasma fo=r 2 fr Ssd7 F
swiferr tzear gfas caafasr” & sq
fagtfra waardr wrwa £ SE7AOATTH
Fgfemr s, aw

(=) afz gr, A1 37 A% 7 7AIATL
T ¥y wgad w1 ?

gwar I gwIw weAta # 99
wolt (oft qilic Fag) : () sa
e § @ uw fasa g gE o fe
Ww wft g qfcaras qem & smane
9T FAAT] FIAT T LA F@T @®L
W faferr woar &1 g gai &
A & fA wear @ AT gAd I
ST &Y FIAT @I &



55 Written Answers

(=) &= & afaras g avaet
AN F GAAT qga H1 g o AT @
AIAAIG G T JJTC M JTFST &
TR AfTF qTaT AT 97 1 &9 1969-70
T 1970-71 % &frx w1 amafea
TE seArd e & sfafre AT AW
1971-72 & o7 awfo &1 o1 971
& | AT g & feafa & oA #1
Zar o oar W fawm A EE AT
I 9F ¥ JIH W AW A AT

AT |
Postal Service in Rajasthan

1429. SHRI N. K SANGIII : Will the
Minister of COMMUNICATIONS be pleased

to state

(a) whether the number of persons served
by a Post Office in Rajasthan s far below
the all-India average ; and

(b) if so, the factors responsible for the
same and steps proposed for expansion of
postal facilities in Rajasthan  at least to bring
it on par with all-India average ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N BAHUGUMNA:: {(a,
Yes ; the average number of persons served
by a Post Oflice in Rajasthan s 2769 agamnst
the all-India average of 4017

{b) The number of persons served bv a
Post QOffice cannot be an index of the dese-
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lopment of postal facilities in the area. Hows
ever, the entire Barmer and Jaisalmer Districts
and portions of Banswara, Churu and Udai-
pur Dustricts have been  notified as  backward
areas for provision of postal facilities so that
they can be provided at a higher limut of
lows

Approval of Foreign Collaboration
Agreements

143y SHRI & R DAMANI
SHRI RAMKANWAR

Will the Mimster of INDUSTRIAL
DEVELOPMENT be pleased to state @

{a) the number of foreign collaboration
pruposals approved duting 1971,

(b; the estimated inflow of fureigo invest-
ment a5 o result theacof, country-wise, and
the items of manufacture ; and

() the estimated outflon of foreign ex-
change till plans are ¢ommissioned and its
pereentage to the capital employed ?

THL. DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT ‘SHRI SIDDHESHWAR PRASAD) :
(a) The total nuinber of foreign collabora-
tion caws approved dunng the year 1971
was 249 out of which the number of cases
nvolving financial participation were 46.

{b) Esumated forcign investment invol-
vid in # cascs mentioned above and the
items of manufacture are as under :

Sk Namc of the Estimated amount Item of manufacture
No country of foreign investment
(Rs. in lakhs)
1 2 8 4
" France 1.20 Pharmaccutical specialitics.
2 Holland/Nether. 1240 Rotary screens machinery, consul-
land. tancy engineering ctc.
3, Italy 67.50 Nylon textile yamn.
4, Japan 37.20 Power tillers, tuning indicators Dry
cells, Consultancy Engineering Omein
(Gelatine) and Dicalcium Phosphate,
Electrolytic capacitors,
5 Sweden 1.87 Polyster capacitors.
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t Swatzerland 33.00

165.76

8 U.S. A 150 70

West Gurmany

583.81

Total

{c) Tt is difficalt to indicate the likely
outflow of foreign exchange till the industrial
units are actually set up with foreign colla-
boration as the payments involved are nor-
mally spread over the entire period of the
agreement and related to the actual turnover.

Production of Commercial Vehicles
1431. SHRI S. R. DAMANI : Will the

11418

Chloramphemicol, Specialiwed High
Pressure Asbestos Jomting

Seals 1anging from (lass to Metal,
Tractors, Giamn storage silos, Hydro-
gen  Peroxade,  [ractor  Mounted
Rotavators, Bulk meters < ouplings,
Pneumatic control equipment, Paper
and Pulp making plant, Architec-
tural and display lighting.

Alkyl-phenol,  Pulyethere  polyols,
Sorbitoll manitol, rubber processing
machinery leather foot wear, Ossein
and Di-calcium phosphate, John
Deere’ tractors, Centrifugally cast
alloy steel tubes and  high alloy steel
castings, ccramic package and subs-
trates, lerbicides, Mica capacitors,
Consultancy and rescarch in electro-
nicy, Harvestors, Publishing of books.

Stnp packing and vacuum forming
machines, tanning auxiliaries based
on enzymes, printing of technical and
text books ctc,, ercction of pulp
plant, power tillers, Firc and water
proof boards.

Minister of INDUSTRIAL DEVELOPMENT
be pleased to state the present capacity,

actual production and target for the Fourth
Plan for commercial vehicles ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):

The required information is as under :—

Capacity target  Present licensed Present  installed Production
Y capacity capacity 1970 1971
90,000 nos. 73,400 noe, 62,500 nos. 39,969 nos, 40,865 nos.
Per annum per annum per annum
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Five Year Rural Water Supply
Programme

1432, SHRI C. CHIITIBABU - will
the Ministrr of PLANNING be pleased to
state :

{a) whether the Plumnimg  Comunussion
has received a Five-Year Rural Water Supply
Programme and 1if sn, the salient features
thereof . and

(b) the action propsed to be takea by
the Planming Commussion fu. wnela ling thas
programne it the Natimal Five-Yeoar Vlan
and in the Annual Plan

THE MINISICR O STATL IN THL
MINISTRY O PLANNING /SHRI AMO-
HAN DHARIA). 7y, aud (b N
Year Rural Water Supply Progiamme has
been recened n the Plannmung € ommisaon
recently from  auv source U ommussion
however, been consdering the augmentation
of this programme as a part of adsance acuon
on the Fifth Plan

Fuve

las,

2, The Rual Water Supply Progrannne,
is already a patt of the Fue Year Plins
The Fourth Fne Year Plan enviages an
outlay of neatly Rs, 125,00 crones for  Mtates
and Umon Fernitories The Five Yeu Plao
emphawses that the balk  of this provision be
utilised for areas of acute scarcitv In the
fairst three years ol the [ive Year Plan (109
72) States have spent more than the ontbn
dapproved for rmal water snpply  and thus
the antiipated expenditure on rutal water
supply 1+ expected to be of the aorder of
Rs. 150 crores, which 15 mare than the expen-
diture duning the previous  eighteen  years,
Sume of the States are alw  taking steps to
augment thewr plan resources v obtannug
loan from the Lite Insurance Corporation of

India,

3. To cnable the States to deal with
these programmes m a more cffecuve and
planned manner, (entral asmistance is being
given to them threugh a Centrallv Sponsored
scheme for special investigation divisions for
rural water supply and a Central scheme
under which UNICEF asustance is being
secured in the form of 100 hugh speed drilling
rgs suitable for hard rocky areas Under a
new Central schene taken ap in 1971-72 for
providing employment to the educated unem-
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ployed, Planning and Design Unats are being
set up in the vanous States for preparation of
detailed plans and estimates for rural water
supply schemes.

4 Under the ovetall budget provision for
speaal welfare schemes, anotha vew scheme
i beig evulied for accelerating the jural
wdter supplv programme m 197273, It
proposed to provade for  schemes to the tune
of Ry 20 vrores to b= tiken up by the States
m 117273 under this spraal  programme
Allocatons te States will be hased on needs
s determunted by the numihrr of vllages in
soar ity areas amd village s sull-ring [rom
cholera ar  oinra=worm anfesgorow or other
special problems Dne aelatne costs of pro-
vidhing voator sapphy i ditferent areas wall abwo
Statrs wall be  expe -
tedd to ciav up schemes oy lar as possible on
v eopapatt e « basis Preference will be given
te the proveion of water supply 1o the we ket
tribals

bor take it e count

sections @ ikh as the Higa s wd

other bhwarel « Lasses
g fagm A & QA § @

1433 »it fore gwre e
5§t @ o - Agan

T AL AT A7 AT T FAC AL

(+) /12 &t = gn fauragar %
A ¥ feadea sqay 97 foafem
T 7 feAveRs qWER

(@) 37 zm 7 fran snfs W 10
oz fras safes wroa go ; o417

() wiesw 7 @ g ¥ wTATM
#1 79 717 & fqq /w7 @1 fa=re |
Friardt TR v g 7

g weared & o Wt (o ey
o) (%) T g §oger
vrfrT ST ow W Y

() #=fim q1T & a9 ITAIW
AT 9T arwfer ¢F faaoor weeg §
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() =wavE & g T wr qEATS
1 a3 & A Tw AHTT AT SafaT
qefavifra} &7 qFF 477 AAT WAT F
frfa Y sTaeqT @avr TER ® T
arfa ey %1 womAr & frn aeha
waey g % abafrgfe grer wr sfE
were s2r v fatae fafy qa-
ut me @gew afatr fmd wR E
EHT Azt ¥ qEew ¥, w9 v
am. ¥ amg-Arq 39 gfer 7 adam SO
wut (7w F & ge g
e faare fiar 2 mife wqt9 qATHT FT
W IR HAAT T7ET F AT X AALTATH
€ qreq 7R AT Al @ ATfeET
afr gzr A fam ax 0 foaE ouw
qrrpr # f3FmTm 2
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1 A - 39
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8. wer WA - 97
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10. v - -
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12, g - 116
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14 vrseam4 - 29
15 qu'-r _ 8
16 afeaw g 30 177
17 frsar - 39
18 w@&r, T4 9 713 | o4

e 58 1,347
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Levy of Tax on Newspapers Advertise-
ments

1435. SHRI A. K. GOPALAN : Will
the Minister of INFORMATION AND
BROADCASTING be plecased to state :

{a) whether Government are examining
the proposal to impose a tax on advertiscment
in Newspapers ; and

{b) if »o, the broad outlines thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND

—==—— BROADCASTING (SHR1 DHARMA BIR

SINHA): (a) and (b). It would not be in
the public interest to give any indication of
auy tax pioposal which may be under exam~
ination in Government,

Atomic Mineral Deposits in Kerala

1436. SHRI C. K. CHANDRAPPAN :
Will the Minister of ATOMIC ENERGY be
pleased to states ¢

(1) whether Government have decided to
undertake a survey of the atomic mineral
deposits in Kerala ;

{b) if su, the steps taken to implement
that «Jecision ; and

(¢} when it s hkelv to be completed !

I'HE PRIME MINISTER, MINISTLER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADUASTING (SHRI-
MATI INDIRA GANDHI). (a) and (b),
The Atomic Minerals Division of the Depart-
ment of Atomic Encergy has been carrying out
surveys of the monasite bearing sands in the
coastal regions of Kerala for asscssment of
their (ontent of monasite and other associated
rconomic  minerals since  1953-54. This work
is of a continuous nature and is being under-
taken on i year to year basis as a part of the
field investigations by the Atomic Minerals
Division as the coastal sands are unstable in
nature aml requires to be reassessed over a
period of time.,

{¢) The current investigations which are
undertaken on one part of the coast are ex-
pected to be completed by the end of March,
1978,

Prioce fization of tractors

1437. SHRI P. K. DEO: Will the
Minister of INDUSTRIAL DEVELOPMENT
be plcased to state :

(a) whether Government propose: to
follow a new price fixation system in the case
of tractors ;
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(b) if 50, the broad outlines thereof ; and

{c) whether a3 a result thereof the consu-
mer will have to pay higher prices for the
tractor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b). Most of the models of tractor
made in the country have rcached an indi-
genous content of 80 to 859,. Therefore, in
fixing the selling prices of different modcls,
Government have kept in view the principle
that tractors of different makes hawing the
same horsepower rating should be sold at
compaiable prices.

(c) No. Sir. On the contrary the consu-
mer will get the benefit of compettion inter
sc among tractors At proximate horsepower
ratng.

Adverse effects of Industrial Licensing
Policy on Exports

1438. SHIRI P. K. DEO: Wil the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

(a) whether attention of Government has
been drawn to a rcport appearing in the
Statesman of the 10th February, 1972, stating
that the Government’s Iudustrial Licensing
Policy and bureaucratic delays are proving
a bottleneck in boosting the country’s exports
by at least Rs. 150 crores a year ; and

(b) if so, the reaction of Government in

this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Sir. Government’s attention has
been drawn to the report appearing in the
Statesman’s of 10th February 1972,

(b) Government is making concerted
cfiorts to build up the country’s exports in the
various industrial ficlds, consistent with other

pls of State Policy under the Constitytion.
, Baides other things itis alw kept in view
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that concentration of ¢conomic power in the
hands of a few business groups should be
curbed and new smaller entrepreneurs should
be encouraged so as to widen the entreprene-
urial base. In order to ensure that the coun-
try's capability in machinery manufacture is
fully utilised and that the dominance of the
applicant undertakings in particular ficlds of
manufacture is taken into consideration, it is
possible that at times there may be some
delay in making a decition with regard to
requests reccived from various parties for the
import of machinery or for the grant of an
windustrial hcence but such instances are not
likely to be very many. Government is con-
centrating on the building up of the country's
exports, As a matter of fact, all cxports
oriented schemes for the import of equipment
are scparatcly put up to and considered by
the Capital Goods Committee so as to high-
light the export angle of the project and to
eliminate any delay in making a decision in
regard to them, Similarly, in the cases put
up to the Licensing Committee for the grant
of industrial licences the cxport potential of
the project is adequately brought out for
consideration of the Committee. Normally,
as per the modified Licensing Policy, Larger
Industrial Housces and fureign majority come
panies arc export to contribute to and parti-
cipate in the development of industries in the
‘Core’ and ‘Heavy investment’ sectors, leaving
the opportunities in the remaming fields to
other entreprencurs  However, in the interest
of export promotion, Larger Industrial Houses
and foreign compames arc also permitted in
‘middle’ and ‘small scale® sectors provided
substantial export obligations are undertaken,
It will thus be scen that conscious efforts are
bang made by the Government to boost the
country's exports.

Annual Plan for State for 1972-73
1439, SHRI CHINTAMANI

GRAHI :
SHRI §. M. BANERJEE :

PANI-

Will the Minister of PLANNING be
pleased to refer to the reply given to Unstaryed
Question No. 271 om 15th March, 1972

finalisation of annual plan for
1972-73 and state :

(a) the outlay for cach State; and

(b) whether the outlay of plan for Orima
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for 1972.73 has been raised ea compared to
1971.72 ! if 20, the amount thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) A statement is
laid on the Table of the House.

{b) As compared to 1971-72, the approved
outlay for 1972.73 for Orissa shows an increase
of Rs. 9.09 crores.

Statement

Annual Plan 1972-73 States

MARCH 29, 1972

(Rs. crores)
Approved outlay

1. Andhra Pradesh 105.00
2, Amam 40.25
8. Bihar 100.00
4. Gujarat 106.00
5. Haryana 82.00
6. Jammu & Kashmir 36.00
7. Kerala 64.00
8. Madhysa Pradesh 109.00
9. Maharashtra 205.59
10. Meghalaya 8.25
11. Mysore 72.30
12, Nagaland 9.00
13. Orism 57.42
14. Punjab 85.00
15. Rajasthan 65.00
16. Tamil Nadu 116.35
17. Uttar Pradesh 225.00
18. West Bengal 73.52
19. Hismchal Pradesh 26.57
20. Manipur 7.50
21, Tripura 8.00

Total 1601.75
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Findings of Motor Car Quality Enymiry
Comunittee

1440, SHRI CHINTAMANI PANI.
GRAHI : Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

(a) whether any Technical Committee
has visited all the car manufacturing plants
to examine whether the instructions issued by
his Ministry following the recommendations
of the Motar Car Quality Enquiry Committee
arc being followed

(b) if so, the main findings thereof ; and
{c) the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Yos, Sir.

(b) The Committer has so far submitted
its report pertaining to M/i. Hindustan
Motors Ltd., only. The main findings of
the Committee is that out of the 15
statutory directives issued to the car manu-
factures following the recommendations of the
Motor Car Quality Enquiry Committee,
M/s. Hindustan Motors have implemented
7 directives fully and 6 partially. Two direc-
tives have not been implemented by them at
all. The Committec has also obecrved that
in respect of Ambamador cars, there are
several complaints in respect of item manu.
factured by the manufacturers themselves,
such as noisy differentials, defective steering,
cracking of paints excessive il consumption,
stc. According to the Committer, there are



m should rully cmu-m:inim-
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i Am:hnmu the - various recom.
. 'mendations made by the Committee is laid on

the Table of the House, [Placed in Library.
" See No. LT—1572/72.]

{c) A copy of the report of the Commitiee

has been sent to M/s. Hindustan Motors and

_they have been asked toimplement the various

' suggestions/reccommendations made in  the

report cancerning them immediately. So far

as the suggestions for action by Government
are concerned, these are being examined.

Blackmarketing in Imported Newsprint

1441. SHRI CHINTAMANI PANI-
GRAHI ; Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether Government have received

any compiaints rcgarding blackmarketing in .

imported newsprint ;
(b) if so, the broad outlines thereof ; and

{c) action taken by Government thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF | INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Yes, Sir.

(b) The complaints generally relate to
exaggeration  of the circulation claimed by a
newspaper, procutement of newsprint quota
onlhﬂhﬂtmddup«uluhhe surplus news-
print ia the blackmarket. In some cases, the

. puhltdm uanegedtoobminnmmntrnra
 the paper at all or stops it after publishing a
fmmun-

: {e}hiﬂmufmplmmdbhck
ledmmdmuuﬁm in
circulation, ' the . Office : of the Registrar of
',’Wﬂﬂrmﬂmﬂndm -paper:

Mﬂ Giroulation team of its own. Ia -

e x : hmduionhmmhea.
'R Mﬁ- "bis _ clrculation d-im. the
wmdthwuﬁnd o

. m S, 1&_(&1&'4}':_" )

. the hmofthehwtrmmdamuhtmnmdr
the excess - quantity allocatéd is - adjusted
against its quota in nsh-oqwm: licensing
period (s), Wherever appropriate, casc . are
referred to the Office of the Chief Controller
Imports and Exports (Enforcement Branch)
for further investigation: and action under the
provisions of the Imports and Exports. (Con-
tral) Act, 1947 and the Orders issued. there-
under. Apart from dcpartmental action by
way of debarment from receiving any  import
licences, Customs Clearance Permiits, ¢t., for
a specified period, prosecution is also launched
in suitable cases against the defaulting
parties. -

The position in this regard is mmmndy
under review, and such other steps as may be

called for will be taken.

Reconstitution of Board of Divectors,
Film Finance Corporation .

1442, SHRI K. M. MADHUKAR :
SHRI PRABODH CHANDRA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state :

(a) whether Board of Dircctors of the
Film Finance (.mponlmu has been re-
constituted ;

bio-data

(b) if so, their names, and
criteria for selection of members; and -

(c) present members of the body, ?

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND

BROADCASTING (SHRI DHARAM BIR ;
SINHA): (a) Yo, Sir, N

(b) and {c). A statement - contaising” e
namcs and bw-dun of the present ' membess -
is laid on mrmedm_._

‘of  the

Board
Hwae"
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1. Shn M. T. Vasudevan Nair

2. Smt. Teji Bachchan

3. Shri Hrishikesh Mukerjer

4. Dr. V. K. Naravana Mcnon

5. Shri Mohaa Rakesh

6. Shri A.P.V. Krishnan

7. Shri M.A.S. Rajan

The Chairman of the Board is Shri B,

magazine “Filndare.”
T.V. Sets in Delhi and Ghasiabad

1443, SHRI Y. ESWARA REDDY : Wil
the Minister of COMMUNICATIONS be

pleased to state :

(a) the number of T.V. licencts  issued
including rencwals in Delthi and Ghaziabad
{U.P.) us on Slst January 1972 ; and ’

(b) whether Government are aware that
in many cases J.K. T.V. sets are sold to Delhi

He is an eminent short stury writer in  Malay-
lam and a novelst. He is the Editor of
Mathrubhumi, a Malayalam weekly. He is
the President of Kalakendram, Calicut, an
organisation to promote building talents in
theatre arts.

She is a well-known social worker. She has
produced and acted in plays and has esta-
blished a theatre group called “The Hindh
Shakespcare Manch'. She has also been
member of the Regional and Central Film
Awards Committees.

An eminent personality of the Indian Film
Industry—Director of many award winning
films

Ex-Director General of All India Radio, now
Director, National Institute of Performing
Arts, Bombay. He is an expert on Indian
and European music of international repute

He is an eminent writer. Many of his plaps
have bren enacted on the stage and made
into films.

Joint Sccretary in the Ministry of Finance
and Financial Adviser to the Ministry of
Information and Broadcasting.

Joint Secretary in the Ministry of Information
and Broadcasting.

- - i

K. Karanjia. He is the Editor of the film

customers in Ghasiabad (U.P.) and delivered
to them in Delhi ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA) : (a)
rencwals in Delhi and Ghaxiabad (U.P.) s ot
81st January, 1972 is 34283 and 1552 respecti~

vely.

(b) No.
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Samachar Bharati Teleprinter in ALR.
remaining out of order

1444¢. SHRI SHIVA CHANDIKA : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Teleprinter of Samachar
Bharati News Agency installed in the All India
Radic remained out of order mostly through-
out the year 1970.71 ;

(b) whether as a result, the news are not
being received by All India Radio but All
India Radio continue paying for this to this
News Agency against the terms of contract;
and

(c) whether the allocation of funds for
this purpose has been enhanced this year
despite to mmprovement in the teleprinter
service and if 20, the reasons therefor ?

FHE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) No, Sur.

(b) AIR receives service of this agency
regulardy.

(c) The subscription paid by AIR to this
agency has been increased from Rs. 50,000 o
Ra. 60,000 per annum with effect from 1.2.72,
This increase has been allowed having regard
to the quality of its service and for supply of
news o regional news units,

Pending applications for Industrial
Licemces from Bihar

1445. KUMARI KAMLA KUMARI :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) the pumber of applications for indus-
trial licences forwarded by the Government of
Bihar during the last two years ;

(b) the number and particulars of appli-
cations, accepted, rejected and under conside-

ration, scparately ; and

{c) the variows industries for which licens
o0 are, soughtt and the capital investment for
cach of them ?

Whritten Anstwers 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Applications for the grant of Industrial
Licences are normally received  directly from
parties, 104 applications for industrial licences
were reccived from Bihar during 1970 and 64
applications during 1971,

(b) and (c). 17 licences and 15 letters of
intent were issued in 1970,  Similarly, one
licence and 4 letters of intent were imued in
1971. These were issued against the applica-
tions received during the years 1970 and 1971
respectively, 27 applications for the year 1970
and 46 applications for the year 1971 are
under consideration of the Government, The
remaining 45 for 1970 and 13 for 1971 have
been otherwise disposed of (i.e. rejection notice
issued, rejected, treated as withdrawn, closed
and exempted) during the years 1970 and 1971
respectively, The particulars of applications
in respect of which lctters of intent and
licences have been issued are  published for
general information in the ‘Weekly Bulletin
of Industrial Licences, Import Licences and
Export Licences’, “Weekly Indian Trade
Journal’ and ‘Monthly Journal of Industry
and Trade'. Copies of there are supplied to
the Parliament Library. The details of pending
applications are not normally disclosed.

Closure of Sabu Jain, Tata, Birla and
Dalima Factories

1446. KUMARI KAMLA KUMARI :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state 3

(a) the number of factorics of Sahu-Jain,
Tata, Birla and Dalima which have been
closed down during the last 6 months ;

(b) the reasons thercfor ; and

(c) whether there is any agency with the
Central Government to Jook into the actual
reasons for the closure ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP.
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) On the basis of aformation furnished by
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the State Governments, no factories of Sahu-
Jain, Tata, Birla and Dalima closed down
during the last six months, However, requsite
informadon from Tamil Nadu and Tripura, is
atill awaited.

(b) Does not ansc,

{c) Government bave already wxtup a
scparate Closed/Sick Umits Cell in the Manstry
of Industrial Development to  constantly
review the health of ndustrial umits i con-
sultation with the concerned Department  of
Covernmient, Some other sips dealing with
the subje t are also under conmderation

High Powered Board for Natural Resour-
ces in India

1447 SHRI & Y KRISHNAN Wil
the Maunuster of PLANNING be pleastd to
state :

{a) whether Govermnent have set up 2
high powered National Board to develop and
coordinate the natural resources in India,
and

(b) if so, tht maw fcatures thereof ?

THE MINISTER OF STATE IN 1HE
MINISTRY OF PLANNING (SHRIMOH\N
DHARIA) : (a) and (b). [ht question of
setting up & high-powered natinal board for
the coordination and developmnent of  natwal
resources is under conmderation In the mean-
time, the Planning Commission has already
sppomnted a Steering  Group consisting of 25
members under the Chawmanship of Shri
M.S. Pathak, Member of the Planung  Com-
misdon with the object of taking stock of
the present activities regarding the survey of
patural resources ; identify gaps and suggest
measures for development of natural resuurces.
Under this Steering Group twelve Task Forces
on different natural resources ete. have been
created to rxamine, in  detail, the natural
resourcea position and to chalk out programmes

of future development  These  Task Forces
are doiog their work and most of them are
néaring completion, Further dechion of the
Governmient will depend v the  findings of
these Task Forces and of the Steering Group,

MARCH 29, 1972
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Resoarch Sobemes Handed over by

National Resesrch Laborstories to

National Research and Development
Council

1448 SHRI E, R. KRISHNAN : Wil
the Manister of SCIENCE AND TECHNO-
LOQGY be plcased tu state :

(=) the number of Remarch Schemes
handed over to National Resvarch and Deve-
lopment Counusl by the National Rescarch
Laboratoues during the last three years ,

b} the numbcr of heences obtaned for
mpleme nting such schemes during the pcnod
and

(r) the amount of royalty recaved by
National Research and Development  Council
on these schemes during the sawd proed 2

ITHE MINISTER OF PLANNING  AND
MINISTER OF DEPARIMENL OF
SCIENCF. AND IECHNOLOGY (SHRI
¢ SUBRAMANIAM) . (a) 243 research
schemes (including 5 from  individuals)  were
referred to National Ruscarch  and  Develop-
ment Corporatunn by the Mational Laboratories
and other Orgamsations for cummercial explow-
tation during the last 3 years,

{b) 201 processes bave bren  luensed to
249 partes ,

f¢) The amount of royalty recesved by

the Corporatin dunng the sad penod
18
1968-69 1969-20 197071
Rs. Rs, Rs.
Rovahy  1049,963 004,168 13,63,689
Premia 6,43,600 3,539,500  7,75,001

Public Servaste proseowted by C.B.L

1449. SHRT MUHAMMED SHERIFF :
Wil the PRIME MINISTER be plensed to
sate ;

() the number of public servants prose-
cuted duriog the last yewr by the Cratoal
Bureau of Investigaton ageinst the charges of
m:emww and cheating,
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(b) whethér all the cases have been
finalised ; i€ so, the action taken against
them ; and

(c) the aumber of cases still pending and
the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) During
the year 197] Central Bureau of Investigation
have launched prosccution against 453 public
scrvants in 338 cases. A statement showing
the State-wise break up is attached.

(b) No Sir 51 cases have ended 1n  con-
viction and 3 in acquittal so far.

(c) 284 casts are subjudice. The cases of
the Cential Bureau of Investigation are comp-

licated and involve detailed examination in
Courts of law

Statement

State-wise Break-up of 453 Public Scrvants
with reference to the location of the Courts in

whuch chargesheets were put in these cases is
given below :

1. Andhra Pradesh 56
2. Assam 4
3 Bihar 48
4. Chandigarh |
5. Delhi 38
6. Gujarat 6
7. Goa 2
8. Haryana i
9. Himachal Pradesh 7
10. Jammu & Kashmir

11, Kerala

12. Madhys Pradesh 18
13. Manipur 2
4. Msharashtra 2%
15, Moghalaya *
16, Miysore 10

17, Nagaland 2
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18. Orima 13
19. Punjab 16
20. Rajasthan 15
21. Tamul Nadu 69
22 Utiar Pradesh 85
23 West Bengal 43

TOTAL 453

Unemployed Sclienmtists

1450 SHRI DHARAMRAO AFZAL.
PURKAR : Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state :

(a) whether Government have made aoy
assessment regarding the figure of uncmployed
scientists mccording to the official census con-
ducted by the Council of Scientific and Indus~
trial Rescarch ; and

(b) if so, the results thereof and cfforts
being made by Goveroment to enable these
uncmployed persons to sucure jobs ?

THE MINISTER OF PLANNING AND
MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI
C. SUBRAMANIAM) : (a) No ccnsus of
uncmployed scientists has been conducted by
the Council of Scientific and Industrial
Rescarch (CSIR). However, on the basis of
census of 1961, National Register survey of
1968, data available from the Employment
Exchanges (from 31st December, 1969 to 3lst
December 1970), it was estimated that 75,000
Scientists were unemployed at the beginning
of 1971,

(b) The National Committee on Science
and ‘Technology (INCST) has set up a Panel
on Employment of Secientific and Technical
Manpower which is expected to formulate
concrete proposals in consultation with the

Commision. The Government of
India have also a proposal for creation of
supcraumerary posts for absorption of outstan-
ding Eongincers, Scientists e¢tc. In Idnia a0
that they may not have to go abtoad for lack
of employment opportunities. The Scientists’
Pool of the CSIR offers tunp-uy;ﬂm
tolﬂghtyquiﬁnd
Mthmidwthwt

mmm
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Bome of the measures already taken to
improve cmployment opportunities are given
in the Statement attached.

Statement

Steps taken to improve employment
opportunities for Scientists are given below :—

(1) A monthly “Technical Manpower
Bulletin” is published giving parti-
culars of persons who are available
for cmployment. About 3,000 copies
of the Bulletin are distributed free to
the various employing organisations to
facilitate utilisation of such persons.

(2) Suitable candidates are recommended
in response to Tequirements notified
to the CSIR by employers and recrui-
ting bodies.

(3) The CSIR also scrutiniscs advertise-
ments appearing in important news-
papers and makes recommendation of
registrants with appropriate qualifica=
advertisement.

(4) By temporary placement of qualified
scientists, technologists, engineers and
Doctors especially those returning from
abroad in the Scicntists’ Pool.

{5) Fellowships are provided in the Natio-
nal Laboratorivs/Institutes and out-
side rescarch institutions and Universi-
ties to encourage scientific talent in
the country.

(6) Grant-in-aid to Scientists to carry out
research.

(7) The Government have also authorised
the creation of supernumerary posts
in approved Scientific Institutions to
which temporary appointments can be
made quickly from among the Scien-
tists working and stadying abroad.

{8) Financial help is also rendered to
enterprising  unemployed  persons
th.imludms' scieatists) by nationalised

(9) The Government have allocated Rs 50
crores for self-employment of scien~
tists, engineers and other uncmployed
personnel,

MARCH 29, 1972
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Grouping of Laboratories and Resenrch
Associstions by C. 8. L R.

1451. SHRI PAMPAN GOWDA : Will
the Minister of SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whether the Council of Scientific and
Industrial Research has grouped the Labora-
tories and Rescarch Associations under it in
several categories and have appointed co-ordi-
nation Councils for them ; and

(b) if so, the outline thereof ?

THE MINISTER ON PLANNING AND
MINISTER OF DEVELOPMENT OF
SCIENCE AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (a) Yes, Sir,

(b) In pursuance of one of the recommen-
dations made by the Sarkar Committee in
Part-11 of their Report, the National Labora-
tories/Institutes and Industrial Rescarch
Associations have been formed into six groups,
the rationale for such groupings baing opti-
mum inter-laboratory collaboration and Co-
ordination Councils have been constituted
consisting of the Diroctors/Heads of the Natio-
nal Laboratories/Institutes concerned for cach
of the groups w.ec. f. Ist January, 1972 as
under :—

A—Chemical Sciences Group :
1. National Chemical Laboratory, Poona.

2. Central Electro-Chemical Research
Institute, Karaikudi.

3. Central Salt & Marine Chemical
Rescarch Institute, Bhavnagar,

4. Regional Rescarch Laboratory, Hyd.
erabad.

5. Indian Imstitate of  Petroleum,
Dehradun.

6, Regional Research Laboratory, Jorhat,

B—Physical and Earth Sciences Growp :

1. National Physical Laboratory, New
Delhi

2. Central Scientific Instrument Organisa-
tion, Chandigarh.

3. National Geophysical Ressarch Insti-
tute, Hydecabad,
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4, Mational Imstitute of Oceanography,
Panaji (Goa),

5. Regional Research Laboratory, Bhuba-
neswar,

6, Central Electronics PEogineering Re-
search Institute, Pilam.

C—Enginssring Group :

{, Central Building Rescarch Institute,
Roorkee,

2. Central Road Research Institute, New
Delhn,

3. Structural Engincering Research Cen-
tre, Roorkee

4. Nauonal Acronautical Laboratory,
Bangalore

5, Central Mechanical Engineerihg Re-
scarch Institute, Durgapur

6 Central Mimng Research Station,
Dhanbad.

7. National Metallurgical Laboratory,
Jamshedpur

8 Central Glass and Ceramuc Research
Institute, Calcutta.

8, Central Fuel Rescarch  Institate,
Jealgora.

10. Indian Plywood Industries Research
Institute, Bangalore.

11, Automotive Rescarcth Asotation of
India, Poona.

12, Cement Research Institute of India,
New Delhi,

D—Bislogical Sciences Growp :

1, Central Drug Research [ustitute,

Laockuow.

2. Indian Institute of Experimental Medi-
cing, Calcutta.

3. Induseial Toodadlogy Research Centre,

uwwmm

cils will serve as links hetween the
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6, Central Indian Medicinal Plants

7, Central Food Technological Research
Institute, Mysore.

8, Central Leather Research Institute,
Madras.

9. Central Public Health Engineering
Research Institute, Nagpur,

10, Tea Rescarch Asociation,
Experimental Station, Jorhat).

E—Fibre Group :

{Tockiai

1. Silk & Art Sjlk Mills Rescarch Associa-
tion, Bombay.

2. Abmedabad Textile Industry’s
scarch Association, Ahmedabad.

Re-

3, Bombay Textile Rescarch Association,
Bombay.

4. South India Textile Research Associa-
tion, Coimbatore,

5. Indian Jute Industrics Research
Association, Calcutta.

6. Wuol Rescarch Association, Bombay.

F —Information Sciences Growp :

1. Vuvesvaraya Industrial & Techooloe
gical Museum, Bangalore.

2, Bula Industrial & Technological
Muscum, Calcutta,

3 Central Institute of Scieatific Informa-
tion and Publication (INSDOC and
PID), New Delhi.

The functions of the Co-ordination Coun-
cils will be—

“To promote inter-laboratory projects,
allocate priorities and evaluate their pro-
gress ; and in this context to set up task
forces including exchange/allotmaent of
perrsonnel, wherever necessary and thus
maxitnise utilisation of talenta and facilities
against set goals”,

The Chairesen of the Co-ordiaation Cpun-
and
and goals of their group of laho-

programmes
s, WMWW ratories and those of the CSIR as & whole.
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Printing of Money Order Forms in
Regional Langunges

1452. SHRI PAMPAN GOWDA : Will
the Minister of COMMUNICATIONS be

plcased to state :

{a) whether there is any proposal under
Government’s consideration to print Moncy
Order forms in the regional languages ; and

(b) if s0, the broad outlines thereof ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H, N. BAHUGUNA) (a) and
(b). There is no proposal to print Money
Order forms in regional languages. However,
it is proposed to print such forms n tn-ling-
ual scripts, i. c., Hindi, English and the regio-
nal language. The C. C. P. & 5. has been
infarmed accordingly.

Rajamsanser Committes on Centre-
Sente Relations

1453, SHRI D. P. JADEJA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Central Government have
reccived comments of Tamil Nadu's Govern-
ment un the Rajamannar  Committre’s
Report ; and

(b) if so, the Central Government's read -
tion thercto ?

THE MINISTER OF STATE IN I'HE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPRTMENLT OF PERSONNEL
(SHRT RAM NIWAs MIRDHA) : (a) No,
Sir.

{b) Does not anse.

Commnunal Riots in States during
recent Elections

i454. SHR! P. M. MEHTA : Will the
Minister of HOME AFFAIRS be pleased to
state

(a) whether communal riots took place in
differemt States during elections ; and
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{(b) if s0, the steps taken by Government
in cach case and the permanent steps propo-
sed to be taken to stop such communal trou-
bles in the country ? )

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) (a) and (b) :
According to information received from the
Statc Governments and Union Territury Ad-
ministrations, no incident of communal nature
took place, during the period of the recent
clections, in Gujarat, Madhya Pradesh,
Haryana, Himachal Pradesh, Manipur, Tripura,
Delhi, Goa, Daman and Diu and Pondicherry.
Three such incidents took place in Mysore
and two in Rajasthan The cuases in connec-
tion with the specific ncidents arc being
investigated according to law. Information in
regard to Andhra Pradesh, Assam. Bihar,
Jammu and Kashmir, Maha:iashtra, Punjab,
Uttar Pradesh, West Bengal and Meghalaya is
awaited from the State Governments.

As regards steps to deal with the problem
of communal violence detaled information
has bren furnished in the House from time to
time. Bricfly speaking, the Central and the
State Government have taken legislative and
admimistrative measures in the light of the
recommendations made by the National Integ-
rauon Council. Sicps have been taken to
ensure vigilance by the administrative authori-
ties, particularly in the areas which are known
to have been prone to trouble,

Grants to Organisations doing Natiomal
Integration work

1455, SHRI AMBESH : Will the Minis
ter of HOME AFFAIRS bc pleased to state
the names of the voluntary organisations to
whom ad Aec grants have already been
sanctioned under the scheme of giving ad bes
grants to voluntary erganisations for doing
National Integration work ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME ARFAIRS AND IN
THE DEPARIMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) ; A statew
memt is Jaid ob the Table of the Bouse.
{Plased ju Librayy. .yuamum
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Manoficture of Watches in H. M. T. with
Soviet Collaboration

1457. SHRI P, VENKATASUBBAIAH :
Will the Minister of INDUSTRIAL
DEVELOPMENT be plcased to state ;

(a) whether watches are proposed to be
made by the Hindustan Machine Tools with
the Soviet Collaboration ; and

(b) if so, the salient features of the
proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRABSAD) :
(a) No, Sir.

{b) Does not arise.
Demand for Watches

1458, SHRI P. VENKATASUBBAIAII :
Will the Mimister of INDUSTRIAL DEVE-
LOPMENT be pleased to state ;

(a) whether any preas estimate of de-
mand for watches in the country has bgen
made ; and

(b) 1f s0, the number of watches required
per year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b). While it is dutlicult to make a
precise estimate of the damand for a consu-
mer item ke Wrist Watches, it is estimated
that the demand for watches will be of the
order of 4,5 Million Nos. per year by the end
of the Fourth Plan Period (1973.74).

Enquiry regarding Delivery of 132 Letters
Addressed to different persoms at ome
address at Delhi

1438, SHRI BAKSHI NAYAK : Will the

Minister of COMMUNICATIONS be pleased
to state :

() whether atsontion of Guovernment has
mm:'us;m in the Times of
dated the 13th Februssy, 1972 mating
Ut the Giceral Post Ofices Defld, | delivered

v b
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a bunch of 132 letters addressed to different
persons in the capital city at ane address ;

(b) whether any inquiry has been insti-
tuted in this regard; and

(c) the result of findings and action taken
in this regard ?

THE MINISTER OF COMMUNICA.-
TIONS (SHRI H. N. BAHUGUNA): (a)
Yes. The report in “Tines of India” dated
15. 2. 72 was duly scen by the P & T Departs
ment,

(b) Yes. Enquiries in the case had been
mtiated on 14-2-72 even before the report
appeared in the Press on 15-2-72,

(c) Enquiries revealed that 59 call letters
(mot interview letters) posted by employment
exchange, Daryagan), Dclhi and 73 Savings
Bank acknowledgemeats for delivery through
Delli GPO and neighbouring offices were
bundled together and sent to Dellu GPO by
R. M. §. Bhawn Sorting Office, Delhi without
a Check Slip thereon. The call letters were
not enclosed in covers but comprised of single
page cyclostyled papers closed by affixing
postage stamps on the two edges. The bundle
got rolled when st was tied and the S. B.
acknowledgements included therein were not
visible from outside. The letter placed at the
top of the bundle was addressed to a student
of Correspondence Course in Delhi Univer-
sity and as such frequently received bulk
packets The postal officials in Delhi G. P, O,
mistook this bundle of lctters as a single
hravy packet received by the student,

On receipt of infomation from the Re-
porter of Times of India on 14,2, 72 st
500 PM. a Deputy Postmaster
collected the letters from that office immediat-
cly. The bundle was found to contain 27
call letters in which the candidates were asked
to attend the Employment Exchange on
15. 2. 72, 'These were delivered to the add-
resses the same day through special messen-
gers and the rest were delivered on the foll.
owing day, Only one call letter for 14, 2. 72
could not be delivered,

Suitable uction is being taken against the
officials found respogaible. foc the inpu o
their part, ’
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India-Cunada Telephoue Service via Sate-
llite Earth Station, Arvi.

1480. SHRI C. T. DHANDAPANL:
SHRI P. GANGADEB:

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether India and Canada were
directly linked by a new telephune service via
India’s satellite carth station at Arvi, near
Poona ;

(b) if »0, the names of other countrics
with which direct circuita have been establi-
shed ; and

(c) the time by which Telephone lnks
with rest of the countrics arc likely to be
act up ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Ye

{b) Direct satellite telephonc connection
haye been cstablished with the following
countries :

Australia
Bahrain
Canada

East Africa
France

West Germany
Hong Kong
ftaly

Japan

Kuwait
- Malaysia
. Singapore
Switzerland
14 U.K.
15. U. 8. A,

L T A B

m R - 3
s

(¢) In addition to the 15 countries men-
tiohed above, somo mure countries are likely
to be connected on  direct sateliite telophone
links during the year 1972,
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Issue of indastrinl lcemces to larger
indugtrial Houses

1466. SHRi JYOTIRMOY BOSU:
Will the Mayister of INDUSTRIAL DEVE-
LOPMENT be pleased to state the number of
industrial licences NV, SE, NE, and COB and
Bhifting scparately issued to each of the 75
jarger industrial houses, industry-wise, and
yesdwise from 1969 to date ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
Five starements giving the information requ-
ired are laid on the Table of the office.
[ Placed in Library. See No.LT-1574/72].

Setting up of watch factory in West Ben-
gal with Soviet collaboration

1467. SHRI JYOTIRMOY BOSU :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether a new watch manufacturing
Project is being launched this year in West
Bengal with Soviet collaboration ; and

(b} 1f 30, the main features of the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) and (b) Government have, in August last
accorded approval to an Indian Company for
the manufacture of Wrist Watches in the
Small Scale Sector in West Bengal 12 techni-
cal collaboration with a Soviet Party. The
firm propose to manufacture 20,000 watches
in the first year and 80,000 watches per year
from the fifth year onwards.

Populstion post office ratio

1468, SHRI JYOTIRMOY BOSU : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a} the population and Post Office ratio
State-wise in 1860, 1965 and 1970 ; and

(b) the population and Post Office ratio
in West Bengal District-wise and sub-Division
wise in 1960, 1965 and 1970 ?

THE MINISTER OF COMMUNICA.
TIONS (SHRI H. N. BAHUGUNA) : (a)
A statemoent is laid on the Table of the Howse.
[Placed in Library. Se No. LT-1575{72)
Information in respect of Madhyn Pradesh,
Orissa and Uttar Pradesh is being collected
and will be lsid on the Table of the Lok
Sabha.

(b) wmmdhpmu
port office easio Districhwive, in West Bengad
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State is furpished in another statement laid on
the Table of the House [Placed in Lifirary. Ses
No. LT-1575/72]. The population and post
office ratio Sub-Division-wise ia being collec-
ted and will be placed on the Table of Lok-
Sabha in due course.

Ban on advertisement on smoking and
drinking

1469. SHRI VEKARIA: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state whether Go-
vernment propose to ban the advertisement of
smoking and drinking in Government Journals
Public places, Railway Platforms and Airports
duc to their ill-effects on health ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADNCASTING (SHRI DHARAM BIR
SINHA). No proposal to this effect is under
consideration.

Foreign Collaboration Agreements in
Private Sector

1470. SHRI VEKARIA: Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state the names of the Private
Firms/Public Undertakings whose collabora-
tion with foreign firms/Governments have
been approved during 1971, item-wisc ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
A list ix laid on the Table of the House.
[Placed in Library. See No. LT—1576{72].

Take over of Sick Paper Mills by Hindus-
tan Paper Corporation Led.

1471. SHRI SHASHI BHUSHAN : Will
the Minister of INDUSTRIAL DEVELOP.
MENT be pleased to state :

{s) the names and number of sick paper
mills taken over by the Hindustan Paper
Corporation Limited ;

(b) whether the Corporation has set up
any new peper mill in the country and if 5o,
the particulars thereof ; and

{.;memo”umh-m
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able to meet the shortage of paper in the
country and ensure supply of paper at cheap
rates ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) ;
(a) No sick paper mills has been taken over
5o far by the Hindustan Paper Corporation
Lid.

(b) The Corporation has not yet com-
plcted any paper mill so far but they are
currently engaged in the setting up of paper,
pulp and Newsprint plants in Nagaland, Anam
and Kerala.

{c) Doesnot arise.

Outcome of Inquiry against P.T.1.

1473. SHRI SHASHI BHUSHAN : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
reply given to Unstarred Question No. 2344
on the Ist December, 1971 regarding com-
plaints of unauthorised use of building funds
by the Press Trust of India and state the
outcome of the inquiry P

‘THE DEPUTY MINISTER IN THB
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : The Inspection report is still under
the consideration of the Department of Com-
pany Affairs,

.

Hindi Teaching Bcheme for Government
Employees

1474. SHRI 8. C. SAMANTA: Will
the Minisier of HOME AFFAIRS be pleased
to state :

(a) the progress made in the implementa-
tion of Hindi teaching schemp Iaunched by
her Ministry for the Central Governmént
employees all over the country;

{b) the percentage of Central Governgnent
employees who are atill to receive such
teaching ;

{c) the steps being taken to soe that the
knowledge of r@&mﬁedbrthecm«d
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Government employees is put into actual
use in office work ; and

(d) the difficultics, if any, being ex-
perienced in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) The
Hindi Teaching Scheme was started by the
Ministry of Home Affairs from October, 1955,
From the information so fur available, more
ML?Imcmtralemt cmployees

have pamed ome or more prescribed Hindi
examjoations, 14,385 employces have passed
Hindi Type writing and 2,798 cmployees have
pased Hindi Stenography examination.

(b) According to a rough estimate, there
are about 2 lakh Central Government em-
ployees for whom in scrvice training in Hindi
is obligatory and who are yet to be trained in
Hindi. A good number of these belong to the
category of operational staff for whom it is
difficult to join regular classes during office
hours because of the nature of their dutics,
Besids many employees are recruited in the
employ of the Central Government every
year throughout the country ; like wise many
employers retire every yrar., As such, it is
difficult to work out the percentage of non-
Hindi knowing employees, Collection of such
information will involve labour and expendi-
ture which may not be commensuyrate with the
results to be achieved.

(c) and (d). In accordance with the
provisions of the Official Languages Act, 1963,
as amended, Central Government employees
arc free to use Hindi or English for the
transaction of their official business. No em-
ployec can be forced to use either Hindi or
English only. The employees are, however,
encouraged to use Hindi wherever possible.

Benefits to Smoall and Msdium Industries

1475. SHRI RAJDEO SINGH: Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(2) whether the small and medium ine
dusirics are receiving major benefits since the
Aiberalised Industrlal Policy came into opera~
dn ; and
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(b) if s, the number of licences and
letters of iotent imued to small, medium and
core sector industries in the year 1971 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Sir.

(b) Small scale units having an invest-
ment of not more than Rs, 7.5 lakhs in plant
and machinery, except those belonging to the
Larger Industrial House and foreign com=
panies or those falling in the category of
‘dominant undertakings’ or engaged in a few
specified industries, are exempted from the
licensing provisions of the Industries (Develop-
ment and Regulation) Act, 1951. Ordinarily,
therefore, the question of granting industrial
licences or letters of intent to small scale units
would not arise. Of the total number of 626
industrial licences and 1015 letters of intent
issued in 1971, the share of amall and medium
eatreprencurs i.¢. entreprencurs other than 20
Larger Industrial Houses and foreign com-
panics, has been 488 and 958 respectively.
The total number of industrial licences and
letters of intent issued in respect of industries
in the ‘Core’ sector was 85 and 76 res
pectively.

Award Winning Documeatary Entitled
‘Water and the Land’

1476. SHRI RAJDEO SINGH : Wiil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether “Water and the Land” a
documentary film directed by Shri S. N.
Banerjee and produced by the Films Division
of India reccived the “Silver Ear' Award at
the 7th International Agricultural Film Com-
petition in Berlin ;

(b) if »o, whether it has been released
for show m the Cinemma Howses in the
country; and

(¢) if pot, the time by which it will be
released ?

THE DEPUTY MINISTER IN THE
MINISTRY
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{b) and (c), No, Sir. This film sponsored
of Food and Agriculture has

:

however, been released for screening in rural
arcas through mobile vans, ot

Development of Hill Districts of U. P.

1477. SHR1 NARENDRA  SINGH
BISHT : Will the Minister of PLANNING
be pleased to state :

(a) whether Planning Commission 18
contemplating to establish a ‘Himalayan Cell’
in the Planning Commission for the develop-
mont of the hill Distiicts of Uttar Pradesh
#iz., Almora, Chamoli, Dehradun, Nainital,
pauri-Garhwal, DPithoragarh, Tehri-Garhwal,
Uttarkashi ; and

(b) if so, the progress made in the matter
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Yes, Sir.

(b) The various mspects of the proposal
for the establishment of a cell are being
examined and a final decision will be taken
shoitly.

Establishment of Industries in Soaall
Scale Sector in Uttyr Pradesh

1478. SHRI NARENDRA  SINGH
BISHT : Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state ;

(a) whether Government propose to
establish & few industries in the small-scale
sector in the Hill Districts of Uttar Pradesh
piz,, Almora, Chamoli, Dehradun, Nainital,
PaurisGachwal, Pithoragarh, Tehri-Garhwal
and Uttarkashi for providing cmployment ;
and

(b) if w0, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVEBLOP-
mmmu:vﬁmn
() sad {b). The approved for develops
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ment of village and small industries under the
U. P, Fourth Plan is Rs. 2010 lakhs, In
addition, an outlay of Rs, 54 lakhs has been
earmarked for the development of swhall scale
industries in the Uttarkhand Division. The
approved outlay for the village and small
industries for the State for 1972-78 is
Rs. 350 lakhs. Besides, a specific aliocation of
Rs. 9.10 lakhs has been made for these
industries by the State Government within
the total outlay of Rs. 400 lakhs approved by
the Planning Commission for the development
of the, Uttarkhand Division. One of the
Centrally Sponsored Rural Industrics Projects
in located in ‘Tarikhat in Almora Distt.
Industries in Almora, Chamoli, Pauri-Garhwal
Pithoragarh, Tehri Gathwal and Uttarkashi
are eligible for concessional finance from
financial institutions, The Planning Commise
sion has recently sct-up a Task Force for
examining the possibilities of industrialisation
of Hill areas of Uttar Pradesh,

Extension of Service of L C. 8. Officers

1479. SHR1 AMAR NATH CHAWILA :
Will the PRIME MINISTER be pleased to

state ©

(a) the total number of Indian Civil
Service Officers at present in service in
Government of India;

(b) how many of these Indian Civil
Service Officers are likely to retire this year
i. r. upto 3lst December, 1972 ; and

(¢) whether any of tham has been
granied extension catlier and if so for how
long and the specific reasons for granting
extension to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) 56 (in-
cluding those permanently sconded 1o the
Indian Forcign Service)

(b) 14.

{¢) Two of them have been granted
extension in service in public interest. In
one case, léave preparatory to retirement for
four months was sefused in public inrerst
and this amounted to AR extension in searvice
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for four months, In the other case, exteokion
was given for onc year

Impact of Industrial Licensing Policy

1480, SHRI PILOO MODY: Will the
Migister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether attention of Government has
beéen invited to a report appcanng in the
Times of Fndiz of the 12th February, 1972
under the caption “New Licensing pohcy
fails to make impact” ; and

(b) if sp, reaction of Government in this

regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). The report appeanng in the
Tious of Indws dated the [2th Februray,
1972 under the captaion “New Licensing Policy
fails to make impact” has been seen. “The
reference is to the recent announcements
made by the Government regarding fuller
untiisation of istalled capacitics in the 54
sclected industries in respect of which under-
takings other than those belonging to the
Larger Industrial Houses and foreign comp?
anies which were Tcemed/registered on single
or double shift bams wall be able to inercase
their production on the basis of maxmum
utilisason of such capacity and in other
cases they would be able to rxpend ther
production upto 10005 over and ahove their
licensrd{registered capacity provided certain
condinons are satisficd, The applications of
Larger Industrial Houses and forcign compa-
nies fur fuller utilsation of capacity in these
industries will be comsidered by a TASK
FORCE constituted for this prupose. Govern-
meat bave since  constituted  the TASK
FORCE, imued necessary guide-lines to it
fur considerations of applications coming
within its purview and also made announce-
ment of the form in which the applicants
have 1o submit their applications. Apart
from this, internal instructions bave also been
issued for dealing with the various types of
caws, A number of applications have been
received and the TASK FORCE has already
disposed. of some of them.

The full impact of these steps will be Folt
i due coutee,
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Anaual Plans for Staten

1481 SHRI 8. M. BANERJEE: wWin
the Minister of PLANNING br plessed to
stale:

(a) whether the requisments of the States
have been met 1n full While finalising the
Annual Plans for 1972-1973; if not, 1n what
way theste have been redueed

(b) the requuenmknt of U.P as demanded
by the Chief Minister of that State , and

{¢) the decrvion of the Planming Commis-
sion thereon ?

THE MINISIER O!' SIATL IN THE
MINISTRY OF PLANNING ( SHRI
MOHAN DHARIA) - {a) The States’ plan
proposals fo 1972.73 were discussed between
the Planmng Commussion and the State
Chuef Miumisters and mutuallv agreed decisions
were taken regatding the wze of the annual
plan of cach States on the bass, inter ala
of financial resources available

(b) and (c) As agamnst an outlay of
Rs 235 crores propased by the Cluef Minster
of U P, the Plannmg Commubsion have
approved an outlay of Rs. 225 crores for
1972.73,

Grant of Indian Natiomality to Foreiga
Nationals

1482 SHRI RANABAHADUR SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of foreign nationals who
have bren given Indian nationality during
the last two years; and

(b) the guiding grinciples in F-wq
Indian nativnality to foreign nationals

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AEFAIRS (SHRIX.

C.PANT) : (x) According to the

vailable, 6672 foreign nat
R TR
Porw
@)Mth n W

iticoale in mumw
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of the Cleizepsliip Ace, 1935, and the Rulrs
made thereunger.

Indugerial Development of Madhys
Pradesh

1483, SIIRI RANABAHADUR SINGH :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased 1o state whether any
decision has been taken for the intensive
development of Districts or Blocks in Madhya
Pradesh, which are very backward by the
grant of Central subsidy 1o the extent of

1. Fastern region consssting of the blocks of :
Korba

Baloda

Chanpa

. Kota

Muastun

Bilha (Bilaspur) J

S oS

7. Bhatapaia

8 Smla

9. Tilda

10. Dharsiwa {Raipur)
11. Abharpur

12. Ajum J

2. Western region consisiing of the blocks of :

I. Dewns
2. Tonk Kbhurud

Gulana
Shujalpus
Shajapur

Pachor (Sarangpur)
Bisora

ol

bl

Chachaura

Raghogarh
10. Guna

ep =

e e -

Wefigen, Soveoery CHATTRA.5, i394 (§4K4)

Writien Answeer 102
1Q pércent of the fized capital investment
of new industrial units to be set up in such
Districta or Blocks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
Madhya Pradesh is one of the States idenii-
fied as backward by the working group set
up by the Planning Commission for identi-
fication of hackward areas, So far as Madhya
Pradesh 1s concerned the following 2 areas
are cligible for this subsidy ;

S - -

From the diurict of Bilaspur.

From the dastrict of Raipur.

L1

From the dustrict of Dewas.

From the district of Shajapur,
From the district of Rajgarh.

From the dustrict of Guna.

Kt is expected that the State agencies for promotion of industries undertake stops 16 set
infrastroctural facilities and the development of weh facilities together with tic subsidy

would serve to attract entreprencurs to theae arcas.

———

" 4484, SHRI R. M. MADHUKAR:
Will the PRIME MINISTER he plessed o
whabe

" (6 whethih Govarmoess fav decisind tv

impope & bar of threc  years of service as ong

chance to every Goverament ¢mployee whio is
below 35 yoars of age to compete in the
regular Indian Administrative Service Exarnie
nation instead of six yesn of service m
recorretiended by the  Adiministrative Reforms
Comnpiwion ; snd . .
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(b) if so, whether Government have

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) No,
Sir.

{b} Does not arise.
Formulstion of Fifth Five Year Plan

1485, SHRIMATI SAVITRI SHYAM :
SHRI B. V. NAIK :

Will the Minister of PLANNING be
pleased to state :

{a) whether Government have begun to
formulate proposals for the Fifth Five Year
Plan (1974-79) ;

(b) whether Governmeat will keep in
mind the successcs and failures of the previous

plans ;

{c) the expecied foreign aid to be recer-
ved for the fulfilment of plan target ; and

{d) when the preliminary report is ex-
pected to be issued by the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) Yry, Sar. The
Planming Commission have already initiated
work connected with the fomulation of the
Fifth Plan.

(b) Yes, Sir

(¢) In formulating the proposals for the |

Fifth Plan, one of the objectives of which s
to achieve self-reliance, the Planning Com-
mission would certainly keep in view the
avalability of resources—both internal as
well as external. It is, however, not possible
at this stage to indicate the quantum of
foreign aid hkely to be available for finan-
cing the Fifth Plan,

(d) Tt is not possible at this stage to ine
dicatr a firm date for the completion of a
prelimiinary report. However, a dmaft out-
line is expected by the end of 1978,
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Scheduled Cnstos mnd Scheduled Tribes
in Central Servicss

1486. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the PRIME MINISTER be
pleased to state :

(a) the number of Scheduled Castes and
Scheduled Tribes recruited under the Central
Government, category-wise, during 197172 ;
and

(b) the percentage of reserved vacancies
for the Scheduled Castes and Scheduled
Tribes cancelled ou account of non-availabi-
lity of suitable candidate ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMIL AFFAIRS AND IN
THE DEPARTMENT OF PLRSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
{b) . The infortnation of the year 1971 (lIst
Januarv {971 to 31st December 1971) is beng
collected from the Ministries/Dapartments
and will be laid on the Table of the House
as soon as posuble. The information for the
vear 1972 is not yet due.

Special programmes for Adoor Consti-
tuency in Kerala

1487 SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minmter of PLANN-
ING be pleased to state :

(a) whether Adoor Pathamentary Cona-
tituency has bren neglected by the Planning
Commassion officers during the course of their
recent vitit to the State of Kerala ; and

(b) the special programmes envisaged for
that area ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) Planping Com-
mission does not prepare specisl programmes
for any purliamentary coastituency as such.
No officer of the Planning Comupission has,
therefore, visited Kerala in this behall, The
Government of Kerala prepares development
programmes far all arcas of the State within
the framework of the Five Yetr and
Plams in consuitation, where m.!d&
the Flanning Conxmissies.
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1488, SHRIMATI BHARGAVI THAN-
EAPPAN ;  Will thc Minister of PLANNING
be pleased to state @

(a) whether the number of villages and
Taluquas in the State of, Kerala included in
the backward area list of Planning Commiss~
jon prepared by the officers, is a correct
analysis of the situation ;

{b) whether most of the chronically flood
affected arcas have not been included in that
list ; and

(c) if so, whether Government would
examine the situation in consultation with the
respective Members  of Parliament  from
Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) ¢ (a) The State Govern=~
ments arc competent to identify their back-
ward: arcas and to take measure for their
improvement. They have also got adequate
administrative arrangements for the purpose.
The Planning Commission, which obtained
information from the various States, including

Kerala, regarding backward areas in each of
the States, did not therefore have to take up
an ¢xamination as to the corrcctness of the
lists prepared by the State Governments. To
ensure that the State Governments took all
-the rélevant factors into account in identifying

.. -theit backward areas and also in order to

have uniform standards in this regard all

" ayer the country, the Plaoning. Cammission
mdicalndtp the State Governments a set of
- fifteen indices to be followed by them. The
- question s to. .whether in the view of the
H &I.Gmianon the. -elmwp nfback
. ward areas by the State Covernments has
; bcendmcormcﬂy.dounotm

L my 'I'!:ehdimuwd inidcnﬁfmtbc
hﬂnlrd ‘arees on the basis *of levels of deve-

mam-mm& ‘varlos Buan,

KAPPAN :
‘reached by them; ‘are theimselves

g

B mm mﬂ, mm "f mlﬂm 1"
wu-w 'nnuﬁeu «m“b m X

mmm}ymﬁacudh the. mtecfchre-’-.

lopment indicated by the set of indices
referred to above. - If, t_hu-efore.wtlinmu
of Kerala are chronically - flood-affected and.

areas would be clased as backward. The

question of investigation by the Planning

Commission as to whether the areas which

are chronically flood-affected have been inclus -
ded in the list of backward arcas, does not |

(c) The State Government will no doubt

appreciate any asistance that the Hon, Meme .

bers of Parliament from Kerala may offer to
that Government in this regard, .

Curtailment of Funds allocated to Kerals
for Fourth Five Year Plan

1489, SHRIMATI BHARGAVI THAN:

KAPPAN : Will the Minister of PL&NNING_'
be pleased to state :

(a) whether the amount - allocated for the

Five Year Plan for the State of Kerala has = -

been curtailed ; if so  the reasons therefor §
and :

{b) whether Government of Ketalu_hlw
sent a protest note in this regard ; . if so, the
contents thereof ; and the reaction of Ocntnl '
Government thcrcto ?

“ut .

THE MINISTER OF STATE IN THE

MINISTRY OF PLANNING (SHRI - |
MOHAN DHARIA) : ‘(a) No, Sir. =
(b) No protest note of the miure lu.u .
been sent by the Government of Kerala nor,
in view .of the .reply to pan (a) of .the Gues. -

tion, would there be ‘an oocnaon for wm

mdmm Stesl to Bruall m
Industries in Kerala

1400, SHRIMATI mmmvr 'ﬁmr{ ’

Will . the m Of m‘.ﬂ’- :
TRIAL DEVELO!’MENT i plensed, 49
.“‘0 3
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duutrien’in the State of ‘Kerald at controlied
pice. ]

{(b) whether Government have recejived
ay memornndum from the mgall scale ine
duastrics in this regard ; and

{c} if 50, the salient features thereof and
the reaction of Governmeént thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL. DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD)
{a) The prices and distribution of run and
steel from indigenpus  productrons are regula-
ted by the Joint Plant Committee and the
Steel Priority Committer. The supply of
iron and steel itenns  against  allocations made
by the Stecl Priority Committee is being
made already to small scale industries all over
the country including Kerala.

(k) No, Sir.

{¢) Does not anse.

IsdoBangindesh Postal, Telegraphic and
Telephonic Services

1491, SHRI B. V. NAIK : Wil the
Minister of COMMUNICATIONS be pleascd
to state ;

() whether direct postal, telephonic and
telegraphic  services between  India  and
Bangala Desh have been or are baing esta-

blished ;

(b) if s0, the main features in this regard,
and

(c) the extent of additional expenditure
to be incurred on this account annually ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H, N. BAHUGUNA) : (a)
(a) Postal Services

Yes, except in regard to parcels, insured
services and money orders.

-

Talscommunications Serviee

Yes
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Surface madls 'are being Exchangsd with
the Bangla Desh Post at conveniént points on'
the West Bengal, Meghalaya and Tripurs

borders. Airmalls are being forwanded direct
to Dacca.

For the present under reciprocal arrange-
ments, inland rates of powage are being
applied for mails for Bangla Desh.

1 elecommunic ations Service

Calcutta has been linked by adequate
telephones cuircuits with Dacca, Kushtia and
Chittagong. Drelhi has been provided with
direet trunk to Dacca. Jalpaiguts has been
linked with Sadpur and Agartala with
Akhaura.

A telegragh circuit has been provided
between Calcutta and Dacea Intelex servue
has also been established

{c) Postal Servues

1 here 13 no addiional expendsture involv-
ed in the bandhing of our mails for Bangla
Desh as compared to domestic maails

1 dlecommuncations Services

For cstablishmeat of Telecommunication
service and for asmsting Bangla Desh to
restore their communication links (1l Feb-
ruary, 1972, the approximate expenditure in-
curred was Rs. 3,15 Jakhs. Annual recurring
cxpendrture will be very nominal towards the
cost of maintenance of commumcation circuits
within Indian territory which would be more
than off set by the revenuc collected out of

trunk calls and telegrams.

Payment of Privy Purses to forvapr
Rulers after thelr Abolition

1492. SHR] B. V. NAIK : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether privy purses amount has
been paid o some of the former Rulors/
Frioces of Indian Stares even sfter their
d. purscs and peivileges had been  abolish-

v thmm\mp-id 10 darmver
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Rulers/Princes and the steps being taken to
recsver the anwunt 1o wrongly paid | and

{c) the circumatunces uudcr which such
payments of privy purses was made ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (¢). The information
is being collected from the various Accoun-
tants General,

Increase in Promotion Quota of 1. A. 8.
Officers from State Clvil Service

1493, SHRISHANKAR DAYAL SINGH:
Will the PRIME MINISTER bc pleased to
atate ;

(a) whether the Adnunstrative Reforms
Commission in its report on Persannel Admi-
mistration had recommended for raising the
quota of promotion from 25 per cent to 40
prr cent m Class I Sersier ncluding the
Indian Admuwstrative Service  for providing
greater opportunaties  for the advancement of
talented and qualified persons 1n the State
Cisil Service ; and

(b) if so, the actiun taken by Governmment
in pursuance of the said recommendation ?

* THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDH\) : (a) and
(b). The Adminstrative Reforms Commis-
ion in its Report on Personnel Adminstration
has made the following recommendation ;

“In order to provide greater opportunitics
for the advancement of talented pcrsons who
arc not already in Clasx I; the quota of
vacancies in Class I to be filled by promotion
may be increased upto a maximum of 40 per
cent where the existing quota falls short of
that percentage.”

The above recommendation is under con-
sideration of the Government,

ey (wsa wiw) & afteirfies wwh o
aqren
1494, oft wm wow difer: sy
siitfe fewwr ft ag R @ g
W fv
U () Wit ot et feere o

SEHATTRA §,3189¢ (S4KA)

o+ Wirittew, Awesens.\ i}

o awear gW w0 % o wey e &
wowaT AT ¥ @F ST et eutfy
Laclnl S i)

TAWT AT 9 AT frad syfRdy §Y
Trormz foadmr ?

sveifre  fawre weayer § 99wl
(W fedwe sem) (%) & (w).
§9r AT ¥ s awr ey
A 7T A g A 1 e TR
A IO gE w & fag gf wfe-
A WY § ot Y gfrerd & vy

Raids comnducted by the Enforcement
Directorate in Tamil Nadu

1495, SHRI K. GOPAL: Wil
PRIME MINISTER be pleased to state :

the

(a) the number of raids conducted by
Enforcement Directorate on the residency of
Ministers and their Secretaries, legislators and
Members of Parliament in Madras and clse-
where in Tamil Nadu since June, 1971 ; and

[}

(b the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND BN
THE. DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a)
During the period from Ist June, 1971 to
15th March, 1972, the residence of ohe

M. L. A. was scarthed by the Enforcement
Directorate. .

(b) Some documents were seived and
further enquiry is in progres.

Mdr-p;‘:m at Nepanagar
")

1496, SHRI G. C. DIXIT: Will the
Minister of INDUS DEVELOPMENT

be pleased to state : ¥

(%) whether the Paper Mill st Nepasagar
(M. P.) bas submitted ‘any scheme for its
expansion §
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{b) if so, the time since whon the scheme
has been pending ; and

(c) the reasons for delsy in taking a
decision thereon P

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
{a) Yes, Sir.

(b) and (c). The preliminary report ori-
ginally prepared in 1964 had to be revised as
a result of various developments such as mo-
difications in the scheme and in the cost csti-
mates, devaluation of the rupec in June,
1966 and devaluation of the Pound Sterling.
The expansion scheme has  been since appro-
ved by Government.

12.01 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

REPORTED RESUMPTION OF NUN-RUNNING
raoM KERALA TO EURorx

SHRIR. K. SINHA (Faizabad) : Mr.
Speaker, Sir, I call the attention of the
Minister of External Affairs to the following
matter of urgent public importance and
request that he may make a statement
thereon :

“The reported dieclosure made by the
B. B. C. about the rcsumption of nun-runn-
ing from Kerala to Eurape.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : Gov-
ernment have seen press reports about a BBC
television programme on alleged resumption
of gunerunning from Kerala to some European
convents. ‘[hese reports have been contradic-
ted by the Kerala Catholic clergy who are
said to have sent the girls, Government are
mmking necessary inquiries in the matter,
and the facts will be placed before the House
a3 soon as they arc available.

In this connection, Hon'ble Members will
recill that simitar allegations had appeared
in the press some time ago and the matter
‘was discumed in the House. Government had
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then promised detailed and cxbaustive inguie
ris into the alleged sale of girtls to forsign
Church organisations, profitcering from such
sales, harsh treatment actorded to the girs
and of their use in menial occupations. Our
inquiries, which have been completed, show
that broadly speaking the allegations are not
Justified.

I place a copy of our report on the
inquiry on the Table of the House. [Placed
in library. Ses No. LT-1561/72.]

SHRI R. K. SINHA : The rcports that
have appeared in the Press say that the girls
were scnt to Europe via circuitous route from
Cochin to Bangalore and then to Bombay and
then to Athens. One Father Guovanni of
Italy is supposed to have said that these girls
were treated like meniais. An English social
worker who was also reported in the B, B. .
had said :

“The tragedy was that these girls could
not return home because they would bring
disgrace to their familirs and the convent
was the lesser of the two evils for themn,”

The Kerala Assembly also discussed this
and one of the representatives of the
Church who was not directly connected
with it, said :

‘“These girls were sent out by agencics
and by peuple who ecarned a sum of Rs.
25 lakhs in the process Sometimes, per
girl, the carning was Rs. 3,000 and some-
times, Rs. 5,000 "

Sir, the statement that has been placed on
the T'able of the House was made available to
me about a minute before the reply of the
hon, Minister came and I have hastily gone
through it and if the enquiry is correct and
exact, it is very good ; but whatever has
appeared in scctions of the Press needs a
thorough probe and enquiry,

On 26th August, 1970 also, assurances
were given in this House by the hon. Minister
at that time as all sections of this House were
exercised over the treatment givea to these
gicls and how they were used for menial pur.
poser. It is all right i they go out of India
out of religious exuberance, if they go out in
service of the Church, but if they were expe
loited, and i the recruitment of these givls is
doaie for purposes of muking money, bedause
of their poverty, because of the fact of thelr
ot being very educated, because of the fact
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that they have a lure for foreign travel, if
they are sent as menials abroad, it is certainly
a matter which should exercise the attention
of the Government.

The hon. Minister gave assurances in 1970.
The report of the inquiry has been placed on
the Table of the House today. I would only
appeal to the hon. Minister that it becomes
a national disgrace when on the British broad-
casting system, Indian character is put on
trial. Even if the Indian church or sections
of the Indian church are put there in a parti-
cular position, that also puts the picture of
India in jeopardy in the sense that it implies
that there should be such poverty in sections
of the people of Kerala that girls would like
to opt oul even through the clandestine sys-
tem of sale.

SHRI SWARAN SINGH : I have noted
his concern  which T share, but the inquiries
that wc have made show broadly that the
suspicion that has been raised is not well
founded

SHRI JAGANNATHRAO  JOSHI:
(Shajapur) : What was the agency of the
inquiry ?

SHRI SWARAN SINGH : Qur own

Missions abroad have looked into all these
cases, and our investigations show that out
of a total of more than 1700 novices sent
abroad, only about 4} returned before com-
pletion of training, and out of 700 nurse
trainces, about 15 returned prematurely,
They are at complete liberty to return and
these figures indicate that, by and large, the
vast proportion of them are generally happy
and they like the work for which they have
been sclected.

I would also like to add a word of caution.
Unfortunately, there is some controversy
going on in the international community
between the wvarious churches, and some of
these reports have to be scen in that back-

ground.

oft srzw fagrdt a@@ (rarfoa) -
aeqer ofY, T T ATAAG HAT A A
N srergr fr ¥ Fagfrdd =
T Aoy F FEew F N AT

aFTfa gu & SAFr aiw A and
T aXg FT UF ARETAT Igiv 1970 #F
+1 fagr a7 fous aiw fgid o a9
Fr AT QU AL R ) T T WY
w9 W & fAg [ ¥ wfge ? &
STAAT ATGAT § AT AT FOA FT HTRATAA
fer v & #ar 39T aiw foare & fag
W A QA9 OF g FEr ¥ 7
= & St ofoony e &, 91 § 9
H IT GAr KT @A AT T S
955 10 qz ot g faar gaw g Sawt
e & wAr fr Fr ey framar
Sgat g

“Some of the results of its inquiry have
heen published. The Holy See has suspen-
ded further recruitment of Indian girls for
forcign convents until such time as ade-
quate safeguards and controls are estab~
lished in regard to their selection, recruit-
ment and training Furthermore, the Holy
See considers that the training and prepa-
ration of Indian girls for a religious voca-
tion can best be provided in India itsclf.”

7 7z faae & grfr & s1 Y s
u3rzg I3 a3t 7 Prgload # amx
HAN 97 UF AT G F qE A
Frgforat &% woft wf 7 o7 g ot
gz At faare @ fF s &1 Wi
Forra {ars a% ¥ fag ey wr wafeq
FEATIARAIE O & Wiaw & Qar #%
qFdr g, WA § A7 A, gfamad w6y,
fifeat &t w67 4% &, afe JaT FT WA
I AT AT A W W A A
T ATheat Q| § fag dar & smamsar
g-xa% fag wrea Y ward fadal F Ao
ST qEH v gE@ g7 X ag @
ATAAT ATgAT § AT §THI, EH AGE &
e age fRA ¥ AR AR 7 S
AT WL BT XRASST I AT T AW, w14
% ¥ qarfusifeat &Y a8 #g7 & fag
darcgfr o fadel & @ aw @
FAE A9 W oFT N ™ wow
arfeg ? '
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qxer & AT & 1 7€ ATEU I AT
e & 9ry @ el o dArE ww o
aredor o 21 @A & afwa fae wee
Qe & A § Wi F7ondr @ faw
forsterr edreye T Ay farar s 2, Fo
Fax ¥ e are gz g AT fE
fa2eif 7 agfwai % FT A2 TS0 A
STAT FAT E & AL FAT SR AT AT AT
€ ?

frgdr feae & 1970 7 fadm ==t
ft ¥ az srzaraa Ay ar fx A & g
in‘mraﬁrtemwwnrﬂ 1 3% FTT
oft T AT &1 wrE AE A AT A
arrar areer g o oaar gz A1 dad
% frqre 3 7 Far w177 gAY faaa)
fr aat &1 1% ® #n o fEgA
gwreyE & faama &Y 99 Fr TE ) UF
Far & A / e g fom s
2 ? gny mg fawar =gz fe
§ar FqTAT & 7 FAT g qAN ¥ AL N
aﬁfraﬁ‘f&ma?rrri?fw&rﬁﬁ AT
T FEATA a1 97 A A5 AT P A
TeT g TPAN ATA! 7 | WA FTAAH
wet o WiZAT g1 A7 9T B FO
fydeif 7 o ¥ oo e a7 fazmi &
frfaam q7 3% g1 gEm ¥ fafr
7 femaar s A1 g7 feAd @7 A
frog 2\ Wy o ez 7 ox oy & fe
FqT WA AR OF A% a%kaT F ) A
7z @t anw 1972 FT AR 1970 W
a7 adt & Ar qun faXm wefr S
o ad) vor ara § fr ag wfeat *
aer dgax %1 qgfr ghan & fAm Ew
o7 A gF WA ¥ afer g5
Y Tt AT § I WA R g
fan sraq faar o ?

SHRI SWARAN SINGH : Some of the
points raised by the hon. member have
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already been gonc into in the course of the
inquiry, and if he goes through the report,
he will find replies to most of the doubts that
he has raised.

About the questivn whether any money
has bern made or not, this matter also was
gone into 1n considerable detwl in the course
of the inquiry and 1t has been established
that the actual expenditure incurred by the
clergies who were entrusted with the duty
of recruitment was less than the amounts that
had been received from abroad, but it has
also been established that this excess was
utilised for charitable purposes and the orga-
nisations that sent moncy also were satisfied
that this was properly  utilised for chasitable
purposes in India

As for placing a complete ban on these
gitls guing abroad, this is not at present
under consideration because enquires show
that most uf these girls are happy. Most of
them are Christians alicady and if they go
abroad and want to adopt this as a profess-
ion, I think there is nnthing wrong, and we
should not be over-sensitive about this

SHRI JAGANNATHRAO JOSHI: It

was a question of minor girls,

w=Iq WFAT, A7 ATFEGT qTOH AT
£7 &Y ¥ A werfant e
g

ot wew fagrd qrddt ¢ A qmr
qr fr gq®r & 4 sk & g e
sy aerg wk ?

seaw AP : AT fr FT Ay gEA
AT A7 &

st wene oy WAl AR s
wduw Atfex fear av @ ¥ A @
AT a7 T FE |

SHRI SWARAN SINGH : Al investis
gation agencies including the CBI were invol-
ved in this inquiry.
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SHRI €. JANARDHANAN (Trichur).
I am glad the Minister has placed before the
House an exhaustive statement on this issue
though it is very late. As a member coming
from Kerala, I am more concerned about this
issuc than many others. My hon. friend,
Shri Vajpayee, was very indignant about
sending our girls abroad for scrubbing the
floors of foreigners. I also share his fecling.
But as a communist, at the outset, I should
say that I hold no brief for the Catholic
Church which has so much ideological differ-
ence with us. But you must remember there
are two aspects to  this question, one, that
there is so much educated unemployment in
Kerala which we realise and the other
that the Christian community is a dominant
community in Kerala and a strong minority
in India. As any other religious group, they
have the right to go abroad and propagate
their views, Of course. our country is secular;
we have ne state religion 1 we give freedom
to every religion to propagate their views in
this land. If the Ramakrishna Mission have
the freedomn to send their delegates abroad,
of conrse the Catholic Chureh should have
the same freedom to send their nuns abroad
to propagate their religion. But the issuc is
whether there was any complaint from the
girls themsclves 3 whether  they were maltrea-
ted : that is one thing.

must

‘Then, the guestion is whether minor girls
were sent abroad from this country against
their wishes ; whether there were any com-
plaints from the parents of the nuns or the
nurses. So many nurses are going.  You can
see that throughout India, in every State, the
nurses are from Kerala, brom most other
States they would not dare to go. But girls
from Kerala serve not only as sisters, not only
as nurscs but as nuns and servants. You can
see that. Is there any complaint from their
parents ? Is there any complaint from the
girls themsclves ? I there any complaint that
minor wirls are sent from here ? If it is there,
it should be looked into.

About Father Puthenpura and the Nir-
mala Institute, 1 also remember  that in 1970
his pame was mentioned here, and now, in
his statement, the Minister says that therc
was a surplus amount and it was uscd for
charitable purposes. I should say it must be
looked into again, because there should not
be any cloud about this issuc. Going abroad
is all right 1 they have that freedom ; but if
there is any trading and profitecring or black

marketing involved in this, it should be looked
into, and if they have made any profit on
it, and il it is channelised and credited to the
charitable institutions, I do not think it is
correcl. So, that issuc should be again gone
into. I appeal to the hon. Members and to
the Government that these things should not
be channelised into an anti-Christian campaign
or a tirade. In the context of present-day India,
anti-Muslim, anti-Hindu or anti-Christian and
such communal propaganda should not be
permitted in this land on any issue. So, you
must be extra-carcful. As a Member from
Kerala. I should like to point that out, and 1
seek an explanation from the Minister,

SHRI SWARAN SINGH : [ have noted
with satisfaction some comments iade by the
hon. Member. On  the specfic points about
which he has asked for information, I may be
permitted to give brief replies.

First of all, 1 would like to clarify that
no minor girl is allowed to go out. The
nmunimum age is 19 years, aud hefore pass-
port facilities are granted, every care is taken
to ensure that the girl is not a minor. The
minimum age lor this is |9 years.

About the second query raised by the hon.
Member, there has been no complaint from
the girls or from their parents.

SHRLD ALAL
What abuat the girls who

BIHARI  VAJPAYEE :
have come back ?

SHRI SWARAN SINGH : As [ have
said, out of 1700 girls, 15 in one category—
I have given the numbers-and 40 in the either
category have come back. The investigations
show that they are gencrally musfits there, in
the sense that they were not perhaps prepared
for the rigorous life obtaining there. There-
fore, they came back. This type of wastage
of people who give up their profession even
in our own country is not unknown. Many
people are recruited for some such avocations
and then there is wastage. They find that the
work is cither too stringent or ix not to their
liking, and they leave it. Therc is nothing
unusual in this.

About profiteering and black-marketing,
we have made enquiries, and to be fair to
thein, I must say categorically that there is
no cvidence at all.  What.is happening there is,
the sponsoring socictics which again are relie
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gious or charitable institutions in Europe,
have been sending money liberally. and the
understanding is that they have a sort of
reliance upon the Indian people who are
undertaking that recruitment and preliminary
training. The investigations show that what-
ever is the expenditure is booked as cxpen-
diture, and whatever remains, then on the
authority from the institutions that sent the
money, it is used for other charituble purpuses.
Thete is nothing wronyg in this

MR. SPEAKER : bhri Daschowdhury -
absent ; Shri Indrajit Gupta — absent.

12. 20 bhrs.

RE. STRIKE IN SWADFSIT COTTON
MILLS AND J. K. COTTON AND SPINN-
ING MILLS, KANPUR

st g QA Wl (T

HAW WENAT . AT 77 T &L &l
IR L, AT TAA TR ]| & AT ZHAT
ast & faar & gREr w@Er e
wEA &1 a4 7§ oF faaz ) grer
|7 ®qTA AT AMEY 1 T AT G AL
& s =TiET )

st TRo QRe ¥ : AT mATI
A I AT q AATE )

WOR AT . AT AL WA £ T
# 77 % g v 78 #ifaw avdi ar ¢

SHRI S. M. BANER]JFEE : You are aware
that nearly 13,000 textile workers working in
Swadeshi Cotton Mills and J. K. Cotton and
Spinming Mills in Kanpur are on general strike
sincc the 28th of this month. They demand
implementation of the Khadilkar formula on
borus,  As previously pointed  out, these
workers demanded implementution of  the
Khadilka: formula because they were paid
only 4 por cent bonus according to the Bonus
Act, ‘Lhe remaining 4.33 per c(ent was not
pawy, although all the umona unanimously
agried 1o treat this amount  as ads ance, sube
ject to recovery in case the arbitrator—whe.
ther Mr. R. K. Khadilkar, the Union Labour
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Minister or anyone clse—gives his award aga~
inst the workers. The State Labour Minister
Mr, G. D. Bajpai had no objection to refer
the matter to Mr. Khadilkar and the workers,
union also agreed to this. The employers in
all fairness should now pay 3.33 per cent as
advance to the workers working in these two
textile mills on a fair understanding that if
Mr. Khadilkar pronounces hiz judgement
against the workers then this money will be
recovered As there is no risk involved in it
I should urge upon the Union Labour Minis-
ter to kindly mauke a statement so that the
workers may reconsider  their decision and a
negotiated settlement can  be reached. In
consultation with the State Minister Lie should
direct the cmployers to pay 4.3% per rent to
the workers as ardvance, subject to recovery.
1 should like to awsure him on behalf of the
emplonees that they will abide his decision.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADII.-
KAR) : In this c(onnection, 1 should like to
say that trade unmon leaders, the employers
and the State Government have been in touch
with me lately on thi, 1ssue  of the implenien-
tation of the ad hoc formula for the payment
of advauces mn the  Swadeshi Cotton Mills
Lamuted and the J. K. Cotton Mills Limited
in Kanpur, which has led to the present strike,
I, on my part, have beren trying to see how
best tlns matter can he rrsolved quickly in the
interest of industrial production and peace.

I have been given to understand—I am
glad to say—that the workers are prepared to
call off the strike if this issue is referred to
the Chief Labour Commissioner (Central) for
a settlement. In the circumstances I would
appral to the workers to call oflf the strike
immediatelv 3o that the Chief Labour Coromi-
ssioner {Central) can enter into discussions
with the parties for promoting a settiement.

I am glad that Mr. Banerjee has raised
this issue on the flonr of the House. The
Labour Munister of U, P. as well as the em-
ployers were in touch with me. The sugges
tion of assuming responsibility for arbitrution
by me is out of question. I discussed it with
them and they have said that whatever is the
dedision of the Chief Labour Commissioner
(Central), that will be binding. So, I should
appral to Mr, Banerjee and through him to
the workers that they should call off the
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strike. The question of advance will be
scttled.

12.24 hrs.
PAPERS LAID ON THE TABLE
NOoTIFLATIONS UKDER AlLL-INDIA SERVICES AcCT

'HE MINISTER OF STATE IN THE
MINISTRY OF HOMLE AFFAIRS AND IN
THY DEPARTMENI OF PERSONNEL
(SHRI K AM NIWAS MIRDHA) : I beg to
lay un the Table a copy each of the following
Noufiations  (Hindi and Lnglish versions)
under sub-section  (2) of secuon 3 of the All
Ticdie Setviees Act, 1451 ¢

1) ‘lhe Second Amendment of 1972 to
the Indian  Adoumstrative  Service
(Pay) Rules, 1954, published in Noti-
fication No. G 8§ R. 197 in Gazette
of India dated the [9th February,
1972,

(2) 'The Indian Civil Service Provident
Fund (First Amendment) Rules. 1972,
published 1n Notihcation No. G. § R.
231 in Gazette of India dated thr
Ihh February, 1972,

(3) The Indian Civil Service (Non-Euro-
pran Members) Provident Fund First
Amendment Rules, 1972, published in
Notufication No. G. S, R 232in
Gazette of India dated the 19th Febru-

1972,

(4; The Secrctary of  States’  Scrvices
(General Provident Fund) First Amend-
raent Rules, 1972, published 1 Nou-
fication No. G.S. R. 233 in Gazette
of India dated the 19th February,
1972,

(5) The All India Service (Provident
Fund) Fust Amendment Rules, 1972,
published in Notification No. G. § R.
234 in Gazette of India dated the
19th February, 1972.

(6) The All India Services (Commutation
of Pension) (Amendment) Regulations,
1972, published in Noufication No
G. 8. R. 235 in Gazette of India
dated the 19th February, 1972,

ary,
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(Amdt.) Bill
(7) The All India Services (Provident
Fund) Second Amendment Rules,

1972, published in Notification No.
G. 8. R. 249 in Gazette of India dated
the 26th February, 1972.

[ Placed in Library. See No. LT-1562/72.]

NOTIFICATIONS UNDER SALARIES AND ALLOW-
ANcEs oF MNsTERS AcT

SHRI RAM NIWAS MIRDHA : On
behalf of Shri K. C. Pant, I beg to lay on
the Table :

(1) A copy each of the following Notifi-
cations (Hindi and English versions)
under sub-section (2) of Section 11 of
the balaries and Allowances of Minis-
ters Act, 1932 :-—

(i) 'Ihe Ministers’ (Allowances, Medical
Treatment and  other  Privileges)
Second Amendment Rules, 1971, pub-
lished in Notification No. G. S. R.

1912, Gazette of India dated the 20th
December, 1971,

(i1) The Ministers’ (Allowances, Medical
Treatment and other Privileges) Am-
endment Rules, 1972, published in
Notification No. G. S. R. 68 (E) in
Gazette of India dated the 2nd Febru-
ary, 1972, [Placed in Library. See No.
LT-1503/72.]

(2) A copy of Notification No. 8. O, 877
(Hindi and English versions) published
in Gazette of India dated the [1th
March, 1972, under sub-section (3)
of section 139 of the Border Security
Force  Act, 1968. [Placed in Library
Ser No LT-1564/72].

12.25 hrs.

CONTINGENCY FUND OF INDIA
(AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : 1 beg to move for leave w0
mtroduce a Bill further to amend the Contin-
gency Fund of India Act, 1950.

ePublished in Gazette of India Extraordinary Part II Section 2, dated 29.3.72.
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(Taking over etc.) Bill

MR. SPEAKER : The question is :

*“That leave be granted to introduce
a Bill further to amend the Connngency
Fund of India Act, 1950

The motion was adopied.

SHRI K R. GANESIT 1 mnoducet

the Bill.

SIATEMENT re CONTINGENCY FUND
OF INDIA (AMLNDMLNT) ORDINANCE
1672

THE MINISTER OF STATL IN 1HL
MINISTRY OF FINANCE ‘SHRI K KR
GANESH) . 1 beg to lay on the Table un
explanatory statement (Hindi and  Loglsh
versions) giving reasons for immediate legisla-
tion by the Contingency Fund of Incha
(Amendment) Ordimmance 1972, as 1cquued
under rule 71 (1) of the Rules of Procedure
and Conduet of Buuness i lok Sabha
{(Placed 1n Library. See No LT --1565/72)

INDIAN COPPER CORPORATION
(TAKING OVER OF MANAGEMENI)
BILL.*

THE MINISTER OF STATE IN IHEL
MINISTRY OF SILEL AND  MINES
(SHRI SHAH NAWAZ KHAN) I beg 1o
move for leave tontroduce a Bill to provide
for the taking over.in the public interest ol
the management of the undertaking of the
Indian Copper Gorporation Lamuted  pending
acqusion of that undertaking

MR. SPEAKER : I'he question 1s

“That leave be grauted to introduce
a Bill to provide for the taking over, mn
the public wnterest, of the management of
the undertaking of the Indian Copper
Corporation Limited, pending acquisinon
of that undertaking.”

The motwn was adopted.

SHRI SHAHNAWAZ KHAN : 1
introducet the Bill,
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STATEMENT re. INDIAN COPPER COR-
PORATION (TAKING OVER OF
MANAGEMENT) ORDINANCE
1972

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHALL NAWAZ, KHAN) : On behalf of Shri
Mohan Kumaramangalam, I beg to lay on the
Table an explanatury statement (IHindi and
English versions) @iving 1easons for immediate
legnlation of the Indian Copper Corporation
(Taking over of Managrment) Ordinance
1972, as rwequired under rale 71(1) of the
Rules of Procedure amd Conduct of Busmess
m Lok Sabha [Placed in Lavrary  See No,
LT- 1506072 )

DELHI CO-OPLRATIVL sOCIITILS
BILIL*

IHE MINISILR OF S1ATL IN THE
MINISTRY OF AGRICULTURL (SHRI
ANNASAHEB P SHINDE, - I beg to move
for lrave 1o mtiwduce 4 Bill to  consohidate
and amend the law  relating to co-operatne
son 1eties m the Umon tertitory of Delin

MR SPLAKLR  ‘The question s

‘[hatleave e granted . introduce
a Bill to consolidate and amend the law
ielating  to co-operatine swieties an the
Umon teenatory of Delln ™

1 he motion was adopted

SHRI  ANNASAHEB P,
itroducet the Bill.

SHINDE : 1

12.29 hrs.

MARINE PRODUCTS EXPORT DEVELOP-
MENT AUTHORITY BILL~~Contd.

**SHRI RAMACHANDRAN KADAN-
NAPPALLI (Kasergod) : Mr. Speaker, Sir,
I rise to support the Marine Products Export
Development Authority Bill. As far as Kerala
s concerned, 1t is a very welcome measure.
I believe that with the implementation of this

tIntroduced with the recommendation of the President.
*Published in Gazette of India Extraordinary Part II, Section 2, dated 20.3.72,
**The original speech was delivered in Malayalam.
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Bill more and more fishing facilities can be
provided to Kerala which exports a major
share of marine products. This Bill provides
for financial and other assistance to the people
who use mechanised boats and other equip-
ment.

When you compare Kerala with other
States you will find that Kerala has got a
very long coastline. "Thercfore I request that
the headquarters of this Authority that is
going to be set up as provided in this Bill
should be at Canannore in Kerala from where
20 per cent of the exports of marine products
take place. Today, Sir, in the matter of
getting mechanised boats Kerala is facing
many difficulties. To improve the production
of marine products which gives us a lot of
foreign exchange it is very necéssary that the
poor fishermen should be given all assistance.

Sir, Kerala is a backward State. Port
facilities are not available to the fishermen.
Port facilities should be increased and the
fishermen should be given more mechanised
boats. If only this is done we can achieve
development of export of marine products,
With the passage of this Bill I am sure we
will be able to export more marine products
and carn more foreign exchange.

The sinall fishermen who use mechanised
boats should be allowed to have their existing
facilities. Bigger fishermen who run large-
scale fishing industries should not be allowed
to interfere with the working of the small
fishermen.

As I have already mentioned, Kerala has
a long coast line and from that point of view
this Bill is a very welcome measure. Before I
conclude, Sir, I have to bring to the notice of
the Government that the small fishermen who
go fishing into decp sea very often lose their
lives duc to bad weather. I request Govern-
ment to make some provision for the welfare
of the families of such fishermen. I suggest
that the cess should be reduced to one per
cent and the fund so collected should be
used to improve the standard of living of the
small fishermen.

With these words, Sir, I once again sup-
port the Bill.
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*SHR1 S. D. SOMASUNDARAM
(Thanjavur) :  Hon. Mr. Speaker, Sir, while
introducing the Marine Products Export
Dcvelopment Authority Bill yesterday, the
hon, Minister referred to the performance
of the fisheries industry during the period
196! to 1972 and also spoke in perspective
about the industry upto 1979. He was adduc-
ing various reasons fur establishing the
central institution of the Marine products
Export Development Authority Bill. He was
justifying the action of the Central Govern-~
ment for taking over the development of the

industry which is in the State sphere of
activities,

As you know, Sir, the subject of fisherics
is in the Statc List under item No. 21.
Under item 31 of the Concurrent list of the
Constitution, the Central Government have
come forward with this legislative proposal
for creating a central agency. Just because
the doors of a house are kept ajar, can you
rush in without even observing the clement-
ary courtesy of knocking at the doors? I
doubt whether the Central Government
consulted at least the maritime States before
bringing forward thi, measure. On the other
hand, the Central Government are vigilant
in increasing their revenue and solely guided

by this motive, they have come forward with
this Bill,

Sir, there is a declaration in the Bill that
it is expedient in the public interest that the
Union should take under its control the
marine products industry. Let us see what
the Central Government have done for the
development of fisheries in public interest.
There are so0 many developmental schemes
which have been incorporated in the Fourth
Five Years Plan which are to be implemented
by the Central Government. Have they
implemented anyone of them in full during
the first two years of the Plan? The proof
of the pudding is in eating. I am not saying
this ; the Planning Commission itself in its
mid-term appraisal has drawn the attention
of the Government to the many deficiencies
and drawbacks in the implementation of
schemes so far as fisheries development is
concerned.

I will enumerate some figures to prove
my contention. In the Fourth Five Year

" #The original specch was delivered in Tamil.
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Plan, 5100 mechanised boats are to be intro-
duced 1n the industry. DBut so far during the
two years of the Fourth Plan, only 1529
mechanised boats have been mtroduced. The
Government of India are creating this agency
for augmenting the exports How can this
agency achieve this laudable aim without
ncreasing the productivity?  If you want to
export more, you have to catch more fish and
for that purpose deep sce fishing 1s to be
encouraged. [or the success in deep sea
fishing you have to provide trawlers In the
Fourth Plan 300 trawlers arc to be supphied,
but so far not ecven one has been mude avail-
able to the industry. The Government have
Just placed an order for 40 fishing vesscls with
two firms and nobody knows when they will be
manufactured  Simlarly, with a view to
providing berthing faulities for mechansed
boats, theie 15 a scheme fur expandng the
major harbours in the country [he allnca-
tion in the Fourth Plan for ths purpose 13
1350 lakhs of rupees, but only the paltry sum
of Rs. 29 lakhs has been spent on the expan-
sion of major harbours For example, Madras
harbouw: is the oldest hatbour m Indiin sub-
continent and the scheme for 1ts expansion
was sanctionud 1n 1968 This 1s not 1 State
scheme. ‘This 18 a central scheme  Tut the
progress 1s sluwer than snail's pace I wonder
whether the snail 1tse1f will be put to shame
by the slow progress 1n implemesting  the
cential schemes I <o not know when the
Madras harbour capansion project will be
completed. Out  of the allocation made
during IV Plan for the development of minor
ports, only 38 39/, has been spent upill now
The Mimnmster was talking ahout lack of
marketing facilines so  far as fishing industry
15 concerned.  For  expedibous and safe
transportation of fish, 20 refrigerated rail
wagons are to be bulit during the Fourth
Plan peniod and a sum of Rs, 100 lakhs was
the allocation. It 1s regrettable that not even
one refrigerated wagon  has so far been built
and a sum of Rs 12 lakhs has been spent on
this. There are some worthwhile schemes for
expanding and developing the Central Fish-
eries Research Stations, for which purpose
the Fourth Plan allocation is Rs. 320 lakhs,
Out of this only 29 lakhs have been spent.
I would like to know whether the Research
Stations will ever be expanded if this is going
to be the progress. In the Fourth Plan
period, 7 research projects are to be under-
taken for effective utilisation of available
resources to tackle the varlous important
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problems facing the fishing industry. The
Planning Commission has stated that the
progress under these schemes 1s more or less
nil. There are 50 many schemes on paper,
but not even one scheme in full has been
translated into a reality My inteation 1 not
to blame the centre for all the ills of the
industry. But the Central Government 1s a
vast organusation comparable to Himalvas
Can you cover ilunalayas with a blanket if
the Himmalayas catch cold? If the Central
Government clothed with all powers and
having enormous hnancial resources at thewr
command fail to do what 1s expected of them,
where does the reniedy hie? If a single man
catches cold, you c¢an tover him with a
blunket, but not the Himalayas [his only
shows that the Central Government take over
tasks hevond thewr physical capability and as
a result ful nuserably n fullilhing the object-
ves  If the Central Government hnd tune to
think 1t over objectively, they will realise
that they should take over only those thanes
which they can do successiully

In comparison, let us see what the States
have Jdoic far tlus industry F'he T urth
Plan allocation for Lamnl Nadu for fisheries
s Ry 750 lakbs  Out of Rs 100 lakhs
allocated  n 196970 the lamil Nadu
Goverrment spent 9?7 Likhs of rupees and
out of Rs 137 lakhs allucated in 1970-7], the
Tamil Nadu Government had spent Ry 174
lakhs, more then the allocition made by the
Centre  Similarly, the Kerala Government
had spent Rs 121 Iakhs ont of the alloration
of Rs 100 Jakbs i 1969-70 and Rs 152 jakhs
out of the allocation of Rs 147 lakhs in
1970-71  Both these State Governments have
speat more than the allocation n 1970.7]
It 1s really regrettable that Centre bas not
spent e¢ven one-fourth of the allocation.
Durmg the Fourth Plan, the target of
mechanished boats for Tamil Nadu 1s 1000,
In just two yecars, the Tamil Nadu Govern-
ment have gnen 395 mechansed boats to
the industry Out of the target of 1600
mechanised boats Kerala Government have
introduced in two years 495 mechanised
boats. The State Governments are determi-
ned to achieve the plan targets, but the
Centre has failed miserably in this regard.
For central and centrally sponsored schemes
the Fourth Plan allocation 1s 34 crores of
rupees, out of which the sum of Rs. 5 crores
has so far been spent,
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As I pointed out at the out set, the
Centre is taking over tasks beyond its capa-
city. It would be in the intcrest of the whole
pation that the Central Government realise
this, For example, there arc only ecight
maritime States in the Indian sub-continent.
This Authority could as well be a joint ven-
ture of these 8 maritime States instead of the
Centre Government creating this under its cont-
rol. There will be better cooperation and co-
ordination between the maritine States in the
public and interest of fisheries industry.  Bue,
no, the Central Govt. should have everything
in their hands. The Central Government pro-
fesses day in and day out that it is the repre-
sentative government of the poor people. Are
the Government  true  to what they say ? In
this Authority, have they given representation
to the hshernen'’s couperatives so  that they
can ventilate the problems of fishermen so far
as the development of industry is concerned ?
The answer is no.  But it is specifically stated
that there will he representative of the dealers
on the Authorits,  If we raise this question,
the hon. Minnter quote chapter and
verse fromn the Bill and say that there is a
provision under which the Central Govern-
ment may nominate anyone they like, includ-
ing the representatives of fishermen’s coopera-
tives. My point 1s, when you have particular-
ly made a mention of the dealers’ representa-
tives, why should you not mention that there
will be representatives of fishermen's federa-
tion of cooperative sucieties also on this auth-
ority? 1 would, in conclusion, say that the gap
between precept  and  practice  should  be
nurrowed so far as Central Government is
concerned.  The Central Government should
be selective 1n undertaking  responsibilities
which they may not be able to discharge in
full. If the Central Government realise their
limitations and their capacity to implement
the schemes undertaken by them, it will be
good for the nation. With these words, I
conclude my specch and T am thankful to
you for giving me an opportunity to say a
few words.

LT AT

MR. SPEAKER : 1 would request hon.
Members not to take more than five minutes
cach and just to make their suggestions so
that we may keep to the time schedule. This
Bill has taken longer than the Business Ad-
visory Committee thought it would.

SHRI B. V. NAIK (Kanara): Mr
Speaker, Sir, this is a Bill which has been
sponsored or piloted by the Ministry of
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Foreign Trade and, therefore, 1 feel that, to a
substantial extent concentrating upon the
problems of fishermen, would not be very
relevant here. Since it is for the purpose of
carning more foreign exchange, naturally, I
am not surprised when in the definitions,
while cverything else —Authority, Chairman,
conveyance, dealer ctc.—has been defined,
there is no definition of the principal person
to whom this should have the maximum
amount of concern.

Sir, in the Statement of Objects and
Reasons the purpose for which this Bill has
been piloted has been stated and there is a
clear admission that as yet the entire fishing
trade or the fishing industry or the profession
as such not been regulated. I see a substan-
tial amount of neglect as far as fishermen are
concerned, I come from an area where the
number of fishermen will be about 50,000 to
80,000 spread over a coast-line of about 80
miles.

[ also come from a coast ta which the
maximum number of mackerels in the urban
sea are attracted, There is a research also
going on as to the reason why the mackerels
as fish are being  attracted to this particular
coastal tract of 10 miles in distance.

Yesterday,
Oppusition was
amount

one of the Members of the

expressing a  tremendous
of concern that a concern that cer-
tain varicty of fish in Delhi market is sold at
Rs. 4 per kg. and another variety of fish is
sold at Rs. 8 per kg. and he was shocked
that fish is such an eaprnsive commodity as
far as Delhi urban consuming centre is con-
cerned. 1 mav point out that in our district
where fish trade has not beca perfectly orga-
nised, sometimes fish happens 10 be one of
the cheapest commoditics and is sold at the
ratc of 12 to 15 Kgs. for a rupee. While I
would like to sympathise very much with the
consumers of Delhi. ...

AN HON. MEMBER : Where is that ?

SHRI B. V. NAIK : It is right in India,
in my constituency, wherc 100 mackerels are
sold for a rupee during a certain season, and
that season will be in the month of May,

In this connection, I would like to say
that while you have given predominance to
fish like pomfret, Bombay duck, bream, crabs,
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etc., the mackerels should also, since it is a
very tasty variety of fish, find itself as one of
the items for the exploration of the export
potentiality of that particular varicty of fish.

Coming to the condition of fishrrmen,
unfortunately, they have not got a sort of
political power. One of the reasons is that
fishermen are spread entirely throughout the
coast and, therefore, their habitation is con-
fined only to a distance of 1 or 2 miles from
the sea-coast. All our Assemblirs and consti-
tuencies do not spread out along the sca-coast
line but they spread out horizontally. Na-
turally, they have turned out to be one of the
most expluited sections of the Indian society.
It is not necessary for us to find out why they
are exploited. But they have been exploited
by their own people.

We find, in the Suate of Mpysore, the
Department of Fisheries there has been giving
about 150 to 200 motor boats. Whom do
they give > They give to groups of fishermen,
4 or 5 of them, and these groups are not
registered bodies. They are not firms ; they
are not legal entities ; they are not corporate
bodies. They are nothing. But still they are
given the boats. Even though certain regis-
tration numbers are given for thess motor
boats, they are given to certain groups
of people who are not at all registered.
They quarrel between themsehves, So, the
first and foremost thing is that fishermen have
to be registered as corporate bodies and,
thereafter, these boats should be given to
them. Otherwise, thers will be a continuous
quarrel between them.

The finaacial condition of these fisher-
men is very bad. They are the most ex-
ploited section of the society. As you know,
big fish cat small fish, and there are sharks
who eat big fish even. Much of the entire
fishing trade, commerce and industry as well
as its export to Bombay and other places, is
entirely in the hands of those perople who are
neither the producers nor the consumers.
These are the people who ought to be, by some
means or other at least in the export trade,
climinated. Let us take the case of Manga-
lote. They are the men who purchase and

export....

MR. SPEAKER : The hon. Member may
please conclude.
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SHRI B. V. NAIK : I will finish in
threc or four minutes. I am the only mem-
ber speaking on behalf of Mysore State.

We have a population roughly of about
two lakhs of people in the entire coast of 200
miles of the State of Mysore, 1 would point
out here that almost all the Authorities that
have been started by the Government of
India have got their establishments in all
other places except in the State of Mysore.
The coastal line of the State of Mysore
may not have been exploited adequately, But
then it has tremendous potentialities. Yester-
day, my hon. friend, Mr. Stephen, was sug-
gesting that the location of this Authority
could be somewherr even in the State of
Tamil Nadu, While T would weliome Kerala
or Tamil Nadu for this, I would also request
that the district of North Kanara or South
Kanara where there is potential for further
development should be given a consideration
by the hon. Minister for the location of the
headquarters.

At this stage I would say that the entire
trade of the Marine Products Export Deve-
lopment Authority will touch only a fringe
of the people. Out of about 100 fisher-men--
1 am subject to correction as far as the statis-
tics are concerned--, it is not a very large
number of people whr arc engaged in fishing
trade, it is not a very large number of people
who deal in tmna and other varicties of
fish. In spite of the best of intentions, it will
only touch a very small section, a fringe of
the fishing population and that too fishermen
of highly specialised nature. Under the cir-
cumstances, I would suggrst that it would be
proper, for the purposes of earning for our
country adequate amount of foreign exchange,
to enhance the funds—thry are providing a
recurring expenditure of Rs. 12 lakha and a
non-recurring expenditure of Rs. 2 lakhs, I
would suggest that, if the hon. Minister in-
tends to levy only one per cent, it will not be
out of the way—since fishermen still bhappen
to be the most neglected in our society, parti-
cularly in the coast—if you even recover at
the rate of three per cent and then utilise it
not only for the purpose of export but also
for the purpose of regulating and directing
the internal trade, the trade in the inland
market; by this, a lot of service will have
been done to the fishermen.

I welcome centralisation in this behalf
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though centralisation may not be the imme-
diate solution, yet I welcome it because some
body would be regulating the fishing trade
which has been completely neglected over the
last many years. I, therefore, welcome this
and support the Bill.

o fere ey (qRT) - oW
weey, # zA fam 1 @ww F@ET g
Afew ava @t arg A fRaga fear & B
fastae THZ1 $1 AT7HT AR ATH F7ATE
arg 4t fadigr TS I F X T AGAT
feare %1 3z garr zafar fzzn qan @
fr s 7% d7rgw arzwey ¥ fAg gwre
e agt ga @ fam mar g ag
TEAT @17 # f1 A9ARE 1A 417 A1 VA
AV e w A fad gATAr man
2, 7w 2% fewma 2 fr g =9 o
AT AR A7 7AT ATE Al AZ N
TEY TFAT )

I GA A qd AT A9 AT A
T fr wgen s @ faw @
aﬁrﬁagfam;@ﬁqﬁmﬂﬁ%_i Eln g
forg s#TT &7 spqrfer w1 wea famm &,
IAN AA OHo FIH TT FHAWEA TE@ET P,
afF aret qw Az Atfwaes & 3w
A% sgLrRAT 71 wigee 3, a7 oA feama
Y FAT AR &, I A® q AR AT
Tt 8, forw fam e ®1 & 399 a1
ATy §, IAF AT F1 osgaeqr TR
7 & 8, Afew a1 791 =T A A
LAR T R L R A I
agT ar qfcari—wagan Tfar—i adx
¥y ¥ F AW 2, IAGT FAN
Madera gy far adm | g gz =
W7 gW ¥ faT w1 3 AV AR qGA T
Aoz ¥ TET ¢

TaN Ay A wrawra fear @ fv oo
Farfedy w%n, sawr faear wr§ TOIU
FAY AIFTT @H FT JFAT & | T AW
T NI4T w1 & a9 A A Al
e M oA frar g -

Export Dev. Awthority Bill 134

“The Central Government may, by
notification in the Official Gazette and
for reasons to be specified therein, direct
that the Authority shall be dissolved
from such date and for such period as
may be specified in the notification.”

fea vom & zwr fesmex &@w,
fer o7 & =@, o gw7 & stwwre
feZ F@N—7 7% I AN AT Wl

az aqrfvdr fadre &7 qaqaE & fam
Atk wr vEr @, SfeET g gesed Wy
AT 7 & 47 1 gA% sgaear Fe
arfed, i w317 1 wafaar a1t dar
Fiv, fF9 TTTT 3791 9HET—T7 qq aTAT
FT AT AT IR | IT FT w4T v
agfmaad & w13, ¥ w7 AT foed
IMEA—THT qgT & 1d & faasr T@w
ST AT € | 54 AF T 919 29 AT |
T omEr 2, %W AT W gwww of
TEY &, AT @ YT T GuT A qATEW
21

W qEAr 978 & Ay Qg v
Frsdatagramd fs aaed =02
ama, afFT oF £ 2@ & a4 A wrfgy
77t qregat § 5 39 4 SreA-ueaAer #77
qET 9 ¥ 7g Wgar g R 9 R
it & s Fedeer @Y awd g,
afFa 3a®T G177 W7 AFAT g, 3T A
FT g frar a7

W H9IfEr ® S qrad & ag 2,
3% framg 8 & ol w1 s A@
g1 Fgr AT g fF gm 3 oy as
gg = A9 g, fraer Saeqee o
dovie & fAa &= fear smamr ) {H
wgaT ¢ f6 e W91 aw ¥ -
AIGA AEFRA AN W /AT HT
qET TET WOT AT AFA § 1 A Hw ¢
7 oy Are gwEn A R, e oy
AT AT AFA 3 9w % I § =ver aweqr
92T g 94, IT ANG TAFT I9G frar
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[ faamg faz]
srgraT | Afe Fargar g 5 IR
T I FAR qiE wverd g, aroft
I ATEREE W QTG FT dgA qET
ferrt qaT Ewd & W TEW gy TE
oAt g1 qFAT 1 qTHA FERT FH 40
FOT 59 & HTAGTA TAR ATAIAT FA
2,79 TA IUW W IFAT AT F €A
ATaEAY FT TET FATKT 4T 4FA & | §I9-
F=avqWA & A7 T q@19, TAE qATY
T4, TN AW T /AT FF0

T qRT AT ATE AFA FTAT AT A
fadza wem fr gasr fads= 7 9ar
amg AT AW AF AE F ITaEE 7
ay | frdse aRS F AT S a0 ¥ g
g9 ad FEar &, aw TF A feEva
g ¥, THT X=X gU AT HFAT AR AL
wtat Atz afg gz wma § fr == f2e-
¥A #1 37 &7 77 L e o wwAn
2, Ag gw wré favm ad ¥

g7 @&l & Ara & A fav A7 AAGA
FTIATE |

SHRI K.P. UNNIKRISHNAN ‘Badagara)
rose —

MR. SPEAKER . Your name 15 not here

SHRI K. I' UNNIKRISHNAN - We
were asked to give you the names directlv. |
would request you to give us sume time

SHRI K. SURYANARAYANA (Eluru} :
We asked the Deputy Minister for Parliamen-
tary Affairs and he asked us tu send our
names direct to you,

MR. SPEAKER : You must
system of doing the work

lave some

THE DEPUTY MINISTER IN THE
DEPARIMENT ©OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARANAND) :
The hon Members have not given their
names. I am telling this in their presence.
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SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : They are also saying it in our
presence.

MR. SPEAKER : All of you are talking
in my presence. Mr. Unnikrishnan.

SHRI K. P. UNNIKRISHNAN : Mr.
Speaker. I, for one, welcome this Bill.. .

MR. SPEAKER : The hon. Member may
continue after lunch

13 hrs.

The Lok Sabha adjourned for Lunch tll Fourteen of
the Clock

The Lok Sabha re-assembled after Lunch al fire
minutes past Fourteen of the Clock.

[Mr. DePUTY-SPRARER tn the Char]

Manine Produrts Export Developrent Autho-
nty Bill -Contd

SHRI K P UNNIKRISHNAN . Mr
Deputy -Speaker, Sir, I unieservedly  welcome
the Marine Products Export Development
Authoriry Bidl, 1972, This Bill has come not a
day too soon, because not only  the marine
exports industry is facing a crisit, but it also
happens to have come at 4 critical juncture
of our historv. another  reason  for
briug gratified about it, brcause I belong to a
State which has contributed  more  than any
other State to the drvelopment of marine
exports, both in voluine as well as in value.

I have

The Indian sea food industry and that of
Krrala entered the world market in 1962,
Since then, we have been able to maintain a
continuous lead and, therefore, I have an
additional reason for being gratified over the
introduction of this very important Bill. But I
would urge the Housre and alse the Ministry
of Foreign Trade to view the problems con-
fronting this industry on the larger canvas of
vur own economic development.  There are
additional reasons alw for this, because after
the victory in  Bangla Desh and after the
recent  Indo-Pakistan war, we have really
emerged as a  maritime power between
Singapore and the Suez, Wehave seen in
history that maritime powers have not emerged
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because of the strength of the Navy alone but
also on the strength of merchant marines and
in modern times also with the development of
the fishing industry. I would invite the
attention of the House to a boock called
“‘Russia looks to the Sea” by Mr. David Fairhall,
the defence correspondent of the Guardian. He
has devoted one whole chapter to the Russian
fishing effort and has pointed out how during
the short span of scven or cight years, Russia
has rmerged as the third biggest fishing nation
in the world, next onlv to Peru and Japan.
According to the statistics of “Year book of
fisheries statistics’ the Russian marine  pro-
duction bas gone up from 2.5 million tonnes
in 1958 to more than B million tonnes. That
is how Russia has emerged as a big maritime
'N?wfr.

Sinee we have a long coastline and  parti-
cular  geographical position and  there are
iminense posibilities It can  contnibute  not
only to mi manne exports but  also to  the
develnpment of our total national ecconomy
and our own international position, 1 would
urge the hon Minsster to take a larger
of these things

view

But 1 find that in
members

clause 10, while five
are proposed  to  represent  the
econmmie Munstries, representatives from  the
Manistries ot Defence and External Affairs and
the Planning Commission  have been left out.
1 am surprised at this, because as  the hon.
Ministcr very well knows, there  arc manv
aspects of thy industry  which involve close
consultation and hawson with these  Ministries,
There w another reason also why the Faternal
Affaurs Minsstry should be brought m, because
the question of fshenes jurisdiction and its
liznits have been subject to an  international
debate ever since 1958 when  Iceland  raised
the problem  Several Geneva Conferences
have tuken place. Itis of vital importance
to the growth of our industry which hopes to
export about Rs. 100 rrores worth of  marine
procducts in a few ycars’ time.

Talking about this industry in India, 1
am sorry to say that certain unfortunate
developments have taken place. Tam r?ferl'{ug
to the closing down of a number of marinc
export units in Cochin duc to unfair competi-
tion which has entered into this sphere.
While on the one hand, our Government
talks continuously and against incessantly
monopoliats, I cannot understand how the
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Government of India or the Ministry of
Forcign Trade can allow big monopolists to
enter this industry. The Indian Leaf Tobacco
Co., the Indian Tobacco Co., DCM, Britannia
Biscuits and even an  international monopoly
like the Union Carbide have been allowed to
enter this sphere with disastrous consequences
for the small exporters, I hope the hon.
Minister will take note of this development.
1 am sure the House will be at one with me
in demanding that this should be stopped
forthwith, because the so-called big entrepre-
neurs are squeezing out the small  exporters
who, despite everything that you may say
about the smallness of their operations, they
have contributed in a very big way in  enab-
ling this industry to play a pivotal
India’s exports.

role in

Now there is a related problem  of  regis-
tered exporters policy and cntitlement  which
has become a big racket. 1 would like to
know who is indulging in this racket because
the small exporters who have been given  this
entitlement cannot dispose it of and they find
a ready market in Bombay. The big éxporters
have entered the field not only to the
detriment of these interests but also to convert
the whole thing into a big racket. I would
urge upon the Minister to stop these entitle-
ment licences forthwith  because they are
having a disastrous effect on the marine
export industry as a whole.

I am sure the hon. Minister knows that
a number of units in Cochin have closed
down, including the pioncering units who
entered the field 1n the late fifties. I refer to
the Coclun Clompanv and the Indo-Marine
Agrncies. In view of the importance of this
question, I would urge upon him to look into
this question and urge the Finance Ministry
to arrange for finance through the Nationa-
lised Banks fur small exporters.

Once again I welcome the Bill which is
a fisst step in the right direction. Despite it
handicaps and shortcomings in the drafting
of the Bill, I hope it will help our marine

export industry and the national economy as
a whole.

SHRI DHAMANKAR (Bhiwandi) : I
rise to support the Marine Products Export
Development Authority Bill. There is a huge
wealth hindden under the sea water in the

form of minerals, fish and other bye-products.
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[Shri Dhamankar])

It is very necemsary to exploit them not only
for consumption within the country but also

for export to earn foreign exchange.

There are different schemes being  imple-
mented at State level and also at the Central
level. Thana district in Maharashtra has a
long coastline commanding an ample wealth
of fish and other by-products. The State
Government is developing it by adopting
scveral schemes, specially in the co-operative
sector. We need to train the fishermen, the
young boys and impart to them scientific
knowledge of fishing, canning and other
aspects. The State Government has started a
Fisheries School at Satpati near Palgar for
the primary and sccondary levels. I would
suggest that education at cullege level with a
bias on fisheries should be imparted.
Universitirs should be asked to take up this
matter and establish fisheries colleges at diffe-
rent centres on the sea-coast,

Fish and its bye-products such as shark
liver oil, glue etc. are being developed and
there is a considerable potential for export
to carn foreign exchange. There are various
schemes sponsored by the Central Government.
I would mention one here. In Kochivda
near Bassein, there is a scheme being imple-
mented by the Central Government. A sum
of Rs. 7 lakhs has been given for fisheries for
sctting up an ice factory for preservation and
also for given boats operated by diesel
engines. It is a co-operative society which
gets financial assistance from the Central
Government. This is the only scheme in
'Thana district, but the scope for the industrv
there is vast. I request Government to have
other centrally-sponsored schemes also on  this
coast.

One of my hon. friends who spoke  sug-
gested that this industry should not be
nationalised. I agree with him. It is a new
industry and 1 would request Government to
give the maximum preference for the co-
operative sector. In the co-operative sector,
there are fishery socicties being financed by
the State Government by giving medium term
loans, but the interest rate is  high. I would
request that concessional interest rates be
given on loans to these societies which are
engaged in developing these products.

Boat-building also needs to be undertaken,
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is a society with boat
building as one of its activities. It needs
enough finance to produce more boats and
supply them to the different fishing-centres on
the various coasts.

At Satpathi there

Canning factories on a co-operative  basis
have also to be developed for canned fish
which needs to be developed. There is a big
prospect for tank fish to be exported.

With these few words, I support the Bil.

SHRI S.M. BANERJEE (Kanpur) : S,
just give three minutes for the hon. Member
from Orissa,

MR. DEPUTY SPEAKER : All nght

SHRI D.K. PANDA (Bhanjanagar) : 5Sn,
while welc onung the present Ball, 1 would just
hke to bring to the notice of the hon,
Minuster the realities that should be faced n
Orissa. The Chilks lake which occupies a
large area in Orissa, is one of the biggest lakes
in India. It needs development  Already, the
World Bank 1s gaing to send 1ts  own expert

team to find out whether it is  possible o
make it useful---

MR. DEPUTY SPEAKER : How does
all this come under marine fishing ?

SHRI D K PANDA
that

I am comng 1o

SHRI .M. BANERJEE : In the lake
there is fish,
MR. DEPUTY SPEAKER : The Bill is

about marine fishing ; not lake fishing.

SHRI D.K. PANDA : ‘T'he Orissa Govern-
ment has already given its proposals, because
that will be the biggest exporting centre for
fish, since gooxd possibilities are there. That
has bern examined by the expert committee
of the Orissa Government and the proposals
have been forwarded to the Centre, and the
Centre has also, on its own, referred the matter
to the World Bank for developing it as the
biggest fishery centre. For that purpuse, the
World Bank are sending their own experts to
find out the suurces.
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With regard to Gopalpur Sea-port, there
is also a development project; and the proposals
have rcached the Centre, and I am sure the
Centre will take into consideration that aspect
of the matter because the sea is deepest at that
point which is specially helpful for the fishing
industry. Therefore, these two aspects may be
taken into consideration and the projects
quickly developed

MR. DEPUTY SPEAKER : Shri Shashi
Bhushan. I make an exception for you. Only
five minutrs.

st mfn  gaw (zfeor faesl)
JYTAE WREG, AN 7 A gArd gwta
g SuFr A & f79 g6 @ wreeewd
A7 g o0 & 39 Ase faedr @ aw-
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F% 94T AT fF gWIR QW X AP &
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® EY a9 A g w3
FAT AT L, 4 aFdET 40 FqeF
w0 g2 fagfa frar oo R T
FwdF gRAmfET § 98 @ o,
FreTHT A1 gz grzac fafaee wanfy,
T o T3 97 weofaar § o o 7W
FE W EF @ zat o a1 I &
arz #20 fx 7w 7 Afaen mafew, sead
wOfelr aoqr wvg ArafaT wra /afgT
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2q ¥ faw a1 10 74 ft gleArgamw
g9 A F7T AT | WA ¥ F oATEA
9% ¥ &7 ¥ 9T 9T AIIE B W@ g, AV
q¢ qTICT €T FEAL AT | HTATA TET
g wwe & Ve & fyEE ZT gT Ew

AR qrrag dET ¥ S § IR
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afer qud awfaal F afaw s FT
T AT 1 J

T W A SR g A
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¥ gt F W I g wigw Wy,
AT gA A way, dfeew & Afew
T7 AT ATH EAR AW w1 A A
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@ & 1 @ @ ¥ v wwgar g



143 Marine Products

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C. GEORGE): My job has been very
much lightened because the hon. Members
who participated in the discussion have thrown
alot of light on the subject, and I may
thankfully acknowledge that there is almost
unanimity in supporting this Bill.

Of course, one or two friends puinted out
that there are some defects in the Bill and
were naturally thinking of sending it te a
Select Committee. One or two friends sugges-
ted that deeper thought has to  be given  to
different Clauses. 1 have absolutely no hesita-
tion to accept that, but this Bill is already
late. It ought to have been  brought mach
earlier, and this subject cannot afford to  be
left in the lurch for any more time.

We are discussing about an industry which
during the slhiort span of ten years, has made
great strides. As my hon, friend Shri Unni-
krishnan puinted out, between 1961 and 1971
the export has become ten-fold. In 1961, the
export of marinc products was Rs. 4.13 crores.
This year, I am happy to infurtn the House,
we have already crossed the Rs. 40 crore
mark. Last year it was only Rs. 33 (rores,
Within ten vears it has increased from Rs 4
to Rs. 40 crores and mn the Iast year by Ri
crores,

According to a preliminary study made by
the Indian Institute of Forcign Trade, we are
quite hopeful that bv 1973-74 the export will
be to the tune of Rs. 61 crores, and that by
1978-79 we can make a rcasonable target of
Rs, 118 crores. There is immense wealth in
the ocean. This is a completely untapped
source, and the points made by hon. friends
are quite relevant.

Shri Haldar was pointing out that in
Bangla in some part the prices are very high.
At the sam¢ timc my good friend frum
Mysore, Karwar, was pointing out that
hundred mackerel could be had for one
rupre. Shastriji, on the other hand, pointed
out that for a kilo of rather moderately
good fish you have to pay Rs. 12 in
Delhi. This symboliscs the real problem of
this industry, At one point the toiling class is

getting only a meagre income, if not a
pittance.
MR. DEPUTY SPEAKER : [ think you

are conserving them for export.,
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SHRI A.C. GEORGE : We will have to
take the totality of the picture for export.
So, we are envisaging an over-all improve-
ment in the entire situation. Locating the
shoals, doing necessary research work, fisheries
biology, fisherics technology, production
improvement, marketing methods, everything
that is connected with the marine products
industry and its export are envisaged in this
Rill.

It has been pomnted out that there are not
enough powers, but when we  come to the
discussion of the Clauses, [ shall puint out
what has been incorporated  in the  different
Clauses. But 1 am happy to note that there
is over-all apptoval and over-all support for
this Hill,

Somasunidaram  has
pointed out that the Centre is  slowly trying
to encroach on the rights of the States, but 1
mav infortn him that this Bill was brought o
the notice of the Tamil Nadu Government and
it has been welcomed by the  Tamil Nadu
Guvernment. In fact, all the maritime Statea
of the country have welcomed it, and we  are
bappv that there is a very large  mrusure of
support 1o this Bill.

My hon friend Shri

Mv hon, friend Shri Strphen has  pointed
out that thrre are uot  enocugh  powers. We
will comir to that in the Clauses, but 1 only
submit that this Bill may not be  <ent to  the
Select Committer, and it mav be  pased as
quickly as possible, after going  through the

Clauses.

MR. DEPUTY SPEAKER : 1 shall put
amendment No, | to vote. 'The gquestion
is &

““T'hat the Bill to provide fur the estab-
lishment of an Authority for the develop-
ment of the marine products industry
under the control of the Union and for
matters connected therewith, be referred
to a Select Committee  consisting of 11
members, namely :—

(1) Shri Chhutten Lal

(2) Shri Hiralal Doda

(3) Shri Indrajit Gupta

(4) Shri Nathuram Mirdha

(5) Shri Lalit Narayan Mishra

(6) Shri Amrit Nahata

(7) Shri Birender Singh Rao
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(8) Dr. H.P. Sharma

(9) Shri Ram Deo Singh
(10) Shn Atal Bihari Vajpayee ; and
(11) Shn Ram Chandra Vikal

with instructions to report by the last day of
the first weck of the next session ™ (1)

The motron was negatwed
MR, DLPL I'Y SPEAKER : The guestion

“ That the Bl to provde  for the
establishment of an  Authorty  for  the
development of the marine  products
industry under the control  of the Umon
and for matters connected  therewith, be
taken mto consideration

{ he motion mas adopled
MR. DI PL 1Y SPRAKER . T'he question
“Jhat Clause 2 stand part ot the Bidl.”

1 he mohon 1 as adopled

( lause 2 was added to the Bull

Clause » (Definitrons)

SHRI G M S1EPHLN (Muvattupusha):
1 beg to move

Page 2, hne 16,
after “fishery produ <" nvert
+ fished from sca water” (2)

Page 2,
after inc 36, meert

(m) “off-shore fishing” means fishing in
waters more than twenty fathoms in depth;

(n) “decp-scu fishing” means fishing 1n
waters more than forty fathoms n

depth.’ (3)

1 am speaking on all my amendments. The
two major points which I would hke the
Minister to take care of are these. Mannc
products have been defined to cover all types
of fishing products, sea fish as well as inland
fish. The entire fish is sought to be brought
under the purview of this Bill, but when we
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pass on to Clause 9 we find that direction
and financial assistance arc contemplated only
for sca fish. Clause 9(2) (d) reads :

“rendening of financial or other
assistance to owners of fishing vessels
engaged in off-shore and deep-sea fishing
and owners of processing plants or storage
premises.. ...

This Authority will have power to give
financial assistance only to once class of persons
cugaged m fishing, ie. only thue who are
fishing from the sea. kven there not all of
them are covered. It is confmed only to those
engaged In off-shore fishing. 1.e more than
20 fathoms but below 40 fathoms and drep-
sca fishing 1.e morc than 40 fathoms. Only
the big monopolists and big magnates are
engaged 10 hishing far out into the sea and
the Bill secks to gave financial aswistance only
to them ‘There are certain classes of peope
who teally need assistance—the an-shore
fishing people with non-mechanised or small
mechanised boats. There are persons who are
doing nland fistung. All of them contnbute
a substanual portion of the entire fishing
produce of the country. It 13 these people
who need assistance that they may equip
themselves tor the higher type of fishing., But
thiy Bill says, we will give asmistance to deep-
sea fishing and off-shoi¢ fishing peuple, namely,
that type of people mentivned by Shri
Shashi Bhushan and Shii Unniknishnan ? One
of my amendments sechs to give assistance to
the other type of peuple alw. Let them give
or not give, but let the Authority be vested
with the power to give financial assistance to
these people. if they feel it 15 necessary o do

RO

Secondly, as I cmphasised  yesterday, let
us not forget the multitude of fishermen who
are fishing with country boats and engaged in
non-mechanised  traditional fishing. Let us
not foiget the workers who are exploited there.
We arc secking to collect 3 per cent ad valorsm
on the quantities which are exported and that
will come to a substantial amount. Is that to
be conwrved only for asssting the owners of
fishing vesscls, storage houses and conveyances,
or is for assisting the workers also, who aie
exploited, living m huts not quite fit for
human beings to lwe in ? Should there not
b a proviston in the Bl which authorises the
Authority with the power to give assistance to
them also 1if the Authority in its wisdom feels
that it is necessary and appropriate to do so ?
That provision is not there,
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Thirdly, the Authority is composed of two
sections, officis]l and non-official. The official
scction is covered by certain ministries. I have
mentioned  the  Labour Ministry. Mr.
Unpikrishuan has mentioned two ministries.
Though he has not tabled any amendment,
the hon. Minister can certainly take note of it.
If it s to be n comprehensive body taking
care of everything and activg asa sort of
clearing house for the different departments
to operate so that their may be no bottlenecks,
is it not necessury that all the ministries
concerned with this should come tugether
round the table and have a forum for  disous-
sion ?

The purpase is that representatives of
every interest must ome mnto this body. My
complatnt 1s, while the representatives of the
ministries and of the owners of vessela, storage
housts and conveyances, the big man, the
muddle operator who makes money, are there,
workers have no representation. The Bill is
for supervising the functioning of the big man,
whether he must be given licences, export
permits, ¢. Thiv Authority s constituted to
exercise that jurisdiction over him,

But this authotity is being loaded up with
his representatives only whereas the persous to
be looked after, the winkers, piople who  are
woking on a co-opeiative basis, taking boats
from the Government and working on a co-
operative basis, catching fish and selling, they
are not represented there. There are thousands
of small boat-owners who du not  operate i
the decp sea and they are not represented
there. Yesterday I had information from mv
place that currently 2 struggle is going on
between the country boat owners and the
mechanised boat owners. The sea-coast  of
Quilun is lined up with country-boats in
urder to prevent others fram operating in  the

cuastal areas because thewr livelihood is being
threatened. So, there iy contradiction and
tonflict between  their interests. All of them

huve to be repersenter] here,

Conung o the defimtion clause, as a layes
1 tind 1t difficult to understand certain  provi-
siuny ol this Bill. *“off shore fishing", “deep
seu fishang'” etc., are not legal technical 1erms.
They have got to be defined, We do not find
thase term in Webster's dictionary. We may
perhaps  find thewn  in  fishing technology.
Should they not be defind so that there will
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be no difficulty later on ? So, I would suggest
that there should be a definition clause,

These are the reasons why I have tabled
these amendments. The hon. Minister may
loak into them, which 1 suppose are not
idiotic, and agree to adopt those amendments
which are acceptable to him.

SITRI A . GEORGE : My hon. fuiend,
Shr1 Stephen, has moved some amendments.
The point rased in one amendment he has
himself answered towauds the latter part of
hix speech when he said that for the definitions
of “off shore”” and “derp sra™ fishing there 1s
no legal saw uty “un shore™ ds considered to
be upto 10 fathoms  **ofF shore” from 10 (o 40
fathoms and beyond 40 fathoms 11 “deep sea”

fislung for which there is  no legal sanctinn

They are technical terms.

14.38 hrs.
[Sewr K. N, Tiwawv n the Chaw |

SHRI K. P.
do you not define it

UNNIKRISIHINAN : Why

SHRI A (0. GEORGE: It cannot be
detined by law. It 1s a technical term

SHRI ATAL  BIHARL VAJPAYEE
Gwalior; @ What about tishang  m woubled
WAty

SHRI A, (. GEORGE: Thrse things
can  be ancluded an the rules that we are
framing. So, I aceept the sprit of the sugges-
tion.

Coming to representation  for  different
categuries, if you gu through the composition,
already five direct Ministries are represented
there. Then claus (4) says ‘‘the interests
of pervons employed in the marine products
industry”. Over anl abive that, clause 6)
says ‘‘such other pemons, or class of persons,
who, in the opinion of the Central Govern-
ment, ought to be represented.” Ten seats are
left for them. We have provision for employces
and we have provided ten scats for other
interest . Su, we can definitely include them

there,
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SHRI C. M. STEPHEN: What exactly
do you mean by “employces in the marine
industry” ? “‘employee” means employed on
wages by some body, “employed” means
engaged in the industry, or employed in the
co-operatives, functioning and answerable to
nobody. These are different wypes of persons.
Su, the term ‘“‘employee™ can have many
meanings. When  you are so hberal un so
many other questions, why could you not be
liberal with the persons who are working
there ?

SHRI A. C. GEORGE : In the case of
other mimilar  statutory authorities, these
details are not included in the Bill 'These
are details which are worked out when we
frame the rules We can define as to who
are the employees and make provision for

them in the rules

Abuut owners, we have only sad, *in-
terests of ownors of fishing vessels, processing
planty”™ «tc  Thete v no mention of g
awners o1 owner., We can define
“uwners” to indode small  owners also.

sl

SHRI ¢ M SIEPHEN: No, that s

wrong Vessele are defined here Tt says @

‘ fishang  veasel” means a ship or
buat fitted wish  mechanical means of
propulsion®

[t 15 the owner of tlas fishing vessel who s
gven representation, It v all nght for off-
shore fishing. But there are large flects of
non-mec hanised boats  operating inshore. You
must also cnsure that inshore and nland
fishermen alto come nto the picture Your
definition does not takr care of them. The
other people alio must be given financial
assstance or something Lhey also must be
represented there. The different  interests
must be taken into account Every type of
owner will not come 1n under this definiton
of a fishing vessel.

SHRI A. C. GEORGE: In thr come
position there is a clearcut provision. Out
of thirty members to be there, we have
defined only twenty ; the rest ten arc left to
be defined at the stage when we frame rules
and go into details. All these aspects are to
be brought out and can be considered by the
House then.

CHAITRA 9, 18%4 (54X4)
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SHRI JAGANNATHRAO JOSHI:
(Shajapur) : Why do you not assure that
adequate representation will be given to that
community ?

SHRI A. C GEORGE : 1 can categori-
cally give an awurance to this House that
adequate representation will be given to the
smaller scctor also 1 am sorry, Sir, that 1
will not be able to accept the amendments.

MR CHAIRMAN: Is
presung lus amendments ?

Shri Stephen

SHRI C M. STEPHEN : No, Sir. 1
wish to withdraw them,

MR CHAIRMAN: Has the hon.
Member the leave of the House to withdraw
his amrndments Nos 2 and 3 ?

SOML HON MEMBERS : Yes.
Amendments No. 2 and 3 were, by leavs, withdrawn

MR. CHAIRMAN : The quesuon is :

“* That
Bl

clause 3 stand part of the

The motton was adopled.

Clause 3 was added to the Bull
Clause 4 —(Lviablishment and constitution of the

Autharity).
MR  CHAIRMAN: Is Shri Stephen
moving his amendments ?
SHRI C M. STEPHEN: I am net

moving my amendments,

MR. CHAIRMAN : The question is :

“That clause 4 stand part of the Bj]l.”
The motion was adopted,

Clause 4 was added to the Bill.
Clauses 5 to 8 wers added to the Bill.

Clause 9—(Functions of the Authority),

MR, CHAIRMAN : Is Shri Stephen
moving hit amendments ?
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SHRI C. M. STEPHEN : I am moving
only amendment No. 9 I am not moving
the other amendments.

SHRI A. C. GEORGE : 1 am accepting
amendment No. 9

Amendment made :
Page 4, lines 46 and 47,—-

omit “under the technical guidance
of the Central Government” (9)

(Shre C M. Stephen)

MR. CHAIRMAN : The question is :

“That clause 9, as amended, stand
part of the Bill.”

The motion was adopled

Clause 9. as amended, was added to the Bull.
Clauses [0 to 34 were added to the Bull.

Clause 1, the Enacting Formula and the
Title were added 1o the Bill,

SHRI A. C GEQRGE : Sir, I move :
*That the Bill, as amended, be passed.”

MR. CHAIRMAN : Motion moved :

“That the Bill, as amended, br passed.”

SHR1 C. JANARDIIANAN (Tnchur) :
Sir, I support this Bill and I hope that this
House will pass 1t as soon as postible, brecause
it has come at the most opportune moment,
although I would have bern happy if the
Minister had accepted some of the amend-
ments of my hon. fricnd, Shri Stephen. Short-
comings are there and, I think, the Bill is
not adequate. But cven with all its weaknes-
scs, I think, this Bill can do a great lot to
strengthen the marine industry in this country.

The Minister, while replying to the
debate, was relling us that in the last ten
years owi exports increased tenfold. May be,
he 1s right because he is speaking from figures,
but I amn afraid about the condition in 1972,
I come from a State where the marine in-
dustry is very much developed.  Some of my
friends here referred to the fact that many of
the units of the marine industry in that State
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are closed down because of some technical
difficulties, dearth of fish, no facility to go
in for deep sca fishing, and people not getting
adequate help from the Government. I hope,
the exports will go up this year. I do not
know if it will ever be a fact. Anyway, with
this new Authority, I hope, the marine in-

Kerala will be drveloped soon
Government will take care of that

dustry in
and the
State.

Two or three  years back, the State
Government of Kerala placed  before the
Government of India a Master Plan to deve-
lop our marine industry and o increase the
production of marine products. But nuthing
has happcned so far I that attitude 1s going
to continu¢ with thus new  Authority, T think,
nothing is going to happen. So, the attitude
of the Government of India should change
and, I hope, it will changre and that will 1m-
prove our manne industry.

With these words, I support this Ball,

SHRIK SURYANARAYANA (Eluru) :
Mr. Chairman, Sir, at the outset 1 thank the
Government for bringing forward thas Bill
which is going to be passed now

Andina has also 600 miles of coavt-line.
The Government of Andhra Pradesh have
submatted several proposals to the Government
of Indis, parucularly to catch prawns which
is the fureign exchange earner wath big poten-
tuality of sea fish from 1ts coastal area along
with thr Kerala State. ‘Though the Andhra
Pradesh Government have submitted 16 or 17
proposals fiom 1955 onwards, they have not
sanctioned  techmically even 3 or 4 of them.
Finally. the Andhra Pradesh Government
requested to sanction at least the proposal to
exploit prawns which is the most delicious
food for American and Briiish people and
which they cannot get in their country. The
freczing facilities and transport facilities are
given to only Madras and Kerala. They do
not touch Vishakhapatnam and Kakinada.
On account of lack of transport facilities and
freezing facilities, the Andhra Pradesh Govern-
ment are not able to exploit the potentialities
of thr marine industry, the fishing capacity,
and to help the Government to earn foreign
exchange.

I would like to quote here a newe-item
which appeared in the Hindu dated 27.3.72.
Iy says :
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“The Union Cabinet is understood to
have cleared a proposal for an agreement
with the Soviet Union for the supply of
deep sca fishing vessels to give fisheries a
big boost during the Fourth Plan.”

The Government should at Ieast give some
preference to Andhira State where there is big
potentiality in marine industry. Some of the
Russian deep-sea fishing vessels may be allo-
tted to Andhra Pradesh along with other
States. There are alrecady Norwegian projects
in Malabar and they are doing well. They are
earning foreign exc hange.

Many of the hon Members have suppor-
ted the Bill and they have given certain
suggestions I hope, the hon. Munster will
counsider them. [he hon Minister has also
given an assurance that at the time of rules-
mahking they will consider the proposals made
by the hon Members, particularlv to get all
the bendits to fisherinen in our socialustic
pattein of soccty. There are no faclities for
small [Ghermen  The State Governments are
also miving belp ta big fellows Av my hon
finend, Shn Shashi Bhushan, said, there are
big firms which are exploiting fishermen and
which arc exploiting the Government. They
are excorting hsh and making huge profits.
‘Thete are 4 or 5 big firms operating in Andhra
Piadesh which arc making huge profits. ‘The
Andhre Government, fur lack of funds, are
obliging the formen comnpanies and  also big
Incdian companics It 1s butter, at the tune of
rules-malung and allotting money. the Govern-
ment should give preference to coastal areas
of the State, Fishermen are the prople who
risk their lives going mto the deep sea fishing
LEven though there ar~ no mechanical boats,
they are going intn lot of areas in the deep
sea. Therefore, preference may be given (o
the fishermen cooperative societics.

Government should also consider helping
the Andhra Pradesh Government. There are
certain proposals submitted by them. I thxrtk,
the Ministry of Foreign Trade and the Minis-
try of Food & Agriculture are dealing with
this. Both the Departments together should
consider how best to help the State (;ow?n-
ments, how best to cxport and earn foreign
exchange.

So far as the proposals submitted by the
Andhra Pradesh Government art concerned,
1 want the Government to expedite the matter
and to satisfy the marine people there.

CHAITRA 9, 189 (SAKA)

Export Dev. Authority Bill 154

SHRI A. C. GEORGE : Right from the
beginning of the discussion of this Bill, various
puints have been made by the hon. members.
But the core of the pointis, as many of the
friends correctly pointed out, exploitation and
that too exploitation by big houses in small
men’s business.

While we note with gratification that
export has increased ten fold-the graph is
going up steadily-,we may have to think how
much the actual producers, the fishermen, the
employees who are engaged n this trade, are
benefiting by that. The lure of foreign exch-
ange, we are quitc aware, s bringing in quite
a few big cartels into this field. Through this
Ball and the further rules to be framed, it will
be the endeavour of the Government of India
and this Marine Products Export Develop-
ment Authority to see that our exports grow
in a highly encouraging manner and at the
same time the benefits pass on to the man who
is really carming that. I do not want to men-
tion to the House, { do not want to make it
more clear, but we are quite aware that all is
not going wecll in this tradc. Some people
who have absolutely nothing to do with fishing
business are moving into this small men’s
business simply for the lure of foreign exchange
and some other manipulation that may possi-
bly be made. We are trying our best to pre-
vent 1it, and quite soon we will be bringing up
proposals to  plug these loopholes. It will be
the endeavour of the Government of India-
the Ministry of Foreign Trade and the Marine
Products Export Development Authority once
it comes into existence-to see that this industry
caters to the benefit of thousands and  thous-
ands of employees and lakhs and lakhs of fis-
hermen ; every care will be taken in our fur-
ther actions to sce that the benefit is given to
the pioducer, the toiling class, and the present
lacunac like lack of discipline and regulations
are 1emoved. Even yesterday I pointed out
that the very necessity for the establishment
of this Authority aros from lack of discipline ;
anybody can enter this, anything can be done
and any sort of manipulation can go on, and
we have Iittle powers now to control it. With
the cstablishment of this Authority we are
quite hopeful that we can eliminatc the middle-
men, the exploiters and the big shots who are
moving into the small men's business.

I thank the hon, members for all the
valuable suggestions. All the suggestions will be
given very due consideration, very serious
consideration, and the maximum possible
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accommodation will be made in the national
interest, in the interest of the industry, when
we frame the rules. 1 may again assure the
hon. House that the employees, the fishermen
and people who are engaged in this field will
always be given representation and duc con-
sideration.

SHRI K. GOPAL (Karur) : The hon.
Minister mentioned about ‘big shots’ Can he
be more specific about it ? It seems, mono-
polies like India Tobacco, D. C. M. and
Britannia are trying to enter this ficld. Can
the Minister be specific about the ‘hig shots' ?
May I also know whether definite steps will be
taken to prevent people who have no connec-
tion whatsocver with this industry, entering the
field ?

MR CHATRMAN  He said that all con-
sideration will be given to the suggestions
made by the hon. Members and utmost care
will be taken

Now, the question is :
“That the Bill, as amended, be passed’.

The motion was adopled

15 hrs.

MOTION OOF THANKS ON PRESIDENT'S
ADDRESS— Contd

MR. CHAIRMAN: Now, we take up
further consideration of the Motion of Thanks
on the President’s Address. Mr., Vajpayee

=it =W fagrdt add (wnfoe) -
gt oft, wsgafy g & o s
F gry agar fwamyor g fear 8, &
& F AV FIAT AT § .. wHETAAT
¥R TS T AETRA FL G §- T WA
S TEYITE AT T Ag) afew
afens 9@ & grew AT ¥ )

et wEET ¥ Yaex @ wad
weast § AW fafer sy smmoor @
ar=f A argafore S & wway =
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&1 sromEe § g PAATET wEvAar A
ATATEA TF € ATHG § AT & Iowa™ Fdra
#7 JaeaT wfasr ft oE S AT
AT & | AT F1 WL IAAT 8 IAN GRE
a8 & wEEar gavh frafs 2, gz @
fafaarr &1 zwTd wETAAT Efemr &
AT o7 fade ady gnfr ) w7 W ow
YA 9@ g 1 afvr aar ad usgufa &
sfrareer & wETAAT AT AR @vadAr
T AT TIAT § ? ATAW ALY ATCHAS WY
JeorE qrET ¥G1 gAT AT &

qoa @ RAT ¢F Irw 4z A fraw
RETAAT & ATATEA FT TomA 2T 777 47 A4
4 T ¥, oty AgET ¥ & aege
fagstrovarfifast Y a1edt & 37 g7 19w
& T AT 27 waTy T T Ay 8
gaatf ot &Y wifase 47 737 91 | STar-
BT WATAAT IV I VET 9T Y7 wEmA
795G ®AAT F1 frar aw vgy A

aregarEr fadt & 39 o= o 59 fear
IARTIIAAT FE FT AT AFAT | IAET JTA-
7o srafaaas a1\ ofeww awe ¥ ATay
¥ araAT & auTArrE ¥ i faa ) ofeew
T F F4T, A W AN TEE FYATT 1O
f99 & =I9F 74T 1 Aqq7 foger a1
BTT 7 T2 A1 AT freg afy et
A T A AT R AYAT 719 47 ATHG T
FTAT 9T At IAET A TeefT Ay
71 Ffwwmaw ag @1, IW TA F ATy
AfrATee F qT W AT H AT oY
IT T A X oy A w7 o
At wAtEr Ay wAer Yar WA qEt

fa=g war aureg o A Agwor Jarer
Ieduq 7 fFar @ 7 ;v IEwr Avaowr
aredt wrd ? 3w v regaty oft &
Ffwer & oo T H garegEw A
o At frdae w7 fear | o wrwfardy
I AT AT A0 Y arferat qow I
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arferay gomy AT fogelt a9 97 &%
a1 Ad ¥ | AN @ aEA § A,
set A W wfae f ) ¥ avfemr
1 f-3regr garT, a7 T | AgA v
g, geEn G ) arfer aond am &
TE 701 97 fawE g wiA €0 g
8 4t 1 SE |WA 97 grfad
ATH A7 37T AT & 91 1| vF FiwE
QoGP W1, T wfmmger gera .
faity 41 w17 A Wy qv g7 ver I W;EN
24 &1 A1 #feeAr ad vaAr o

TG HPTAAT AT HY? U707 THAT T
THE A7 J1 FETFTN K AR F AT AR
O q4TY & T7A TP, TRV ATI AT | OF
ez @1 arar av @ gEnr fawm &
IFR1I 1T

feceft & gu sfafeza amfvar &
qq’ AW 7RI A F FfReT a1
e srgttsa frar ) g7 aqrdg e
gfar wa= 0 4197 | qEIAE 1 @l
& s 5w ar, fagrver ¥ AU,
aatfrar qur ezt o o ¥ FEww 28
FIA FI GET AT | FAHT FTARH
wfyA 47 fagr w1 7 vEY AT AW
ward & am 20 wms wtgmng @fes
AF 20 7 A¥7 4TQT AT FET AGT 114
w0 sdm ¥ g freg ader vt i fafa
A @ wE o gETE &1 ATGISA F9R
are AWE WU fF AT &1 47 TR
g afa s ¥ &Y, a7 T A @ afe
T ar ar arEpa vepefr wER XA
srforr g %41 fear mr 4% afk
aatfom a7 fagt war 41, IAET E@HA
% &1 wk ot &Y #4178 FTow afy wegafa
Yo ¥ 1 9T @ UgdfA wEaw F
g ®1 FaF 7 Ar@T ? WETAAT B
A v gw g &1 A FAr

ghm
@0 W @ & A AR
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aay7 ¥ A7 g ¥ mafmaifea faare
AT TCGT & T A UF  FEWH &7
e fagr | AW INT 9T & wIW
e gu) arE ¥ 99Teg 37 F SIS A
Faw geg fear mar fr &9 W &
ATEfa4s " 97 | MU 7 SEE
faama®t & arg §74Y 43 7 AT A7 GEIS
47 79 wvweTg w9 7 giew o
F W19 T=AfEar eV T FIa W g% &Y
i W7 qIF AT AHA FT qOWGE
T2, ¥a7 a¥1 fagaar o w9 ' g@war
g 7 I AT A9T I F {IY 154 FT
9% 2, #41 Al g7 7o frwesz ot frmr
€\T A4 JAT 7 oFwr AqmAv(AT @w A
FYWAT T FHAT FA T AT g9
weAfaF &1 § oAl aeqemar & v ol
T FTAT AR @ 7 AT GATA §RA
AT §FFT A7 wFor gy s ?

rgafa oft 7 IF FE E— APTAQT
SR &7 771 § 1 fa=g wgrAAT Ay %v
I A AD T A fow @7 wgEAr
FITIAE G| AT AT X BF Ty -
WEAAT ARRAA ¥ At gelr,  feeg
ATEAAS AT 39 qF A g g
qara A & fan amqaw ¥ afafosr
g7 & T 9w fear

a1 4g ATIAT w1 AT TG F afewm
T R qAra & qaw g fear aon
sareAT #1 faeg a7 g 77 fag frar
ar ver & 5 wreganfaat ¥ o AY 5w
w17 &1 fear &Y N w1 g
frer a1 3R far e g7 wza &
TR 3% ¥ 34 ot ¥ A g,
I quEA ¥ Ffearg www gei, Afea
AR AN AT OF Hw K A
g | TEA AT W gvafag s
gu wET ut

“When you start stoning you must be

prepared for being stoned back. When

you start stabbing you must be prepared
to recewve the stab back.”
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[+t srew fagrd oyt ]

AW IATT qg AT FAFT I AT |
gy afus AT g@ WMo X Y&l &
HATSOT T AW TIFL AT | Slo FA

qif ¥ & AfFa gawT
safeaer fral qrel €1 @97 & Agy T
AT GFAT AT AT@EO FT FAT AT
2 fr 37g 1 ag Tna waAT 9 A SR
¥ ol W IGAFLIAE

«“When violence 1s practised by certamn
people, 1t is all right, but when violence
is practised by certamn other prople, it
does not seem to be all nght

sy SreA AT TIHAT JEAT, 471 A
uF @ & #41 § % aft9w qma 7 S
F9g o1 3T gon wwifs wreaTiRar &
fagg a8 gAFE AT AT T AAA-
afedi ¥ o= g fadfasl & faeg
AR ¥ | TFT A a7 g fw frgem w0
g fear § faay srpm 7 AT gET
waT® geaT & fean ww@m 7 A4 o A
qT FOAAT 7 FT HETEET WY
wTRE & agaTEdl ¥ w1 I Ad g’
fag T QY qFF fAg 37 & T AT
arest ¥ w8, feeg ameraiRar B
qeF Ty wrEATfEAr 1 Ardr qIEA
AT T ST T AT geT o femrd

2@

gwafy o, afz femr #  fgen
¥ Y *r @y & Ay wegafa ¥ sewr 7
arevas ) 9 T Aan Ak €2
FT JATH 4T § AT & ar AnwET
garé [T g ) ILAT ﬁimqfﬁ
At BT GTHAT FT VT AATIAT AOAT
7€l X7 1 77 AT AW AT WEA )
wA1a o fory A, AT 9T gETfEETS
F¢ Fear a1, FF ATART FT AT AT
F T ATTETATE 7

grarafa 1, Togta off & awren |
Fgqd A F A fe o FTT W ¥
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g ;T FATEWT W osTAET AT
fopit mat ¥ o¥ wft O q¥ UL &
R AT T FT @@ A W\ NG
FIHIX T@q qe0 frav T@ 7 @ 9 ?
FYT ATS ATA AF AR X TL T & L
&Y ¥51 W@r? wuT g 9= @ & 5 awAn
frrgardy & g & o geigdga A
faedlt 1 #2= fowamay ar fF afy weA
Ffgeva ATUAT 3A Y AT P AT A7
ATTHT 3 &1 @ qifgw 77 &4 9g
AFAFTE GH AMAT W F OF AN A
ST g% 3, A & ;g fF qAIwIT @
A ¥ o1 frafy 1 egsz 73

IA1F F A0A AT AW A gfw AT
T AY 917 AT AT F1 7 4T G
g afz gfer ar Qo oA A @
ar Fraqrgt 7 favw 7 S AvAt oqw
N JIA T AT AT AT O#T
T$A9 I WET IAR FAT B
v ? owAra ¥ gebra v feErd A ow
ATEIT F 2T, A€ I HAT HT qAT
7 a1 5 o gefgigary shfaw @ an
771 771 A% 5 9@ qwrar smar '
gera £ AFT ZATE AT HATA €477
TATAT EY AAT § AV A qF@AS T AR
fr o a8 o famr o & ar 76

IfF ax I awra @ oHF §
ALHIT 71 g @NF F7A & qurw T8
T afed 5 gay aven AW § Srday
T & Tr w1 At Ay A
T¥ W oad aAfam FQ@ 3 fRR
WEIAT T ATATEA FA qTAT ®T IR
T 0 ¥ avry T far ey

YAqE JATSAW, AALH FATTHAAR
wadfa ¥ gt §, A A AN qumr
gurq &4 & fQfagl & ® o7 e g
FAFT AT FFAT & o oA ¥ e AW
HT T ) qF Jw o iy fear B -
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‘I ¢ Y FITATAY, AT IRONTAT
1 ol gear, Ik gaata A wgh
7T, 1 15 7eA & Ak Y Aty
Arif ¥ fawre ge, afmafrs &fe Y
ST AT AN FT A, AT F A A
TAT AT TOET I AN W qHEAT
arfx arfy &1 a9« & faamx Far g a1 &
&% ¥t gar frod ax qgaT § 5 ade
¥ Friqrd vom wAd gak fad gvgw
7gar "

A7 FATATTR F Frave wadAra
¥ afca 741 &, afer ggiv ©F fa=me
AT 8, nF gfezwior vay &, 3w gfezwmoy
T AT O ¥ @7 AT 9rfed |

arafy &1, ImAT TR FrEITg
F9q W ZL R TTN L TAIT IAT TE Ag
F o oar v 2 v SwrAT WO
HTAT ATARN #97 ATAT AT 8, FHNA IX
gAft 4 AT 3 w9z A& fema &
qOTAT 2 B 447 F a7 A qfazry
QT qITRA W FH FIH &@AT TGN
wrgar ) afy arrr 3 F fraver e
EITHAAT BT qTATT A TIIA AIT TAF
f1d A9 7 GTX AT «F AT TIHT B
a7 ofr 33t @ A A A AR
¥ freg ag ot ow Arven Teq & e faar
HTENT Jaralt & worw 7999 F qAAr
¥ aTATz AR &1 AT AT R
frar g A aeq X {5 faav @farw
gl ¥z ww gg ¥ faom srea Af
FLHFA Y|

W ornacaa § 5 oF amw
gafaos & g7 ¥ aifaus @@ F17 5T
wr ar | ufx @ifeaa qog aff a1 @
7% Ay g f& gg faam ¥ g
ot aqf o Y ? WT @ WT & FIOT
frafy gz sar o @ B§ fAD
oy wx qdft ? & s g §
T3 fre &7 Rrare goeTe & R &
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F JIAT ? AT F qIT AT TF JG@T
I3 faum & tara & fw N Awg v
Y gTIY AT N, Arewy N, avfawew
Hagrgar ? &9 ¥ At wed ! owW
@ 9§ Tavay 7oy ?

33 fraw a7 Ay sgo & fad
ag Fg Fr gn afvera &1 oefa adf
AT A AT gEA qEACHT  FoTE
T TLA, TR g S A ogw
TETAT T A AT TEY ArRy ¥ | PRy At
FHA 9 9% AL a7 AGF AT A AF
qrfearr F4r ¥ ghare af ora A
ag #ifa afzam & #a1 9 srgavdy way
FATE AFIGT {9r 17 farmr A W
8 I FTTR T Ffow gL A ¥
ferdr dardr w3 @ v 1 fhep a6 gwg
# gz fawrw ang &y man

oA F7m o} {6 g6 iy qd
grg e afi ¥ 1 gz W wromar ¥ fw
FHAAT B A A Ay 1 fEg v
7z 3 fv Tifseara #1 qav g2 dqr F@
TR BI3T ¥4T w47 7 oftgw H IqAY
qusa & fal o w A I my ?
afz oifsrem g@: saw swr 2 oar
¥ f17 goor fawwzre e frad
e I} T § Jeqarar frard |
FALT WAFAT A FgT & fr gfr serk
5 fz7 A It @ arfeeary 25 @ &
falr 321 78 vmET )

garefa o, e & FIw §F I
wQ sadi, frg FeAifr F i & Aqew
w1 e aray § 1 & g g R g
g afal 1 aredt A A gy A
AR T IR T quar BT W W,
A o famarg & ¥, q}@ #Y sz
gfgs AGFI AT @1

¥ ¥ arfeer qerafy wreR &
A Eag aal wx wyr § fw Befaw
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[sY srzwr fagrdy avavdy]

e & 5 wrea g afal o ot &
S ®Y T WITA-GTF qaTel & H™G A
AT # A s @ vt aw At
2? AfFw o Az @ ¥ A Az AN
eI ary § o g3 A g "@Ra & fF
g2 & T q9A ATH & R IH WA
FOFHA 7@Y AT 9 A T AW
AT FT AATA F7 7} T AT ATIRR
F AT A TG TR

AT FEAT & qFr ga@ af=al
FY qrody Ay 3T qFAT & qw i A
dfw g wra 1 feeg wf £ afw ar g
qrffeTT AT are ey FYfefads
¥ o dare W@ g oft wEEr A
TR A F gz 7 TV F qEMA F
FeEwHT &7 fFar § 1 AR FIHI QT
sTew Frota Y T SR AT @ & 1 AT
gg %y awar 2 &, v P T o
FATYY & | O FA A I FT AR 0N
g1 WA W SR wH " oAd T
ey 1 gg Tt &1 o 1w
QAT & AT HIH ARl gAT T
HFAT | FE AAAE ¢

uT fAgrd Frire Y qiosr, FRAT
qT qIfFeT F areRT &1 aafer, g
# ot faeqrfaat &1 2| qrer 97 S @y
gAT & SHaT gwtan, fAewrm o ar
fawerr 91 300 FqT 9T & g
WO Y AR | T ATY 7 AT
®Y qar Ay & gAfreior v &Ht
ISTAT ENIT |

N R e awm wfeark A ¥
T E F owrew A sfsrd ¥ ¥
fre ) e o wfomf ¥ aff
ATy ¥ w=g wfzArd ¥ @y o
afrr o sfeard # ¥ frt ¥ farg
@ o &g wfsmd ¥ 7 e gwar
T qrfEeaTar weeefy wraar #y aw
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FT R &1 W2 A Argar ! gAY #
FT AT AT AT AEY 8 | o AT aw ¥
HAAAT F1 gAT FT T AW A e
gifear @i & g T A1 qTH ¥ @G WY
g9 I1 gar ey e oS
T ygE1 wfasy ¥ 741 F7 7va §, AN
AaAA & fam ggim wdm A wvowEr
frar g1, T ST FT AT FTH1 F

s g a8 ¢ {5 gw gz af=ay #r
grear Frfgdr av Ag) grear [ifgq @ aw
ag & fr w7 e g af=ay #7 913 a94
27 WTEN THT AT ALK T FHF
&7 w7 femr mfy &1 mqrdt afy go
%39 W22 F1 a9 & fan zq ggaf=ar
Faqa # qA FIF A gra &7
ATA &1 QT afegT  fr g afaat &
aarer w1 Mt wfEr #1 oafe & A
AT | ¥T FHEY AT FT RHAT ¥
g wET N FET: g § g
ATETE FT QLT KT T GE T FHATY
) feat arfer 1 g F dXw ¥ oW
g AT qur A, IR ATAT FT AW Qv
ALY AATYT AT AFAT |

qfremar ggadr wra ¥ dT
o oEHT & YT EET & T FgEr
A F avym grewawia frar
qifFeTa & arg g3 afedl ¥ art i awd
fawdra afY g, Pawefra grft 1 ow o
qrfgear FraT ¥ F qrgar F@ @,
T(FT TAF AT qTAT BE F qwaT & |

AT FEET 1949 w1 afeww
119 & aar Jwar | oy sfesrz v
% 5 forer afal & fagg sfmrr §, <
9 gEEN 997G AT qwr g A 0%
o qodr #7 ¥ & 1 afy N g
TELT: AT 6 g wAr ey
N o FXT & AT 9T oF Wy JT wW
wear wifegd | I o fowwt Wi W
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wraT 3w o 919 AT arfey ew ge
AR feeaT #Y A9 F a9 I FAk
#rewr ¥ ggr frar ar a% . afx
M AERT T AR FA G A FAW §T
i f& g mf=r ware oF SrET g
d¥ §r gg &t frgr gu @ @rfeeA
* et g7 qgR, At WA A W
TS AT | FH AfEgAT w7 ® AT
aarar Trfz7 fr qofe== &1 99 47
FFAFT & A R A § Teq & fam
a7 WA ¥ AMA T FEATHINIE A
Ay AUTVA T YAE A AL AR
1972 2, 1965 78 | AT, ATAHT &I
qrerafa gt g ¥ KT greor 7 qdT
gE? 1 AT AT YT FWAT A gEIA
F& f2qr F109T 1 FRAT daAt & afaera
77 9 7y feed iy

Fa1a 7 orHT 4 91T g1 & Zrdt
¥ sy i Y Ffewry Tw e
Fiofesd M1 ogx 79 ATST A
arersit £ s R a7 frm & sw fefa
gz & v avér a9 4 foedt 7 dfv &t
w ¥ v % gen At q% fTeer &
Ty 97 q9% &) w7 AN fren ®
AT 7 v @ gfww gRma wd
@ | A g aw nE afag T
& T2, afrgea A afvads & o
woi @1 i 8, s o fomft #R ge
¥y frar &, 35%1 & 3T TTAT AN
g mEAAE:

«“The upper strata of burcaucracy s
convinced that whoever  be  the new
master, all decwsions of consequence will
have to get clearance fiom the Pume
Minmister's Seaetanat

ye@ 7t F1 gfeareg OF SR
wfasies @ mar ¥ Afe A
qrewd € aTT 4G & | I ATH AW A
Fray & ¥fga gy a1 g At S
Tq o @ wwar ) forey wdw AT
i ghe ¥ g7 e fowmr TG A0
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oY wwar | A owar & wfafafy
TR E & wfA swwmr 2 afew
7% gfeat & arew § gz qA A
HET AT gFAvT |

faaz 7T §§ 9917 7T 41T TR
AT ¥ 9% IA® AgAfEAr F A9 oF
arédargrmE ¥ ) A LAY A W
9 W SN 7 oW g7 frgfr os
sqfeT F1 STATIIT & TTAH 14 5T FaL-
ATE FEATAATHT & W gE A & ? wwA
A1 7 7T & (% Qa1 1€ /A7 97 T
S & WeAT HT 7 IFA FAT ATRAT § ¢
‘We (the Congress) had similar power

many years before also Fasaism could

have developed then, af 1t had to, but it
cdid nat

afe &fasy smar AT At @y S ar
TFAT 97 | AfFw A9 A smav 1 AR
AA ML AT A QE AT | a7 918 ¥
ATY AT F1 qfaa7wT 97 N qw fagr
ST 9T I9 ANG JZ WAAT 97 fF
4T o frafr Y g9 orew gea B 2w
T = oo | g7 fawarw ar fF
q°T AT IAIATEY, FAT F AN AR
TAY Fra aren + s feafr wear faer
21 9T W & JwEs Aar fraer Sy
AT R oA ¥ R s adwr W
gfa & g wwm A g o W gEa
1A A gmAm F o wer R
AfFT gt ¥ ANawer F famw F oawr
far gz

s 7 fowelt #1 gar T waa @,
IHFT AT AT AT AR R fadw
ATATT ISTAT FITAT GHAT 747 § | Fory
gon afr Ffazwe w1 fasar 9
w1 &1 fead fAq rfaedz ? ox safes
¥ fam ar oF @ & fag -

'ﬁﬂﬁlw (E’ﬁ?ﬂfﬁ(‘v&ﬁ) qre-
forow |
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oft srzw fagrd wrwddhy @ ar fagial
& fag, srewt & fag ) ¥ firr ot @fw
xoo ¥ga § sfawgar wfgy | grfaew
& fag | #F a1 Fofaew 7 o -
foow argfaee 3 & Wt ], @frg @i
sfera @ G € gfar A
#AT AT ¥ A € P a7 qgelr
o ag FE arh @ F s g @
ATETIAT AT E AT G F FHL T 45
FL 09 F, 7 F A7 FT AN, g gFar
gfrgread sat ¥ W ogx @ &
faad @ # forre oo v qvar
& gfamn & O awvwardt A T # o
arfga It 97 gFAW 99 7 §, q7T7 Fré
I+ Arent & afwsafe 78 ¥ 4T
&, SRl AIETT BT ATATIAT AGT W AT
gFAT § | g HAT AWAAR AQ §, T2
&z g1 ATy

Fg qrigeaaral 7 faaw oft Fo @
argq, fad= awt, owo Mfasw, simw
aut, 17 gar fawa, FaAq, AT
mfz sfafess arfeaase, Fas a1 O3-
Fr wfaw § oF awen fAar §w
forar w¥rerg #1 ¥9 a1 9T ATE ZIGT
foar & o a7 fram, 1971 7 S&#)
FATETA aaT &g gfgenifagi & Fvaq
¥ gm faoral #1 dIewUT AT Sl
fogr | & 3% awgsy w7 fAEATe F qU9
IGA FIAT EAT § | qg Ao e
AT A AT 41 | I 9T feoyulr
FIY gU AGHATT T@T TEA E

“While the invitees to this convention
were given to understand that a declara-
tion will be formulaterl and adopted after
a free and frank dwcussion, they were
presented  with a ready made draft full of
sycophancy and political jargon. Even the
amendments proposed and accepted to this
draft were not incorporated in it and the
draft itself was published and circulated
by the Ministry of Fducation in the name
of the participants. The declaration com-
mits the Indian intellectuals to ‘a solemn
pledge’ to unite in a so-called broad
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pational cultural front and to use their
creative talent for the realisation of
certain political concepts. This attempt at
defining creative commitment and sub-
jugating it to the idea of a national
cultural front is to say the least question-
able in our democratic and pluralistic
society. The use of the State bureaucratic
machinery makes it all the more re-
prehensible.””

qT N AGE FeA & ¢

“During the last two decades a coterie
of conformist intellectuals has emerged
around various committees and cultural
bodies and other Government aided in-
stitutions who.e interests do not reflect 1n
any way ecither the creative needs of the
mass of intelhgrntsia o1 the cultural
aspiratinns of the Indian people.”

FAT T8 AT ATAT GZATAT T AFA § !
F1 gfaggm F am 97 few #
AT, afweafer 1 canday 1 s
frar st 7 afz qar g 2, @t few
ATAT & fog wrer FA7T G272

g9 WA TA«0 g2 e o,
freg s sfaas &1 gem H agear
qré §, wwfs Td&r Sgr ¥ dgr g
qETE a3 EI Q| AWTO AT ¥ «AEY
ar & g farrs w3 fm @ g
&4 % Arad ¥ rea-friar & amEge
aFrefrr e & 5= &

w51 qg 2 fr ade A% g
a1 9UTH WAL AT ThHo AT @Yo #Yo
gréo & afwdaa & dr77 & fag o oY
#N LT AW T F | IJAFT UF &
¥ Tt ATAY VAT ATAAT

“I must confess the path is not at all
clear. We can make the path and bring

about a qualitative change through your
ro-operation.”

STEAT &S AGY &, W AAY e F[AT
a%d §, afs e g ag § fF wem w4
aoft d9vf AT 97 AP waar W,
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o xefr F & gy fawrar @ gwar §
Afrrafs e ad ag ¢ s ®U wET
g ag s ag &, AT T gy Ad
frgr mar T fadw Y A &, A
T IY I Fg FL @ ®7 Hfgw w0
s f6 ag wfPmmar 1 smas @,
at for 7z NF3Ax ¥ fau oF aof
o) w1 AT & |

T 2o & arfas AT grafay s@y
qT gAd7 AET gem 7 o T gEm
FY U & ATT g1 AwAT ¥ 7 wr @qfE
AT & T AA-FAN A g A 7
1 FrrAx ¥ wmfors wAwEt F fAu
amaw A gri ? o At fadre w3,
gz sftfwarardt 2 A s A 7 F BT
faamam, ag wofaar &, a®@ s &
FAYE 2 7 safFAl 7 A9 T 7 A
qr AA & AT AZ ATA UEY AT weRr-
gt & ° W fyw, o1 Tl area, ofz
ag wRTaAT A, QY & wRE wFAr g o
¥feq ag TearaAl Arvar F Ay A
qHAl |

o of quw . FAT 7 AH I
g9 )

o gww W wgATT (YAT) ¢ ETR
aw| | AEY AT

o s g A ;T A,
femat gaw ¥ a7 @ 2, [FA wOW A
g 1

quTy w1 ¥ 0o Ao &ro Hiv
arto o H ag o wav fF gw A=
wTT AT # §g T fr@rAr g, ST
Za Al Y IATS BIT ATGAT | HH i
Farg §74 A T gE G A & (oA A
R IR GRS yyar IR
gu v & aawl frer ) oI wrg
agrArey T W@ ganmafaal & a8
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wgx #1 ®v 7 @ i s gy wf e
& JETE RET AWM 7 FET A OAWTA
o 1T 3% g7 B Y 7R ¥ ufew
LESIE R CRoclo c

affq @F ara & Fg AW | O
AT AT FT HHY FEGT & | A7AT gAAT
2 oav gyfter Al s 0w wA §
AT gg &% feamr grom ) i s
g Qe W Aoz, denAY A
o A1 aqy #9711 afg gw far &
¢ St ard af gan, &, v B
wAr ot & wEr B, afvorrw wdET R
feeg afvorme Aty & Frg W adY
gt =% g ¥ gar g, % feau
qfrorrsy waF3 gt 95T & | St aF M-
T 8 THT FT I, EH IAHT AT
F forg 78 A frelr o gafe w a9r
FEY AHAN |

AATEG I B g9% Fgug faw m,
freg o ft zomEe sT &7 W@ &)
qq @ IA-ATT GHIST FT AT RA7ET
fegar 1 a9 F77 arel ® oo o
g8 feqzar 1 gaw F@r WSRO
arsr Wt wfagw ¥ @ w ae Ax
HIEST FA & wiwar ww @ 1 &
qawal g fF 9a a -2« ) AT &1
TIAT TE I79T, TATEF T HY TATT FT
¥ owifew fF 7 oY A EWaEw ®
STEATET 3 AT 7 4 F9-IIF FE a9
foet safen &1 agv & & s¥@ T[T
afg &=-a791 ¥ qareg @ &1 # fAfgw
@Y TE 8, O 9N T@F 9T T§ YHIC Ay
Qs R ¥ FrE AT a8 gr Afgg

gaifr 97 qoft g gr wE g
T4 g g g T § P A safin
qOW AT I AT AG AF &
el 1 F Y Y &
EY T TRAT | W AT H AT g
it gt f qofeRa & &% frg w3, -
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[5t oz fagrdr arodd]
gfaal ®Y qg o w51 T F o¥E I W67
a7 W W, T IAET Gar famm, @
wfcorre srsgr 7d 41T )

oft o quw . oz o & faam

st wzw eyt wodd : FH SIS
wrax & fqu feq §7 A% 91 979 &,
qE TAFT 91 G AT 2 ) avaeaT 3 fE
X FA § WA gaed 5y
@ | qE ST AT & fa oy
F01 @AY A1 1 INT FF WEA
faarfrd o &1 7w ofswdr IwAr 71
TOTT A9T AFA &, T2 AT FT FlGFIA
o GIETT q8F FIAT & | I sqa=47 7
21 Afew Sywerr oft F1E w47 9007 T
¢ 1 afs ArraT £ gt F gwra & fag
A A AFAT 2 AT oA fRAr F wR{IAT
A qraaT 9T | qE A% 7 faad 1w
a2 g7 WA fAAT Sy @@ AFAE,
ford A o9 & 37 9 fager =W aw
gfa ) @frw TAw WA FT oeTeE
FFEHTT & A ) ag oft qrawE ?
fy it Tarw greqog T 1A FRam
AT & zAL F 49§ A, I7 417
T & T T A JAIAET
FTaT QT ¥ AL A%, B9 AR H
a§ | gerey, argaa, A e
Wegt 97 9914 § 7 F7 UFX AT q974-
qoft & atq wv qragw, fRAAT F 9F 97
yurz ®7 qfafrr, gfa & d57 amw
T T TEET gEfEar Py wT ARy 7
& gyaar g wow fog afx qareg 2A @
¥ § smarar ToAY § Y7 IS A Ay
queag T 9T AFAT & T T
gfear fedt 9 A@ g1 *1 AWT TE
feqr s A¥AT ? war angAl @Y g
a9 T W ITAeN AL A ;T AweAr 7
WFIT T7FIITAT ¥ AT | ;A HY
& zrg 7 A afe s af ) WA 8T
g7 § |0 ¥ AT q9T F AW
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Tuw A & SEer Wk faw w@rw
F3 7 AfF g g and § a faed-
ot A o & 5 ¥y Il TowTn
grfag )

aumfy oft, @ F g AN &
faeg 102 fauyrasi § vromgfy St 1 oF
safy-rr qu faur ) gag A=t o0
% faeg weTRI T HTINT w1 ATY
F WW F 1 WAT AH AR FAE AT
TEZI9IE A FTTAT IT §F AP R
fagg .19 oW Z1 AT ) AFET &
fars swara gAr 4 mIafar =sq g7
famreny o7 72

U% WEAANG AT . 739 F @
%1 Aveq frar o At #2 3% o/
T |

ot sz fagrdt arwddy - 7 |qvRA
fear A & spvdt @17 arew AAT RO &
T3 0 ALY 9T\ qA 977 TE )

af e gAY Ia1 M7 F fAyATE A
JETT AT WSIIATL & JeT  TSIIFT HY
aufes 74 F A M AT FA M
FT7or #4712 7 @At wrowr § R wsETATC
graron Fr qfrfy #1 qre 57§ € feeely
AT =qsf wTA A Y ! o fadga R
fr ot == faeft & 390 somran & fao
AL AL TEAT WAL 1 AGX AT T AT
safer &1 AY Ia% fawg wwra w4 w
F317 TAqr sgat ¥ fA¥ Agve wan
TfR™ |

o ®arn (T € zfaor) : g qaz
q7 At qrfm )

it wew fagr®t add : a7 wwe
A ¢4 SAEY ofY 9ar A8 fr fer e
7 IAT N R B 1A FT R § fr e
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X 1 ag e T, wegafy
srferyreer &1

wsgafa off, & wF a9 Fg T AAA
F7 M ¥ e formd o€ § e
¥ qmma fedw @3 oF Y %77 § afaag-
faaar avat 7§ 21 YW AHH AW
fedin @e %1 e whE faerd Tt fom
q7 ®1€ AT A4 97| §9AT gFLST far
@r 721 § 1 faar awr Ay g A S
7 | BT E AT A9 T AT T
gar el & safemy W H s wr 8 ?
¥yt oft wHE 2@ fr fawoav oo
gfra Wer ¥ qemwa @, aw TE famw
T, AT IQE F TETAA g Ieg T
w1z fegur mqr N for s F geg 5
AR TIa F e 1 AT 1w
reirr qrap f4fa a9 79/ o g &Y
7t i A g ATy P Fr e v
7 o famy faq a4y =1 SgvT W9
I g9 fzar fy a8 aTReT ¥ o
AN, W AH A F AT T 1 @R
YT WE ST #1 TX W[ I M
FTaug A3 21 ¥ AT IAE HI
aga am & w7 frafy 7, wnT T AT
dx % owfact &1 qamq A faowes 1w
WTT AT wuTE AT & Fra § v faam @
WIS qE AW 97 FAHT AT TEE 12
a8 avETT | geAr AR 7
(Interruption.

SHRI K, SURYANARAYANA (Eluru):
On a point of information fot him.

SHRI ATAL BIHARI VAJPAYEE: I
am not yiclding.

SHRI K. SURYANARAYANA : Through
you, I want to tell him for his information. ...

MR. CHAIRMAN : He is not yiclding.

W waw fogrd  woRd :.Uﬂ'ﬁ
ST g v A F @ g R
faard #) qror @ &1 A AT AT
*r qwrk 2 @ ¥ ) W § ATH 8
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FT 7% faeely & o wAT E | g€ 5 FT
fear @ &ifom, wa &9 3= f
$ifg | W F I BT H HETHTOr
gforrr @ faw & AwAT F R
A7 farey i awar = qrw Ar wf
13z FEET QT FHr T W@y ¥ 4@
FET 0T F A A7 {1 I A
FIF TA BT, THETALT WEgE AE &0
gw drvaaard) §, 99 w7 forg s
2 § ) afFa A oy q= #v wfaey
ZTq g7 qEr 7T &, FAy 7 wiasy =7
97 @ ¢+ afz g qreAr w faeeam
AT AT A f67 usgefT F1 wgTAQr &7
AR TS ATFAT W AFAT g | A
ATCH-IF F1 Fad q0q 7T & & ok
ATHFA FT ATITT TG AT § A q
qrag weg &1 fawaior At w3, 78 qreEw
g F faArT T AGT W@ F37

SHRI K. SURYANARAYANA : With
your permission, I want to enlighten the
House on one point. Shri Atal Bihari Vajpayee
has referred to the issue of receipts for the
National Defence Fund with the signature of
Shri Sanjiva Reddy and other friends, The
Andhra Government has recently announced
that those receipts also were valid, They have
already accounted for them. The Chief
Minister has also contradicted this, but the

Housc may know that these are accounted
for.

SHRI ATAL BIHARI VAJPAYEE : The
hon. Member bas accepted that there are
receipts without numbers. That was the
point which I wanted to make. He has
confirmed it.

SHRI C. M. STEPHEN: I wanted to
make a submission by way of personal ex-
planation. My hon. friend, Vajpayeeji, when
he was speaking, misreprescnted me and my
speech. ... 40

SHRI ATAL BIHARI VAJPAYEE: I
quoted from your speech,

SHRI C. M. STEPHEN: .....as an
attempt to defend violence and conceding that
there was violence on our part. I only want
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[Shri C. M. Stephen]
to clarify the position so that it is on record.
What I said was, “Assuming but without
conceding” ; assuming for argument’s sake
that there was violence, [ said that anybody
clse might have any complaint but the Marxist
Communist Party, which is believing n
violence [An Hon. Member: No.] and is pro-
pagating violence, had absolutely no right to
complain about violence. That is what I said,
And I said that for the Marxist Communist
Party, who say that they stand by Mao's
doctrine of power by the barrel of the gun,
to come and wail that there was violence
against them was cowardice. That is what I
said. This was the point I made. I never
conceded that there was violence on our part
and I never defended the Government fur
that. I only <aid, *“Assuming but not
SHRI ATAL BIHARI VAJPAYEE: I
accept his explanation.

o oW : Ty qwE I AN
oY, a7 ge= @Al fEe g,
Fg1 5 g a9 aC § A, e F oA
wefaat M, & gaR A

T3
&

st Fa= fosire owt (Rhar) @ wW-
ofg ofr, & wezafa st F shomwew w7
qeqaATZ ¥ qENd & JgARA & fay @
goT g | ag agarea & wafmd af A%
wr g fr & gn adf &1 @mer g, afes
#agnggmz'f%‘ﬁﬂ%ﬁ#ﬁﬂ’
¥ o §g fFaT 3, I AU T AT AN
ar§ g€ wfaeer &, ag g ST g€ 2,
FRAAGT &7 § IAFT At A NI
qqr 3, S wfgwr @ T 6T
T SN, AR WA, F]R W &
FHadl ¥ q gw worr & &, ¥ET gw
T ¥ agaw & W st § 1 9y
& wgar g § fr wmsgafa ot & oy
afiarger & oy war & f& oadfes
wvAfrs aar & awedr fifr @
faoia & aoere ¥ oY frds AT Qe &
gfcag faar &, wamew & &dr =50 <
A FAAWE G gAOET goav, 9K
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far g AT I9H Aar gfRa @
qur ¥ qrr §

FAT T g¥GY 7 gAIR Ay &+
& Aqr ot s fagrdy off aravdr sy
R a@FR AT TII@E gaw H
st faorg femr, sgx faaex frear
a1 AdIaT ag gar v avar @ @
WA A% AT 3T FY IgT q97 ATFAT Frev
IoTaT 937 | gafy =57 s faErd &y
W™ ARy 937 4 6z af § afew &
IAFT ATIH WTEAR § Fgar qgAr g f¥
g A A1 fyory faan, 9% afrosan
& e ¥ a7 faug ¥AE 97 AT IAA
e gz wearaw A fag w7 Rar & afz
e fagrdt &t A7 w g7 AT AT
grft 3 g qTAr 3w Y /TN o
At Arey fear v, afz g1 aw owvwr &
e frar T A Hag 77 T g Fr
WTgE *9 &1 &€ AGH §Y AT FET |
zaferr ¥ vzar Frgav g 5 wr ar .

Nt gER W AW : AWM
HEWTT, q7T sqAFQT FT N&T # 1 _RT A
wor-gfa 78 8 |

qTaia wgww @ w2 T gra.
AT FTAE T E | AT HIAT WYY
e 77| |

15.55 hrs.

[SrrmaT1 SnEnA KauL in the Chair)

Wt Aaw fewire ot @ & agAr Sger
g ngrv o i R q sEer
fargrér of gz or a9 faw 9T g <@
FLEA | A agFea & fv ¥ &
M o FurA AE & awFar AN g off
Fagrar g, TAwr W T Ag T
IFY A Y ¥ gw-IwT ¥
T JW &7 sy Aver W X oY garhy
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#ifer & qweer W &, SN gETT AR
Frawamfrervg 4 f& 9w T+
T #1 A%rg g1 41, 3w AeE ¥ A
afe TTeAT T UF-ATET GI9OT F#41 KT
g | ag A7 M 47 TR I—aEE 69
AT AN & VREUZA FT F1Z 77 §—
gz e frm ogmAr o o@Y afesE
qIf F=I1A 3 /19 97 A8rE A1 qH4T BT
a1 qifv = w Feg-afer sear97 8 g
BT 1 & FuT FreeT g—za faerar A
At I3 FA7T HAT ATT IAF 4T F AQ
AT A—PTI 39 F e 7 7avdr v
WTEAT o1, 347 v fafewy ardwa 4T
o guar 20 g afar afrmr a fy oW
Tf¥ 17 47 TRAT T9AT 079 4, 7%
qrt e &t ar-ates T 9T ATEAT AR
HIFT U 7RI IEET AT—AMAT LT H
TATAR {17 gL A1 fagre 2, %71 747
TIAT | ZHA FAAT I B ATATR FIT 47
gaver ot fagrer ar, IHRr QT fEET
A7 TART QT VA T AT FHIT I
qitawT wr A afer T AAT-AIR I
F1 gy 41, 7ver oeran fAfwew 4r, #w
feerrrarmr Atfa & awds a8y 4, gEfag
I ZHA 971 Seer 77 &7 fear, A
gy qfgqdt qifr=ma ¥ gz a3 &
stuorr #7 &1 § ag Ar FEAr AT g
fe gga=<r ¥t Swon F1, ITH0 QAL
Frag ez ¥7 aw w7 faar 9 f&
*ferarar=y ¥ gq 97 zwr7 T0AT, ¥AMAT
ghaa ot § wogr Zre7 g
TFATHT WTOT FI, IH AE I AA
frdt 77 & s qemifaa a1 w7 @A
T T R wwa ¥ oAy gt WA E
qaTq vt @ 1 g7 ZE &1 AATA ARG L,
a7 g ¥t warA g @iy & wEA
uga g i stz oY @y WATAAT AT AT
A §, I WEAAT FT AT A FAT
wrfed

W gy § & gg fa¥ew AT
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AET § SRR qvea AT stew o
T qATAY F1 F=HT AY g IuHT Freqmay
9 AE 9 fRar &\ & nF arq wgAw
|ATEAT F—FAR &0 X WS &1 §G WY w7y
w17, 94T Taar o gfaar & may @@
& a9 7 frar freraar & qamy
g & 17 gry o &, gfrar & sframe
afsgrar g R gt gg § A 3w
f7a gavét 77417 gaTTwAR 1 gEEre
B gaar g1 adl, § a9 wreyw g,
AR Sft, UF a9 A 2z AwEn -
TAIMA AT 1947 F F9F F T4y
taeft, Ta T AT AT ¥ F a@g
26 FAL, 1950 N F9AT ¥ Fvey @
TAT A wATE & qfvoraegEy e
wRam fragidarae faggs & &
ATEAT AT & FOAT ¥ GIfAA 2 ww
& AT AT A7 77 & AT qE W
f¥ arar sfmmr oft % a1 aufefaa wfs
AT AL, AT A2 e PR g,
W g1 ot sfRT W F aw ae-
Z7A07 A7 AAT ) 07 AfRT § g8 wgw
1zt g fr 57 aral &t 7% za fadndt
T % Frev A foafm wr R ¥ o av
@ w7 a7 ag 2 fr faindr 2w &
AT ATAT FAANET FT {T TEATAAT A4Y
WFE, ITH ARAAT AN WA @qR
A% At fairg & ag safafoes &, s
w1 fagra adr 81 wAfafages fay
FTR ATT AN AT Ad AfF A 3 &
g & ¥ eftere % g9 @ w0 fr
Igw aferar 1 §, Jw A SAwr e
FIEN @, TAAT IARI OAE ALY wIEr
YL 3RFT @A 2 gra i 97 sk
gfesr M & ATg-mry FHG Fw 9T K
FEAT AMEAT g Fl7 AFT § ATWHY ?
a9 ARATTLIAT FT, FyAT Afeqd)
TEATE, ATAT FIAGE T GTUARIHT 1 |
7z 9 § % Bw 7 TaFq waraex & fag,
ey AT & fAu Awgy fadey 29 &1
gAT smamas g afeva s fag ey
AYA ATIHT ATATTARAT F3 |
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[= 77er frae awi)
16 hrs.

T ) & 1Y g d W qEATd I
q4A T¥aT g A & $G I@ AN IS
w1 ot faerm argaT g | T wbwaw
¥ g sfagr A @ &1 # F@AOT W@
§ T3 A ¥ T AR f{ a—gr A
farar a1 oY g, gawr A fEar O
¥ g 7, wer T fzar av daE
g | ¥ AT ey F Ak w, gty
W F7T S HOOAEY § IAN TS F@IA
af T T 1 WA FTH ATIA A0
qF ¥ AT AT F 4 FATN G, AT
g, FAT AT AT § 1 ITAR OF
T v A7 uF Aqn fawEry QU 91
gTET & e 7, g Y o
oy & AfFa aegefr oft ¥ srfsnmaor &
W a7s WE IrTH-arIe S AT AN
v A frar mar ) FEW ATY A9
q gy yEAAE W T AT A7 AT d
SragT W g7 74 7o fyasr wam fae
ey of ¥ 999 AAE WY & HAAT T7
waTe frar ar fy Frd%ar § AwmE W
gg AT AT A Ay §1 AT qAXI-AT
FETX & HAFAAT AT GAT P4 AT
W& T ¥ WOET AT B AT ATATT
¥7 g7 Fear r TTFN F 3nma 7
FTiFqY & AT wgy faar s ATT-I7
¥ A9 7 7F AT AT

% Ay qrg & fRRARq &7 qEAT
g ft =g faer A1 Ara W gnx faar
q1 | AT W FAAT AT @ AT IART
F1AA &gA WO | TS At q T
areft & fAo oy Franft YY) AT ®
fan fawdr a8 fasdt & A
qERT F1 1A 47 |7 FE, 79X W7 IF
E R @ AT A 9Eq & e
¥9 f& wra-aEt qgmifaad aaAT A gy
¢ T & am & MU, WY & SO
qferat & fo g & asy vy a7 faoe
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fast 8 1 g7 a® W gawr ST &
ATt AW N geAndT N arere Fiw ¥
afe sawr S¥aT Hoar o Ao
g av R

& gwR WA wewT - gy wgRy,
gz F mogfa agr @ o

wata wfea  arig qgew SgAT
T HET FT | T FATE o7 @Y 2
FITT  TT | AFAT GEET AT@ATAY
7% oF fqae 7 & oy wwwr g

-

¥ U0

st e fesite mwt o Sy
T & FRFT ATH WM A faqr o
@I & | TEHEATTH AR FRpfadt daeaae
®aftw & o aAr ¥ farm £ 9
I TETT gE g€ o Ay ofr fogd g
AR AT A faegw g graf E o oarw
feafr a2z 2fr T T F AT @ A
w71 frde aw & v aara frery & for,
wary & fog® gu A $1 F/M ToA %
fAw, 21 7 af@ W T quTeR ¥ fag
7 F%7t § 5 o A ofr I Fw
ATA A7 AEL HT T G fegr aw
qarA & fage go AW & A7 aH &
hE qT AT o Fw AF e W@ ¥
I AT 7 N w7 3 ardww A &
A¥gq ¥ Tl AT 7 Ay wrHOr A ¥1E
arT A rar g AT A o Arew ¥
Fgq1 weAT g f& gz oy @ f gmrdy
Fawfeuar fagd A1 4190 W & | gwA
FAUEIT % & AT 7y g7 A
A1 FThr swrfoeftr Fzw S E 1 gwA
g srarefen A ¥ o wfrod
T AATASTE & A U7 AT AF qFAT
21 ¥fFa ¥ arawm ot sfwar §
R Trezefr & afnmen ¥ ow
o =ez fagm grar, W TrwaTew
TTH g1 ¥fea suk sara A gy &fW-
YT T &
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WS & T N g Afwwrew Hv

T F3aT g W1 IR FTT g e aw
A e gfirm fear adm ot s
T o€ & ) e

SHRI INDULAL YAJNIK (Ahmedabad) :
Ijon friends on this side of the House 1n
supporting the Motion of Thanks to the
President for the speech that he has dehvered
I will not review the events of the year that
has passed, like our frend Mr A B  Vaj-

payre.

It 15 necessary, at the moment, to deal
with more pressing questions that face us to-
day My predecessor just now had drawn

attention to certain lacuna in the Premdent’s
sperch
We have to look at the realiies of the

situation to which we cannot just close our
eyes There 1s the spiralling increase of the
prices of Dodgriuns and other necesaties  of
Lfe You go to the market and you find that
foodRramns are comung winto  the marhet and
other necessities of hie are (omung into the
market and yet the prices are rnising The
stocks are there but the prices are naing The
only thing liere 1s, 1t 13 due to the manipula-
tion of the markets for whuh the big gramn
dealers and the big capitalists are responuble,
It 1s they who increise the price, who are not
loyal tu the people of this co intry

Iake sugar for instance There 13 a halla-

balloon about the nsing price of sugar Why
was 1t ? It 1s saul that Government has made
the mustake 1n allowing <ugar baions to rase
the pnce. They also reduced quantities availa-
ble for the fondgran shops and the result s
that big commotion all aver India 1s caused
Very dirty expressions have been used against
the Government by saying that sugar barons
have been flecced to the tune of mullions of
rupees with a view to getting support for the
clection fund and that 1s why they have heen
given the permiwion to increase the price of

sugar.
i gem WA wEAd aarafer
Ty, T A W A

MR. CHAIRMAN * The bell 18 beng rung.
Now there is quorum, He may continuc.
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SHRI INDULAL YAJNIK : It » one
thing to lay down time-bound programmes,
but 1t 18 another thing to see that the policies
and programmes and laws that have already
been adopted arc actually carried out n
practice

I have recently found the Secretary to the
Minustry of Industrial Development, Shr B. B
Lal offering on a silver platter the licences or
permits for instaliing whole plants to British
capitalists, that 1s, for installing plants produc-
ing all kinds of things in this country  Thu
13 putting our industrial resolution 1 the
reverse gear Since the time of Jawaharlal
Nehru, we have been adopting a policy of
swadesh: and of self-reliance as far as possible
in the department of industries  But here now,
we find that a big Secretary 1s offering any
amount of faulities to foreign capitalists to
make nonsensc of a resolution that has been
adopted and has been in operation for all
these years

Again, take the case of the Monopoly
Commuwssion  The Monopolies and Restrictive
Trade Practices Act has been passed And yet
what do I find > I find that perhaps more
permuts and licences have been 1ssued to mono-
polists after the law was passed than probably
was done before the law was passed How
dues this happen ? I would request Govern-
ment to inguire into this matter I have no
doubt that the big secretanries and ICS officers
are playing duchks and drakes with the whole
course of our policy

Now, because there have been some mus-
takes commutted in giving licences to those
who did not deserve them under the new
Monopolies and Restrictive Trade Practices
Act, there 13 an attempt to change the defimi-
tion of monopoly. 1 do request Government
to appoint a commisson or a committee to
reconstitute and rescondition the whole strue.
ture of the civil service I am sorry to say that
the civil service has not been true and loyal
friends of the poor and the down-trodden It
1s they who do run the dav-to-day admunis-
tration of the country 1Itis they who are
responsible many times for giving licences and
permits to people who do not deserve them
Therefore, 1 do request that more special
attention should be given to the new construc-
tion and constitutton of the civil service, In
fact, 1t 18 necessary to insul a dose of socialism
mto the structure of the cwvil service. The
cvil servants of tomorrow should know some-
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thing about socialism, something about the
new economic trends in the world and should
be able to help and guide this Government in
taking to the new path that has been adopted
by this Government and by this House

Then I do believe that we are quite right
in adopting the policy of nationalisation. We
have nationalised banking and the President
has said that we are going to nationalise gene-
ral insurance bv a legislative enactment. But
I am sorry to see that natiomalisation does not
give us revenues. We were told that during
the Third Plan period we would get Rs. 400
crores from the prufits of nationalised indus-
tries We have yet to get this amount ;
meanwhile, more and more nationalisation is
proceeding. I welcome it, I do believe that
under socialism, all big instruments of produce
tion, distribution and exchange should be
brought under the contral of sotiety, under
the control of Government whuh represents
the society. But I am sorry to se~ that some-
thing is wrong with our nationalised indus-
tries. They do not give us revenues.

Again I must confess that 1 believe that
there is something wrong with the top-heavy
structure of these industrics, something wroug
about the large numbrr of snecures set up to
run these industries, There is alio this lact
that labour 15 not given a proper «eal. Lab-
our co=operation has not been sought and
not available to these industries, with the re-
sult that all the big, high hopes raised about
nationalisation have not come true

Now [ want to refer, however hurriedly,
to the rural situation. I recognise that the
President is not satisfied with the condition of
the Harijans He has laid great stress on land
laws, He wants also a ceiling to be imposed
on urban and rural property and income.
That is all to the good. But may I remind this
House that in the opinion of a very great
international economist, the socio-economic
structure that obtains in the villages today is
inimical to the interest of the poor and down-
tiodden classes ? This cconomist has told ua
that probably there is no other country in the
whale of south-rast Asia that has produced a
Gandhi or a Jawaharlal Nehru. And yet how
is it that in spitc of hundreds of crores of
rupees being  spent under  different Plans, the
condition of the villages and the village poor
has not been materially affected. He says it
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is not so much the fault of the Government ;
Government has been passing laws ; it has
been ear-marling very large amounts of money
for the uphft of the downtrodden and the
depressed  classes, and  yet the socio-econo-
muc structure  that has come down from cen-
turies past remains intact. That makes abso-
lute nonsense of all the good designs and
programmes formulated by the Government.

Therefore, I believe something has to be
doue in order to change or reforin or materially
reconstruct the socao-economig structure. Since
times immemorial, Patels and Mukhis and now
Panchayat Presidents rule over the  destinies
uf the willuges, and they naturally reap the
harvest. ‘1hey get the beat benefits  out of all
the money that i. the  villages,
I would, therefore, he wvery vlad, and 1 am
very glad indeed to see,  that the President in
bis condduding remarks has rulled  for a big
hght against poverty and against uncmploy-
ment. It is a ereat gospel that has come 10 us
= Ganb Hatae —awl I amn glad to see that the
Umnited Nations alss has thoueht according to
latest reports of observing an international
year for the eradication of poverty, But may
I emphasise that this porertv and unemploy-
ment caunot  he eradicatrd merely by official
programmes and policies and grants and sub-
ventions that can be given by Government ?
No doubit the Government has a big part 1o
plav. Inrlira Gandhi has been sweeping thus
country with her slogan of eradication of po-
verty, and that creates a very guod atmosphere
for the development of all programmes and all
effiets for the ~radication of puverty.

sprent in

Bat I do feel that the people who are
affrctrd by povertv and unempluoyment  have
to be awakened. Their bodirs and minds have
to be vitalised They must be organised into
kisan sabhas, workers' Uninns, Artisans' Unions
and people’s unions and people’s committees
which should undertake spontaneous efforts,
and spontancous activitics in order to create
a new atmophere in the villages and in order
to break down, bit by bit, the cld socio-econo-
mic structurs which has been manipulated by the
top-rich in the villages for their own benefit.

Therefore, I do fecl that it should not be
the duty of Government alone to eradicate
poverty. Let the Government clearly and
emphatically say that they alone candoa
good bit in order to eradicate poverty but
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their hands must be strengthened by the
voluntary ecfforts of millions of men and
women in the countryside who must take up
cleaning the villages, building little houses,
developing organic manures, cleaning wells
and ponds and do many other things with the
help and support of the Government, whether
it is the Central Government or the State
Governments.

I would, therefore, request that a ward, a
call should go out to the unemployed millions
in the land to organse themselves to do a
bit of vuluntary effort also in order to 1ehabi-
litate themselves, in order to reconstitute their
lives, i order to activise their minds and bodi-
es and in order 10 c1eate a feeling of sohdarity,
equahity, fratermty and hiberty i the rural
countryside.  If these common people do pat
their best efforts, then, in that case, 1 thk
all the alores of rnmcipalities, Governments,
par huvats and comnperative sorieties will bear
rich finne with the co-nperation of the milhons
wha are affected by this slogan, ¢ radication of
poveriv

MR. CHAIRMAN : As Di. harni Singh
i the only Member from bis Group he can
take all the time allotted to his Group.

DR. KARNI SINGH (Bikaner) : Madim
Chairman, I feel 1t myv duty to beem v
speech by congratulating our  brave jawans
amd the hon, Prames Mumster and the I fence
Minister for the wonderful way in which the
Indo-Pakistan  war  was  handied, It gives
us great confidence to know that the Indin
Armned Foroes, ineludion the Nawvy and  the
Air Force, have such tine calibee of tighting
men that in the shortest possible time of
fourteen days, we weee able to liberate Bangla
Desh after unprovoked aggression was coms
mitted on our own barders.

I have written to the hon. Prime Minister
myself and I fecl I must publicly confess
today, about the remarkable way in which
she handled the Bangla Desh affair ; not only
that. I consider to be a master-stroke of
diplomacy the fact that the Government
ordered the cessation of hostilities immediately
after the war in Bangla Desh was over and
Bangla Desh was liberated, It was a master
stroke that has given India great prestige
througliout the world. The Prime Minister
and her colleagues, the hon, Defence Minister
sitting here, deserve cvery word of praise
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from every body, including Opposition and
the country as a whole,

Sometime ago, 1 think it goes back to
1952 or 1953, when I was a very young
Member of the Iouse; I had raised the
point 1n the Select Committee on Estate Duty
of which 1 was then a Member, that the
Armed Forces and police forces killed in
actinon serving their country should be exemp-
ted from estate dutv. I do not know exactly
what yra1 1t was, but the Armed Forces were
finally exempted and later on  the police
forces were alsv rxemnpted. It was a  virtually
lonely battle I waged to achieve thus. There
may be yet some lacuna in the law where by
the [Home Guards, the NCC and other types
of people wh> may not strictly come in the
category of Armed Forces or police forces,
might be left vut. They have fought very
well on the borders also.

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : They are covered.

DR. KARNI SINGI1: I had written to
the Government during the war about this
and I am verv happy to know that they are
covered, because I feel a sense of responsibility
having sponsored these motions on the subject
since 1952

The elections for  the State  Assemblies
proved to be a calamaty for the Opposition.
Ay an oppositon Member myself, although
I am an independent and belong to no party,
I can say one thing that these elections, as
far as [ was able to see, were fought fairly
Thers was no Government in-
terfcrence in the State of Rajasthan—although
I would have beent glad to have scen an
oppostion Government come to  power never-
theless—1 must congratulate my friend Mr.
Barkatulla Khan, a man I have admired very
much, who saw to it that the Administration
did not interferc with the clections, In 1971
during the mud-term poll we had the opposite
experience, but this time I fecl that the
Central Government and the State Govern-
ment Chief Ministers deserve every word of
praise.

and freely.

I have been for many years an independ-
ent and had the temerity to speak to my
friends on the Opposition benches to unite.
Inspite of all the efforts made by people
throughout the country to create a strong and
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healthy united opposition, we have failed. So
much so, in the Fifth General elections this
year for State Assemblies, the major opposition
parties fought against cach other. I feel it is
no use for wus in the opposition merely to
blame the Congress for all the ills in the
country. We in the opposition have also
failed to realise that the country needs a
powerful opposition, that the people need an
alternative to vote for. I am quite convinced
that the people in my State of Rajasthan gave
the Congress their mandate because the
opposition parties were fighting among  them-
selves, The Jan Sangh and the Swatantra
party, for instance, fought 13 of 16 seats in
one district in Rajasthan alone. This is the
unfortunate state of affairs, If the opposition
leadership actually fecls that democracy in
the country can be saved by a powerful
opposition and the balance of power being
kept between the ruling party and the demo-
cratic opposition, then their responsibility,
utlar dayitva to the people is very much there,
If this situation continues as it is, I would
not be surprised if in the next elections you
may find no opposition members here; barring
the communist members. 1 think the time has
come when all the opposition parties will have
to do a little bit of soul-searching and thev
will have to make for the greater, good
sacrifice.

SHRI R. S. PANDEY: We shall help
you to come.

SHRI KARNI SINGH: 1 have done

20 years ; my time is over,

There is one thing which 1 feel as an
independent. The opposition today will have
to merge all their fancy names like X, Y, Z
party have to go. In the interests of the
country, in the interests of democracy, the
oppasition will have to merge into one new
party, a democratic socialist party, or what-
ever it may be called, e.g., a party that
would through its strength see that the Govern-
ment is kept on its toes and that good
Government is there in the country. Other-
wise, whatever happens to the country, the
opposition will have to share the blame as
well

About a year ago, I brought some Private
Members’ Bills before Parliament but they

were defeated. The finst sought to give
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children under 14 frec and compulsory educa~
tion and for old age pension, and the second
ane was for unemployment relief. I feel that
with the President’s Address laying so much
emphasis on poverty and its eradication, these
measures should be revived this time by the
Government itself. It is no use opposition
Members bringing these socialistic measures
and their being defeated. It is the Govern-
ment's responsibility to see that every child,
according to the Directive Principles of the
Consititution, gets free education, that people
who cannot be employed are given some kind
of dole ur compensation and that old people
are provided for in a socialistic State,

Speaking about the industrial backward-
ness in certain parts of India, and I will refer
here again to my own State, some of us who
are clected from the desert regions of
Rajasthan find that ever since independence
there has been no major industrialisation in
these backward areas. For instance, you know
that about 15 years ago a committer was set
up to visit Rajasthan and choose a site for setting
up a fertiliser factory. In Bikaner Division,
either in Ganganagar or Bikaner District, it
was recommended by Mr, B, C. Mukerjee, if
I recollect all right, he chosr that site
because the raw materials including coal,
gypsum, water, ¢t., were readily avaulable, 1
would like to make an appeal to the Govern-
ment that when we are trywing to develop a
country, backward regions will have o be
given higher priority. Industrialisation has to
take place even if you lose on it. After all,
State eaterprises can afford to lose, and so
many of them are already losing. But, after
the integration of the former States, it is
necessary for the Government to be able to
prove to the people that they havein fact
done somcthing to raisc their standard of
living. If year after year representatives of
these desert regions keep on pressing their
case and Government turns a deaf ear to
them, you can understand that the aspirations
of the people are not going to be very high,
And now that the people have given a
massive mandate to the Congress Party, 1
think that the Government should pay a little
more attention to these under-developed

arcas.

There have been requests for connection
of certain areas by Railways. For instance,
we have been raising for years the question of
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the stopping of a train at Parihara in
Rajasthan. We wish to make today a request
for a rail link from Ratangarh to Jodhpur
via Devana. Perhaps you know in the former
Bikaner Statc, my grandfather was responsible
for 1,000 miles of railways being built. Since
independence 1 think we have built about six
miles. 1 have saiud that there are many arcas
in these regons which can be developed by
new ralways Perhaps the Government would
like to consider linking Taranagar in Rajasthan
with Bidasar and some other places m the
deserl, so that we can have modern amenities
and developments can take place,

Another point which does not recewve the
priority that 1s necessary s tubewells in the
desert  Sufficient fundds have been provided by
Government tor digging big tubewells, but in
she wvillages whers they have bern dug, the
machine 1 out of order, The machine has
been sent for repairs and has not come back
for une vear, and there 18 no water supply to
villagers  Government has already wvested
large sums n the tubewells and the peaple
have alss rontrmibuted to it If these tube-
wells are out of order, there must be some
wnethod to see that their repairs can be taken
up expeditiously and  that red-tape does not
come 1n the way,

Similarly take rural electrification. I
know  many villages where prople have
actually paid money in  advance as their
contnbution and vet the matter has been
hanging fire for years and rural electrification
is stultihed. In this situation, I feel Govern-
ment can perhaps 1sue orders to the State
(savernments and see that a suitable machi-
nery is set up so that these matters can be
dealt with expeditiously and the poor
villagers not denied thewr nghtful due of

progress.

Regarding Rajasthan Canal, which we
have been demanding for a long time that
the Uentre should take over this national
project this is perhaps one of the most pre-
stgious and biggest projects in the world ;
parucularly the Rajasthan Canal Laft
Channel which is perhaps one of the biggest
projects of its kind anywhere in the world,
counting Russia and USA and certainly 1t
should get the highest priority. Every second
year we come to the Centre for help for
faomne relief.  If we have enough irrigation,
the need for the Centre to dole out money
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every other year for famine relief would be
reduced and there would be agriculture
everywhere. If you visit Ganganagar,
you will see that that once desert region
has the highest number of tractors in any
dustrict in the whole of India. That wasa
desert at one time. All we need is water
and I request that the Government may
kindly give this matter their earneést atten-
tion,

One point which has been exercising the
minds of very hon. member herc 18 rising
prices and black money. 1 would like, as an
Independent, to say something about black
money. Nobody wants to see black moneyin
the country. 1 am sure the ministers opposite
arc trying their best to eradicate it. But
when your taxation structure and your laws
are so unrealistic, a certain point 1s reached
when a citizen has no other way to survive
cxcept through black money. I would like to
say this because I have seen in the last five
elections that 1 fought that no clection is
fought without the wuse of black money.
Why? Because your unrealistic law says that
no Assembly election can be fought for more
than Rs, 12,000 and no parliamentary election
can be fought for more than Rs, 35,000,
resulting in—I do not know how many ;
God knows—hundreds of us in this august
House having to file affidavits which we
know are not correct, It1is an unreabstic law
which makes you mgn a wrong election
return. In the desert, to fight a parhamentary
clection, one spends more than Rs. 35,000 on
petrol alone, at Rs. 7 a gallon. If the
Government makes laws that cannot be
followed, the result 1s, use of black money.
The rubing party must be first set the exame
ple not of use black money in politics.

Take taxation. The Wanchoo Report
obviously has given tv the people of the
country an idea as to how high the taxation
slabs are, As a result of that, people are
resorting to use of black money. If I remem-
ber aright, Prof. Kaldor said that the total
incidence of direct taxation should not
umdﬁﬁperocnt.ln lndia,ithureachedl
stage of 200 per cent, not 60. I say this from
my own experience, because today I am pay-
ing 200 per cent indirect tax on may income.,
There are not many people who are born as
semi-gods or saints on this carth. Every man
has desire to survive, No man minds paying
taxes provided they are within his paying
power. But with the generations changing,
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where tomorrow the children will no longer feel
responsibility for looking after their aged
parents, it is incumbent on the Government to
sce that as a citizen grows older, he ran
look after himself and not be thrown into
the streets when he i1s for old to care,
We have no old age insurance alw. But
the taxation levels as they are will put anv
man, if e 13 honrst 1 paying his taxes,
within a span of five yrars on the street  In
this situation, if the Government goes on
bringing in uunreabstic lawx. and absurdly
confiscatory taxes the rewidt must be use
of black money, Thercfore, [ submmt to the
Government that the taxation slabs should
be so realistic that thev are within the paving
capacity of the people.  If you say snaalism,
I accept 1t. Il you say, there 1 incquality
of wealth, 1 accept it.  In fact, for the last
ten years, [ have been saving, letthem have a
capital levy and take away 50 per cent of
what the rich people possess in one o, Iet
us then remove the wealth tax and  take the
income-tax upto 80% or s in the highes
bracket. Let thern leave a man with a reason-
able amount to live on. These :are matters
which I feel Government will have to consie
der more so now, as the Wanchoo Comnimtier
Report supports what 1 am trying to say
today. Even the Constetution save 4 mun 1
*‘entitled to the fruits of his labour™.

The question of urban property ceiling
has created a panic throughout the country,
Here again, 1 feel we are working more
fashion. We are not worried about the
realities of the situation. A celling of Ry, 5
lakhs, Government say, v gomg to be
imposed throughout the countrv. Jansangh
may say that it should Le Rs. 2 lakhs
and some other party may say that u
should be Rs. 1 lakh ; this competition is
rediculous. But, has anybody tried to think
of what is the valur of property in a large
city like Delhi, Bombay or Calcutta ?
Recently I was trying to get a flat in Bombay
aty and I was to toki that a Aat would
cost Rs, 5} lakhs, so much under the table
and so much above the table. HBecause,
evervbody knows that f you pay legally Rs.
54 lakhs for a flat that would be confiscated
under the urhan property ceiling. You may
ask : why do you want to live in Malabar
Hill? Then 1 will say you may very well
pass a law that Mualabar Hill area should be
used by foreigners only to live and not by
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Indians. Now people like us are going to
lose our homes in the cities if the urban
property ceiling of Rs. 5 lakhs is applied.
When that situation comes, at least nobody
can have a home in Delhi or Bombay ; you
cannot have even a flat. And if you are
gomg to allow pavment for it partly under
the table then you are only encouraging
blark money,

I can understand the desire  of the
government to bring in an urban property
¢edhing but sureh  urban propetty  ceiling
shoulth e realistic It should  bear in mind
the tang prices, the ot of materials and <o
on and so fourth,

breen  sard about the rural
that {oonernment

So muech  has
sector and 1t s mentioned
have Drought i a  celing on rural and
agnicultural land  Well, I can understand u,
because there s Imated land e India due 1o
over population and limated irngation potental
in the country. But 1 would like to ask  just
one gquestion,. What is the shortuge of space
upwards, 1 the skyscrapers ? 1 am sure
that in anv part of Delhi, 1 the outer areas
you can bald enough skyscrapers 1o house
Al the prople of Delht. You can have 30 or
40 tlours with lifts and  ather faciliues and 5t
would not be difficult t provide accommaoda-
tion for the working classes.  After all, it s
a soOalistic state.  Why should the aocialistic
state not be able to gne a housw to every
worker, be 1t on the 40th or the [00th floor ?
What v the difbculty in bulding skysera-
pers flats and  giving them 0 the workers ?
Why take awav peoplc’s houses they have
bieen living 10 for gencranon ?

You know that for cvery human Ix'ing
no matter where he lives, be it in India,
America or somewhete  else, it is the primary
urge to own a house. But in this country
you want to dispossess the people of their
homrs and then you want to say that this is
being done for socialism. Who is going to
benefit by this? When you impose this
ceiling anyhody who wants to live in the
middle of Delhi city will not be able to have
a howse because even a flat will cost more
than Re. 5 lakhs if correctly asscssed and
there is cormption  that  follows  arbitrary
valuation.

So, 1 would request the guvernment to
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bear in mind onc important point. A house
owned by an individual for his residence is one
thing and a whole line of buildings owned by
a person for business purposes is a different
story. For instance, if Mr X owns 50 blocks
of building in Chowringhee or Cannaught
place that is one story and if Mr. Y owns
one flat worth Rs. 3} lakhs for his own stay,
that is another story. You cannot equate
residential buildings used for making moncy
with home used for personal living by the
family more soif they have lived there for
a large number of ycars.

Then I come to the retrenched staff of
the former princes. 1 have said this many
times before, and I am going tv say it again.
The Twentysixth Amendment to the Consti-
tution abolishes the privy purse. Over one
lakh, perhaps two lakhs, people are going to
be thrown vut of jobs, or some of them have
already heen thrown out of jobs. Now, surely
a governmnent  which  claims to be a socialist
government, and a socialist state at that,
will try to find some ways of employing
these people. Some of them are beyond
the stage of cmployment. For them you
have to provide old age insurance. There are
old women who cannot work any more.  For
God's sake, on humanitarian grounds you
owe a certain duty to them. You have aboli-
shed the princely system ; very good. But you
cannot wash your hands off these hundreds
of thousands of penple whowere drawing their
sustenance from this system. I feel that lh'c
government will have 10 make special provi-
sion for anploying these prople.

Turning to Sports, Qlympics are .ncaring
fast. I feel that vur hockey crown 1s  very
in d r. Those who are sportsmen
:l;c: :ll:nlf:w much prestige is altacht:d to
a country winning a gold mcdal' in the
Olympics. 1 feel that unless we realise tl{e
need far the selection of the team and their
training facilitics and take necessary steps
urgently in that direction, we are going to
lose the hockey crown in Munich which 1 say
with much regret.

I have seen India win and lose the

i i he past
hockey crown in the Olympics 1t
and I would hate to scc Pak.uum or any
other country beat us once again. Tl}m:‘fi:.rr;
I would request that the traming 0
teams and their selection should be done by
the Government at the topmost level.
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There is another thing which was brought
to the attention of Government by me ina
resolution once. That was about South
Africa's participation and India keeping out
because of that. I had mentioned that
even the Soviet Union, which did not believe
in apartheid, was taking part when South
Africa participated. Yet, for the last two
years the golf and shooting teams have been
stopped from participating in World meets
because South Africa was going to take part.
I am not against this policy generally butl
would only like to ask the Government how
much help or sympathy we got from the
African countries in the recent Indo-Pakistan
war. If their heart does not bleed for wus, I
do not see why we should go out of our way
even to spoil the future of our sportsmen.
After all, sports and politics are separate. [
would request the Government once again
that they should not bar Indian teams from
participating where South Africa participates,
We should try and throw South Africa out,
but if we cannot, let sportsmen fight and
defeat South Africa as we have donein
shooting practically every time. You are
going to create a dilemma for yourself because
in the Davis Cup in which India has done
30 well, South Africa lhas been permitted.
You cannot discriminate between tennis and
other sport. I wish, Government will go into
this matter scriously, I had raised a discussion
on the floor of the House on the Sports Policy
and Irepeat this point.

While concluding I would like to say that
the slogan of garidi hatao 1 very important
but it should not remain a slogan. We have
to act in this thought. I find that, as time
goes on, garibi hatao is being forgotten and
amir hatao is, coming in. Amiri hatar is a
ncgative approach. Because you have failed
to hatao garibi, therefore hatao all the amirs
so that there are no amirs and all are garibs.
I feel, what we should try is to raise the
standard of living of our poor people. Give
them a better standard of living and get more
amenities of life for them. That will be a
potitive line, level up should be our motto.

With that I will conclude only with this
hope and prayer to Almighty that this horrible
corruption, that we are coming to grips with
today in all administrative sectors, this poverty
and these rising prices are problems to fight
which all of us from all sections of this House
should put our shouldert together and try to
eliminate them.
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SHRI RAJA KULKARNI (Bombay-
North-East) : Mr. Chairman, I join the
Mover in his mation of Thanks to the
President. It 1s quite natural for Shn
Vajpayee to apprehend fear about the future
of democraey, because Shri Vajpavee’s concept
of democracy is not that of the people. The
people not only in this country but 1n  the
whole world are acclaiming the Prime
Minister and are saying that the workmg of
democracy in India is quite safe and dynamic
and will be helpful not only for the consohida-
tion of polhiucal democracy and the wotking
of parliamentary institutions but that  demo-
cracy has now become dynamic and a
powerful instrument in  this country for
helping the Government in  ther  poluy  of
social and political amelisration

Shit  Vajpayee now apprehends  that
fascism might come hecause too much power
has been given. It 1s not Shn Vajpayee who
has given the power to Shrimati Indita
Gandhi ; it 1s the people who have given the
power. Through these elections and the
massive mandate, which the prople have
given to the Congress Party, they have done
a great service to the working of democracwy,
Democracy now is completely ronsolidated
and is now ready to take off for the social
and cconomic transformation which 1s  the
nerd of the hour. Th~ country 1s impatient
« oo o [ Interruption }

oft gow g vEAW  FuTafT #EI4T,
& sgaFqr WTRAT g, AT A AT AEY £ 4

MR CHAIRMAN - The beli is being
rung ., .now there i quorum  ‘The hon
Member may continue his speech

SHRI RAJA KULKARNI: The people
of this country during the last one year have
brought political stability, both in the mid-
term  elections of 1971 and in the recent
elections tu State Aciemblics Thiv political
stahility is # thing which must be appreciated.
I the Opposition parties are routed, if they
are uptooled, it is berause of their mistake.,
If they have lost the 3ncial bLase and mass
moonngs, 1t s not the fault of the ruling
party. 1 the recent past, they were working
and making a lot of efforts to work in a
united frout to ereate a big Opposation in  the
working of our parliamentary democracy. But
they failed, The period of last 5 or 6 years
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is alistory of failures of the Opposition
parties. Now, for the failure of the Opposi-
tiou parties, buth of the right and the left
varirty, it is not the ruling party which should
be blamed. It s not the fault of the ruling
patty if 1t gets a massive mandate. It is a
lesson to the Oppositon parties as to how
they can work in a parliamentary democracy.
1 hope, they will take a lewson and, anstead of
tiying to create anti-Congressisin as a philoso-
phs, they will take more interest i develop-
ing thent own strength oun the basis of their
work anud their contacty with the masses

Now, with the politic al stabnlity that has
come about the country has laid down the
tasks i the President’s Address  The task »
of the socal and econonue change It is not
the philosophy that has been latd down. Lhe
phulosopby  of democratic sucialsm,  the
evolution of the demuocratic sosiety, v already
there 1 the Constitution. It 15 not tie
philusopy  of one party as such., It w the
nation’s plalosophy

We are i the mudyt of revolutinnary
changes  Actually, we aie n the proces of
change. The task 13 not of srarching a
philosophy. The task 3 of acrelerating the
pace of soiial and economic change , the
task 1z of finding an appropriate pattern. It
is to find out what is the pattern and how
to accelerate the pace. 5o, 1t is the pace and
the pattern that matters  Socialism is not a
guestion of philosophical thinking. It 15 a
qurstion of finding 4 democratie and socialist
pattern whirh will bung about a successful
thange and take this process to ats logical
end.

When the prople give their massive
mandate to the leadership of Shiimati Indira
Gandlu and her programmes, the people
know her programmes and the people are
aware that their problems are still not over.
They know that it is Shrimati Indira Gandhi
and the ruling party that alone can help them
in making this process a complete change in
their favour, Thev kuow that the social and
economic revolution can take place only
under  the leadership of Shrimati Indira
Gandhi. It is the mood of the confidence
that mattery ; it is the creation of this mood
of confidence that is very improtant in com-
pleting this process of change. Today socialism
is no longer an academic thing to us; socialism
has been taken out of the books of academi-
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cians, out of the lectures of professors, Today,
in our country, the proccss of change has
come. Socialism has become actually a
product of the masses themselves, It is they
who are striving to build this process of
change. That is socialism. Now a programme
has been given ; a time bound programme has
been given; a direction has been given.
Democratic socialism has been put as an
objective. 'There is an objective, thereis a
direction, laid down by the programme. And
with the leadership that has now been created
and with the efforts and strivings of the
people, this process of change is now to be
completed at the earliest.

Today what is the assessment of the victory
of Congress? Tt has liberated, released, the
creative ahilities of the common man  in  this
country. And that is the essence of socialist
victory of the recent elections. These creative
abilities of the common man are now, after
the emergence of Bangla Desh, to be maobilisex
and are to be macde more effective through
the programme that we have got. It s,
therefore, this process that has w be done
now. ltis the Opposition parties’ task to
help in accelerating the pace and evolving
appropriate pattern,

‘T'oday Shrimati Indira Gaudhi has given
us what Gandhiji gave in 1920 when he
assumed the political leadership of the freedom
struggle. It was Shrimati Indira Gandhi who,
at the end of 1969-70, brought this ohjective
of economic growth with social justice, In
the 19508 and 1960s, cmphasis was laid on
economic growth, and it was assumed that
social justice, social progress, would be a by
product of economic growth., It is Shrimati
Indira Gandhi, it is the Congress under her
leadership, who has hrought these two
processes together. It is this that made the
the socialit movement in this country, the
people’s movemont in the country; it is an
electrified effect; it brought life into the
people, and they saw the liberation at the
carliest under the leadership of Shrimati
Indira Gandhi.

In 1920 there was a controversy before
Gandhiji assumed leadership whether primacy
should be given to political reform or social
reform. Gandhiji brought both of them
together, It was a synthesis of the two that
he brought about. Today the programme of
social justice, the programme of social progress
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and the programme of economic development
have been brought together in a synthesis by
Shrimati Indira Gandhi, and a time-bound
programme has been given. We have now to
help and cooperate in  accelerating this pace,
It may be that, in giving this programme of
Arthik Swaraj, sclf-reliance, there may be
some programme given to each section of the
people. For the labour, we have been told
about moratorium on strike. We in the trade
union movement have been appealing to the
people that we stand for econowmic growth
with social justice, bur at the same time we
want economic production not by legislative
sanctions on strike, not by any non-legislative
sanctions on strike. Strike is a fundamental
thing. Let conditions be created whereby
prople in the factories feel that social justice
is given to them, Let the workers in the factories
feel that new laws are evolved whereby they get
justice immediately to their long-standing
demands, to their fair demunds and a prompt
settlement is arrived at for their disputes. If
a new code of settlement of labour disputes
is cvolved, then there would not be any
necessity for bringing forward any such
legislation or non-legislative sanctions like
moratorium.

17 hrs.

Therefore, 1 would request all, whether
they belong to this section or that section,
this Party or that Party, that the time has
come-~there is no question of majority or
minority Party-—when all people should unite,
as we united in the recent struggle for the
liberation of Bangla Desh. Here is the
moment when, for the success of socialism, all
sections of the people should unite as onc
man under the leadership of Shrimati Indira
Gandhi and accelerate the process of change
with the pattern of the programme she has
given.

With these observations, 1 support the
Motion of Thanks.

MR. CHAIRMAN : Shri S, A. Shamim—
absent.

Shri Baladhandayutham.

SHRI K. BALADHANDAYUTHAM
(Coimbatore) : Madam Chairman, I am
sorry I have to submit that the Address by
the President of India to Parliament is an
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[Shri K. Baladhandayutham]

anti~climax coming in the background of the
glorious victory in the war and an equally
glorious victary in the election battle.

In the war, we fought against the im-
perialist forces and their allies from outside
and defeated them, and in the election battle
the wvictory was won against the forces of
imperialism inside this country. But, coming
in the wake of such glorious victories, the
policy statement of the Government embodird
in the Address by the President of India 1s a
shocking contradiction, and 1t appears that
the leadershup of the Government s fughtened
by the new prospects and responsibalitics.

The President’s Address ends with a high
note of war against poverty. By that, I pre-
sume that the challenge of poverty is going
to be taken up vn a war footing. When you
talk about war, you always name the encmy
You identify the cnemy. Poverty » not
natural. India is a rich country. India is
rich in its man-power. India is rich n
talents Still, the people are poor. So, if you
talk about war agaiust poverty, what is the
system that generates this poverty, what are
the forces that cause this poverty, or what is
the obstacle for the eradication of this pover-
ty ? The Government which had the guts to
identify the encmy in the war and deal with
him ruthlessly has not got the guts to identify
and name the forces and classes that generate
poverty in this country.

17.04 hrs.
[ Suw R. D. BHANDARK in the Chasr |

Here is an attempt, and I would forewam
the Government that this attempt would end
in failure. Here is a serious attempt being
made to change the entite condition of life to
ciadicate poverty within the framework of
a systcm which gencrates poverty. The Presi-
dent’s Address does not address itself to the
abolition of the socio-economic system, the
captalist aystem and without trying to abolish
the system, they make demagogic promises
and Jaims of abolishing poverty. It is but
natutal, becawse a Government which is not
able tn recugmse the role of the Indo-Soviet
pact in dealing such a terrible blow against
the ensmies of this country cannot also realive
its role after the war. We should recall the
conditions when the danger of an attack
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from Nixon-Chou-Yahya Khan axis against
this country was there, and weé can see the
actual use of this pact and the role this pact
has played.

I am surprised to find that the role of
that pact, the impact of that pact, has not
only been missed in the President’s Address,
but it is missed everywhere.

1 was shocked to sce a documentary pro-
duced by the India (Government on Bangla-
desh which tells you everything. There s
not a mention, not even an  indicatiun, that
there was an Indo-Soviet pact which played
a very big role in the liberation of Bangla-
desh, for holding the Chinese Forces and the
Seventh Fleet of the USA at bay. Apart
from its role during the war, 1t has a role to
play in the future also. When you say about
self-reliance you do not talh  about who 1
your friend and who is your enemy. If you
mean by sclf-reliance, sclf-sufliciency, it s
never guing to be attained by ny country

When we talk about sell-rchance we mean
that we are nut suburdinate to an imperialist
country and a country which wants to ex-
ploit thus country, but that we are willing to
take help from countnies which are friendly
and which do mnot come to cxplot us, the
friendship with such countrirs not only
strengthens you but helps them  also. This is
a friendship on the basis of equality, for the
hetterment of the cconomny  Herr is a Treaty
for 20 years which not unly stands for peace,
but helps us in the eronomic advancement
of the country. This role has been under-
plaved in the President’s Address, not un-
wittingly, but deliberately.

Wre talk ahout abolishing poverty on a
war footing. If you want to name the ene-
mics. during the war, every child knew who
was a friend and who was an enemy of the
country. They knew American imperialism
as the enemy of the country and Sovict Union
as a friend of this country. When you talk
about arthik swargy you do not mention about
the role of America in the past or its plam
in the future with regard to the exploitation
of this country.

An imagc bas been built up in this
rountry of the Prime Minister because of the
nationalisation of baoks followed by some
other steps. It is really surprising that the
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Prime Minister is out to abolish poverty in
this country without dealing first with that
system which makes this rich country so poor,
without first changing the socio-economic
structure built by the British, which is being
conunued. We should have dealt first with
foreign investment and foreign capital in this
country which is growing, and thc amount
we receive is not cuommensurate with the in-
dependent development of the Indian econo-
my. lHave we ever thought of nationalising
wmportant foreign firms ?  Foreign oil is a
field where the nationalisation step is indis-
prisable for the development of Indian oil
fur the preservation of our security and for
the econommc development of the country
But we have not nationalised the foreign oil
trade  Yet, sll the time, we arec talking
of the black monev. Black money is not only
hacing  and  circulating ain this country It is
areulating abroad also. Now is there even
the ulea or suggestion of nationalisation of
foreign banks ?

With regard to foreign capital, they are
given complete ficedom, and what is more,
taslay, we see the extraordinary phenomenon
of getting plancs as such fiom Britain and the
Netherlands , scrap which  was dismantled
there because it could not run there is being
brought here in the name of Arthik Swaraj.

Coming now to the next cnemy, namely
monopoly, what nonsense 18 it to talk about
controlling monopoly : 40 per cent of inves-
tible capital is with them and yct Government
say that they would not give them licence.
Whete 13 the capital to invest ?  Then, what
happens ? When Government take the un-
realistic position of trying to control some-
thing which cannot be controlled, but which
can only be climinated or abolished or
nationalised, what happens ? They have
given them 54 new licences When the hue
and cry comes that 54 new licences have
been given, they say that it cannot be helped.
So. I submit that this question of monopoly
cannot be dealt with in the manner that
Government are doing today.

I am taking this question up seriously,
because it is not merely in the Address that
monopoly has been forgotien, but our Prime
Minister has now found new virtues in the
monopoly houses. In her address to the
FIQCI, our Prime Minister has now found
new talents in the monopoly houses, and she

CHAITRA 9, 1894 (SAKA)

Prasident's Address 202

has appealed to them to co-operate; she
wants their talents and the people’s money
for joint enterprises. This new slogan of
joint enterprises has come after this glorious
war, after this glorious victory in the elections.
The people wanted change, and the Govern-
ment promised them change, but here they
are only changing from control of monopoly
to co-operation with monopoly and to finding
virtues in monopoly.

The third enemy about whom they were
talking when they were fighting the Syndicate
and when they were fighting the British is
landlordism. How casually the President’s
Address tries to deal with it, I was shocked
to rcad a commendation of the reduction of
ceilings in Tamil Nadu. What happened in
Tamil-Nadu ?  The Central Government
have not even gone into the question of what
sort of legislation has been passed with regard
to land ceilings in Tamil Nadu. In Tamil
Nadu, they have reduced the ceiling from 30
acres per individual in a family to 15 acres,
but at the same time permitted partition of
land even among minors.

SHRI K. N, TIWARY (Bettiah) : What

is the harm if minors are given ?

SHRI K. BALADHANDAYUTHAM : I
shall illustrate my point with an example and
show that the family then retains a larger
holding.

PROF. MADHU DANDAVATE (Raja-
pur) : In Madhya Pradesh, land was trans-
ferred even to a dog.

SHRI K. BALADHANDAYUTHAM ; A
friend of mine came to me once seeking my
advice regarding the Tamil Nadu legislation.
He had gone to the High Court against the
land cciling Act of Kamaraj, that is, which
imposcd a ceiling of 30 standard acres. Having
gone to the court,—the case is going on—he
was asked to surrender about 400 acres of
land, based on the calculation under the old
ceiling law. After the new law, he finds that
hecan buy 300 acres more. He wanted to
know how he cuuld withdraw the case from
the High Court. There is one provision in
the old law which does not allow him to
withdraw the case 30 that it could come under
the new Act, So, he has to suffer under the
old Act, because the whole process had been
gone through at that time. He is sorry that
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[Shri K. Baladhandayutham]
the whole thing was closed before the new
Act came into force.

If you peruse the law, you would find
that it is worse than cven the old law, be-
cause it does not give onc nore acre to the
poor. If you talk about land distribution and
taking over of land in excess of the ceiling,
then I submit that thc Tamil Nadu land
reform law is a failurc. And vet, here s the
President’s Address which hals it and com-
mends it as an examnple for the future Siate
Governments that are coming 1nto  beng anid
that are to follow the example of Iamml
Nadu.

‘We no doubt hail some of the Acts which
they have brought 1n pursuance of the ludus-
tries Development and Regutation Act. for
instance, the \ct under which they can take
over closed units, But I would give you our
instance in Tamil Nadu where nothing has
happened so far. There 13 the case of the
Balram Verma textile mills, which was closed
down three yean back. The investigation
was completed two years before, and yet that
factory has not bren opeucd even today. The
Government are not taking it vver. When-
ever we ask them, they say ‘We aie taking it
over’. Three days ago [ was told by the
Minister in reply to my question that 1t 15 not
being taken over. Why ? Because the owners
du not want it to be taken over. They app-
roached the Finance department and wure
able to get men inside that Department to
send the proposal back saying : ' The investi-
gation is out of date. It was done some vears
back. Sn vou must do fresh investiganon’,
Here 13 a law which enables you to take over
closed factories, but it can be scuttled by an
official of the Finance Department if he has
got links with the owners.

In Tamil Nadu, the entire body of textile
workers have gone on strike for a month.
Still the mills are not taken over. $till four
or five of the textile mills remain closed.
‘There is fall in production, factories are clo-
sing down and the existing factories are loot-
ing the workers, You talk of production.
Next you talk of a moratorium on strike. The
whole emphasis in the Address seems to be
that the workers must work, you must spuceze
the workers and the talent of the monopolusts
and the ability of the landlords must all be
pooled together for building the new society.
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This is sheer moonshine, You are not having
a perspeclive ; you are not Jaunclung on a
new path. Now the Prime Minister wants
to lay a new path in collaboration with mo-
nopolists, with the members of the FICCL

How blind can the Government be to the
Inchan reahies can be seen on the question
of Centre-State relations. 1 must bring to the
notice of the House that the slogan rawed in
I'amil Nadu 15 not that simple. “Lhe slogan 1s
vety subtle. They say: Mujibur Rahman
fought ngamst ULrdu ., we fought against
Hindi Mapbur Rahaman demandid  provine
cial autonomy . we are demanding prosindial
antonomv, Mupibur  Rahman got  Bangla
Desh ; a8 to that will happen to us, wr leave
it to vou to understand.

There 15 not only a4 Mupbur  Kahman in
Janul Nadu m the prrson of Shri Karuna-
mdhi : there 15 also 4 Mupbur Rahanan in
Cesvlon i the person of Shri Shelvanayakam
These Mupbur Rahamans are raising this slogan
becanse they know that the Central Govern-
ment are bhnd 1o this question of Centre-
State relationship.

You are now talkiug  of oveidrafts. Have
von gone mto the question of why woverdrafis
ate there * Have you gone mto  the question
whether there have beep financial arregulari-
ties and bad habits with 5State (GGovermmnents,
o' the State Guvernments are really hard put
101t to find the money necessary for amelior-
ative and developmental activities in the
States ? You have not done it. You are
suprrmely complacent because you have got
an clection victory , you arc complacent
because from Delhi you are able to run the
States today. But may I warn you that those
people who raise the slogan of Mujibur
Rahman inside are not alone ; they are being
backed up hy forces from out side. Nixon
and Chou Fn-lai met in Pcking and discussed
the question of Kashmir, When they discus-
sed the question of self-determination for
Kashmir, they wanted a diversion in the
south also. ‘They are behind this diversionary
slogan from the south. You are not going to
deal with it with arms ? You can deal with
an ontside power by resort to arms. But you
(annot solve this problem with arms. It has
1o be solved by seeing that with regard to the
powers and financial resources and the help
given from the Centre, the Centre revises its
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blind attitude. 'Fhe Centre should go into the
question, cxamine it whether it should not
give more powers, a lot more finance to the
States This is a very difficult question, a
ticklish (uestion, a complicated question. If
necessary, the Centre must come forward with
amendments to the Constiturion on this ques=
tion ; otherwise, it will be feeding secessivnist
movements in this country.

Coming t» other things, you talk about a
moratorium on stitkes  But when it comes to
a question of participation by workers in the
management of public undertakings, T finel
the public undertakings are the worst manage-
ments worse than even private sector manage-
ments. Tlus is hecause they are being manned
by bureaucrats  Apart from that, the Centre
also intervenes. Iere are the nationalsed
banks. Glorious. But when they constitute
boards, see how unfair is  the allotment,
They give in the name of representation for
farniers, wotkers and ordinary people 9 cats
for INTUC. Tleee seats were given for the
HMS and only two seats for the AITUC. You
talh about patticipation and representation
for the workers in the Public undertakings, and
you fill up those places with your own men,
It iz not gning to harm others, Lut it is going
to harm yourself bacause you are going to
understand the feeling and the needs of the
people if you go onin this undemocratic
way.

You went to the elections on the guesuon
of the privy purse of princes and their  privia
leges. Again now you went to the polls saying
“we have abolshed it. But what about the
privileges of the ICS cadre ? In the Rajva
Sabha, a non-official Bill was brought, and
my impression was that the Uongress was
commniitted to the aboliton of these privileges
of the 1CS cadre. Why did yon not take it
up and why is there no mention of any Bill
in the President’s Address ? You are bringing
so many Bills, but you have not thought
about the ICS. So long as the privileged
class of the ICS is there, bureaucracy has
become the main obstacle to the implement-
ation of even the little that you plan here in
this Parliament.

There was a talk about the diffusion of
ownership of monopoly newspaper houses, of
stparating them from industrial magnates,
But what has happened to that Bill? Why is
there no mention of it in the President’s
Address ? Why have you got cold feet ? It
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should have been there long before. If yon
are not going to control this means, this
medium of propaganda which is in the hands
of the monopoly houses, how are you going
to control them and how are you going to res-
train them and how are you going to regularise
them ? It isimpossible. So, it is not acciden-
tal that that Bill is not mentioned as one of
the Bills that are coming before this House in
this session.

Further, even the little that is done is
bring scuttled beeause of the present posture
of the Indian Goverument. There was an
uproar in the Rajya Sabha over the devalua-
tion leakage by the Unitrd Commercial Bank.
Proceedings were set in motion ; M. P. Jha
and some others were arrested.  But  having
done that, for propaganda purposes, the whole
case is bring sabotaged, and you are not
trying to get at the truth. You are not trying
to deal with the culprits. What is more, if
you talk about enemy, if you talk about
resources, the question of black money must
b seriously before you.

MR. CHAIRMAN: Your time is up.

SHRIK. BALADIIANDAYUTHAM : You
are not lenient ; you were lenient to others.
If the Chairman wants me to wind up, I will
finidha,

MR CHAIRMAN :
or two minutes more,
too

You may have one
1 am lenient to you

SHRI K BALADIIANDAYUTHAM :
I protest against this discriminatory observance
of time.

SOMLE TION.
continue.

MEMBERS :  You may

MR. CRAIRMAN : You have been given
25 minutes.

SHRI K. BALADHANDAYUTHAM : I

amn sitting under protest.

MR. CHAIRMAN :

Protest is a very
casy thing. (Inkerruption)

AN HON. MEMBER : He can continue.
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MR. CHAIRMAN : He does not want
. (Interruption)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RA] BAHADUR) :
Sir, the word “discriminatory” was not
proper, particularly when the hon. Member
had already 23 minutes. We on this  side of
the House also requested you to let him
continue and finish it. We did not say no to
it, and the Chairman also did not say no. I
hope he will kindly appreciate the position
and withdraw his word discriminatory”.

SHRI K. BALADHANDAYUTHAM .
I have been sitting here and  observing the
way the ime has been allowed. Members
who are asked to finish were given five, ten
or twelve minutes more after their time was
over, and I have been asked to sit down.
(Interruption) So, in observing the same rule,
there is discrimination. I stand byt and I
refuse to withdraw 1it. I am prepared to
undergo any consequence asa result of
asserting that discimination is there

SHRI RA] BAHADUR : Why should
you lose your temper for nothing ? We did
not offend you at all. You arc offrnding
s,

MR. CHAIRMAN : Order please  Shni
Vidya Dhar Bajpai not here. Shri Md.
Jamilurrahman.

o ggevr  IEgaA (fRuaT) ¢
gasad AqHT ATER, qieraTHE A AA
am ggTa At A el agE ay
AT g & | wafag X Jrer av o gm-
WA dAradt & a9F 3T FAT IR
wz wegfrar & fagm oz ¥ awifees
q7 991 FEqT faTH FIL AT 2]AT gATY
Fpiy Faeel A AgTd & fordr, A @
Foediaqr g A@d aTRAA T @
¥R ¥ ¥ o gRE §, e A
®T & g awyy gorr ov | AP ax
faam & IR AT @ FT 3G FIIIS
At A awdd W g &k ag &
TEaTiew N T TFIT AT IHA F
arg du @ g 1| K gEd fag ot o &
M, #1T s QHo Qo FuSAT FT PH
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g | & fetmas  fagque, dega-
faw &t arfas saoeg Ficg amAY &
¥91 9By FIAT ATgAr W) AfFA aw ¥
fegeart segfcra o avi aad g
Fem wifF I gard wgfay am-

T & @ #E N arr gfasa
grir aY7 sqM g & g @ I,
ITRT T fEay W grevw A gafea g
gnfr

17.25 hre.
[Surt K. N. TiwARry in the Chair]

AR wgw, A { IRy WAy
qEY ® qEAT AFO A« g7 777 gQ
¥, aqrz f2ears A gg ATa W4gA ¥R A
g I wyr 91 f5 arfere @
Frér @Oy ¥ a¥ g 91 fF omTITT
FAAT ®Y ATH TG A4r 41 1"

“Government were not accountable to

the people”

1 gz wf gy fr nifeema v
A ag T e ara & av ) & Afe=
gAR W F feg@ o=@ TvEr W
aardam 7 AT N FALRAT JUAT ATHY
qgATAT 81 A qfed FamgATE Ay
RIEH ®T GTHEI G F oAU oA AN
g7 el agw W AT G a
for =« an¥ SrqEr X ey,
sttt gfza arely, WY @OETT Y 1 ImAr
¥ 9w A fera qrr & AV Al gAY
a1 37 qifeadt W forw /Il @ §
nwm‘rfzer AT 9ET R | UF OF FIH
yAAr ¥ #ay fggm faav 0 faady
wrﬁmm&:ritﬁ qAN  AAAT *T
cmﬂqgmmaz aqAT X W ATy
qrdf & fgm ®v 7 7T AY gAY qrdf
T T AT = go Fo MTAR AR
Iq% ardy, W W g, I et &
feara Y sar ¥ 5@t =& 5T 91 AT
ITHT T Ff FE T A 1 Ao 6
TF T JAar ¥ wer dwAr fgarr
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o w3 faar § ot & ook s fr sar
T qg oT BT § (EHr qEHY WA AAT
wigd | ¥0 ww ¥ aHamar g f=
=Y Qo ¥o MMTAT GrEgw w FAT o
a1 grEre 9T How w5f gy § ? wv
gqT I gar 7% § fF aw I ot &
AT AT uT @ IT AH A I A
w1 foeny gardr 9T A gIEC 9T 9Ov
ANT aw FAHr aEt ¥ geErd AT o
g faeft QAT GTETE EF AT IARC AT
qret # GIFTTET 1 FW /0T AY IF AN
FENA A T 39 AW M gmoAn A
7 AT X A AW W T E )
AT AWIAT HT ATANY HTAT § IHY "B
arfez & fF ST AT-NT A 7T 7UX
wr Pzl & am s wHr 9 1w aat
qT 9T FA 7T 7T qriqamzr # L
Wt farom Afer i & iz ga W
AT g W gAT & AT g iR @
ot gg N Y @ I gw aqur gl
fe  gardr ogfogmr aga smAE @
AT IAFT qT4T A AW § 1 7w qw fFa
fogr 7 x@ 3w #1 Iwar ¥ §f O fFar

# aqaT Bar wwwar @ g fv o
T & XEen 7ff, ¥ ¥ 9w A,
afew Fqg T F9 B faedr AN AgAA-
wq fYfgse a1 vz amw A7 W {1 97
A wfeem § gardy worr woAY sl gfr
aift ¥t sreefae w7 fF Iegin soar fee
I arerer AT ¥ Wi fowwy 9+
e ofY | X AW I qUA AT &
oy W WY qgwrAT SR oA ¥ g Ay
a1 frqrg w0k gqAT 8z g faar o
gy dar ¥ s gad A w fgaw
free W% & go WL wo &7 Ik A
giew ag o s Hof g W oo 9%-
T '@ w fe gxe & fema ¥ wR-
Nt *t Wasy aoit exafEt w
THY S W Avere Wfen S | awd
A ¥ o e e o WY Rl OF

§
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Ian wgr afwat §, sgi swafa §,
IgR W wefaai f § o e fe
Tz ¥ faame & waoitfaal # g aix
oy sawfa &1 fggmdr o arem
wfew 53

JAR gay, 9 ¥ gavU W A
= Trgar & T AfFT SER gArd aw
AT T AT FAQI FT @I\
wErf & Wx W v ¥av fe gwrdy
X ATAw ¥ A v ¥ Feaw
qifeer AT arfeeary # oeaT &
et Jrgd & 1 uF @AY, sEAre
g 1FTAT § | ATy qg Ao srwarer
¥ agr grft YT qETR e 9T IR
T ATT B FE LN

afeT &/ 99 ST W, AW AN
qTq ATIAE AT ARAFT 9§ 5 aguw
Tl qeF AW g Ew ¥ ewgw
37 g AT ZAE wATE-NwATg AW @waEr
g1t A gadrang froagg s
WA A 99F A gfega qumfedfe &
qETE FT oA fear B o1 & IyATA F
s qrx fER W W@ H oAl g
afgr 5 agfefes T Svarafass
veaia ¥ awg A ghwar A g W@
Wt oF agr Tredwe frer 8, oY sew-
Fiferr Ff &1 a7 o wle ¥ A
for qTadr «r gfae 9 & frawy
¢ avardfen & ghare 9 gefr
&

¥ stara /Y o1 ywq g fw arer
2w AR FER TR ot § R
T gFF W1 qAgEr aREfRH ® samre
fiear & | gawY Qaer ¥ s A 7 W
7% & froow a% gl & g agi W
wsyacarefue ® Af e @, aw 1w
ghrar o1 W o e o e g e W
wAy W Pt wge e wgw g
T A T A e w Qe
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[sfr ygre aefrepigaTT]

o I9 WAt W A RT-IErAT &
faamx # aft oY g @ AT o
2 el @9 ge@ & AwT area,
Y $eWE € v Rfafaet /), 4
fofa 11 g ds @ sgawrg fe
graw fafade g7 & sz aw
foradf1”

Tt gAY’ & FTRIET FT FR-
gt & fa¥r woew AR Al W awEg
AT AT T FT FIHET AT FER
wft-erifes ®w ga awd §,
fomwr aufea sxt-ogfan *f asde
¥ frar war & 1 gw ofrwent g ey &Y
dredfag ¥ W0 @ oF AR ¥ g
W g3 Y §, O SuE oF  w9g 97 0
¢ fr ¥ Y prvAtfas secfag @ Tom
gt faeft, foraaf famr o2 gy g2 e
X ¥ ool € aw 4Y | ¥ W@t 9T
wai FA &1 W gX qvr f fordw

AR FY FE 97 Y 9w gk,
ag wegfaa it fwrm o a¥rd & @
), afer dgafon A fierm & Fwrd
it f | {feaw gu-wifedz & oF a9
AT 1947 # g€ oY 1 IT a9 AHIA 6T
o ¥ 919 9T g5F H TR g, el ¥
%8 gy, waTfuT & TF¥ U 417 A9
d& &1 ag AR EH AT AF I FH
9T A AT @ ¥ | YT &Y FT AT FFAT
qr, FMT qfFerd & ST gERTAr ¥
JAT AaT F Frelf Y sravy G Ay
MMy A FagFA ¥ 5
I g, gl ower gioare ar fad,
afr oy F gk TR a EfEd
wifs afrer A el 9T 9zt At
it f& a7 AUy AwE WY AE AW FET
qIfFerT Y g W ¥ afY, wfew
I et & wgT 8, fagiy o ghame
fax, faer aa® ¥ar T awv oA
frar
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% gowgr § A o HEwr &
arR, wifegnie & vad, o faw w7
TF GUAT q& &I FT AT wngaw § )
T ATIX I KGO & faw Y @ owv
sgrom fear 8, fored awrd 9% Sud
gy g geF ¥ gagr fear omdy, frge
aCE qaw Fr Frarrg ¥ dar w7 fredx
dm a7, wwy ¥ faard ol
gegt & & agases A &
1% g7 T ) a0 A a7 I
FEAT WIEAT | ATAR F AqZGPF H
fREvi7er | S swrerl ¥ gF qEv
soar 421 &7 fear av fr W W wgA-
fasw Atz ferioesT A areal wF avey
faslt ot | 3% &hr @& qwEre o g
AT AT §F qoF W ¥H A9@ATAT  HTieW-
st & A ot FEgAT gOIAT FT AW
AT AT HF-EF qAT AT, AT IHAT
®fez 2w A deefae Br—aAr Agw
wETeAr wiwt & wEv of e S widt
A% F1—F |

FTNAT AW W A gy o e, gAY
IR TX ¥ aNAG & I AGATF OW
FIMIFEFT ) K o7 @ & gawt
& ATEH J, AV IART JTA ATAT AT T
ATE 7, Fon Af@ FIC-wgiar @,
IART ATHFTT W AT FEETT &Y A4,
Fwdr gfaer aray, §) @y a0
TZAT g, Foegly g% qF AwA srg@fzdr
& o1T ag arfay w7 faar fv gard «hi
Frft & festreft aft &) a”r ag q®
arforer & €9 qEF W TR & el W,
IqT & gorEt 6, grafasy & gomt €7 )

&, SRV ¥ oY gy gom, AW N
gEAATAl 9T AT § AT A
¥ 1w gohglem o werd ot qu-
aey A forfoed & fows @
aregfrae & fadr ot dapwrfioon ¥ fnly M1
arre ghvar & fged ¥ aoeft @ g R
TF Ry, dyat d e Ty
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W @A §, o avar ¥ &7 gy A<
M /T GnEr W o Qe oF
g4y ¥ yrarw &, forowT TW AW &<-
aeaw ¥ ¥

gt Al w1 fawrw ag & feew
WO A X qAR AT FT rEefoq F
N gy @ §, Ay & IEW AT @

Irar 93 & T g TP g e
TH FATT §-TAT € ATAN |
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PROF. 8. L. SAKSENA (Maharajganj) :
Sir, I have given some amendments to the
Mution of Thanks and I shall speak on  some
of them. But before doing so, I would like
to congratulate the Prime  Minister on  the
wonderful leadership she gave to our country
dunng the last Indo-Pak war, I alse congra-
tulate our Defence Minister who did a wonder~
ful job So do 1 congratulatc owr distin-
giushed Army, Navy and Air Chicfs who sct
up a record in military history by winning this
war in the short space of 13 days. The
number of prisoners of war taken by wusis
another record. 1 had knovwn that Gen,
Rommel's forces had taken the largest number
of prisoners of war ever taken, about 40,000
in North Africa but our Generals have sur-
passed that record in the pumber they have
taken which exceeded 93,000,

By liberating Bangla Desh, thc coune
of history has been changed. President Nixon
and Chairmap Mao Tee-tung are passing
slecplems nights. I am very happy that the
stature of our nation has risen and we have
salved many as a result of the
liberation of Bangla Desh. Pakistan is no
longer the danger that it was formerly and
those difficulties whick we used to have from

sgree with the President who hay praised the
Prime Ministee and the Armed Foroes for
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this great victory. 1 am also happy that the
recent State Assembly elections. She canmot
now have any excuse for not fulfilling her
promise of Garibi Hatao. She has to fulfil that
promise, I only wish to warn that if that
promise is not fulfilled then there will be a
set-back and people will be disillusionned.
I am sure that she will do what she has pro.
mised and Garibi Hatao will become a reality
to an appreciable extent.

The moat difficult problem of unemploye
ment which has become a sort of cancer in
our body politicc. If we can sclve that
problem, we can remove the biggest trouble
that faces our country.

Coming to land reforms, we have heen
promised many times that land will be distri-
buted to the landless. That has not yet been
done and no stcp has been taken in that
direction. I have read in the papers that
many State chiefs have promised to give land
reforms first priority in their programmes. I
only with they do it. Land distribution is
possible only when we reduce the celling and
distnbute the surplus land among the landless,
I hope it will be done.

Then 1 come to the treatment of labour,
As a trade union worker, I am particularly
anxious about the sugar factory Iabour.
The second wagr board was due to give
its report in 1965. But it gave its report
four years afterwards in 1969. The third
wage board was due to be appointed in
1970. But it has not yct been appointed, I,
therefore, urge that the third wage board for
the sugar industry should be appointed imme-
diately and should be asked to report as
soon as possible 5o that justice may be done
to the sugar factory workers, who are getting
very poor wages, While a steel factory worker
gets & minimum wage of Rs, 240 and a jute
factory warker gets Rs, 200, a sugar factory
worker gets only Rs. 150, which is not just or
proper.

The sugar industry workers have to go
without any employment for six montbhs in
the year, There has not been any provisivn for
making them some payment during this off
season. I hope this problem wil be tackled
and the sugar industry workers will be given
half their salary during the period when they
arc without any employment, .

The problems of the sugar inflistry tandot
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be solved unless it is nationalised. I think it
was during the Bombay session of the Congress
in December, 1960 that a resolution was
passed for the nationalisation of the sugar indus-
try in UP. Though threc years have pased,
1o step has been taken in that dircction. In
fact, people are becoming very much disappo-
inted and they do not know whether that pro-
mise will be fulfilled or not. So many promises
have been made by so many Chief Minsters
that it will be nationalised, but it has still not
been dane. What is the result ? The result 19
that every sugar factory owner has removed
all the valuable machinery from the factory
and sold it in the market, leaving only the
junk there, In fact, the machinery is not
being repaired properly with the result that
there are so many break-downs during the
season. If the sugar industry is not mnationa-
lised in the near future, I am surc the
factorics will not be able to work. You either
say that you will natioaalise it or you
announce that you will not nationalise it. If
vou say that you will not nationalise it, then
the factory owners will put in moncv  and
repair the machinery, Now the position is
very bad because of the uncestainty. So.
that uncertainty should be removed.

The sugarcane growers have not had their
due. They have been given only an  jucrease
to Rs. 10 per quintal after some time whercas
the price of sugar has gone up very much
This is not fair. The canc growem should
also get the benefit of the increase in sugar
prices. 1 feel that some bonus should be
given to the sugar workers and sugar cane
growers ay their share mn th~ higher price
realised,

An average of sugar price rralised may be
found out and the workers and growers pad
bonus accordingly,

There was recently an announcement that
sugar will be controlled so that the pnices
come down. But that has not yet been done,
1 hope, this will be done.

MR. CHAIRMAN : The Minister of

Forcign Trade will make a statement at
5.55 P.M,

Shri Shashi Bhushan.

ot arfiryew (feeett afeqer) © awmfar
wgrw, gF a8 qu g€ gy Ay o f
ot 29 fegrd apddr off ¥ ey
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AT swaraex & wfy FvAr Ew s
frar &fier are-mre ag W o7R Er
qug gAv 6 =T ST QAT a9 W
g &1 g AT Qar § i oY W ey
uF Qe geqr 97 fanare s N 0%
ud, UF I8, OF Wy q¢ favary s @,
grg ¥ AW as 30 qIw g wFA &
X ATH I fggemra A Avaw § A
g€ Far gfawr man # qrAmE awT Wy
g . (sawww) . 3@ w3} I,
SUELEOLEIE SR G A S L 3|
W FET A

aarafa wEEa, rezafy ot F wreor
T & qRYT F7AT § AR g@# ag faa W
arg @ § 9w fafe o1 & awda & ga9
9zd F9AT Ot ¥ A #Fy 9v f5 avemy
t qravy ¥ gafas Ageq) w7 A2 W A
afqrre fad, a7 39 a& zwvdr wdf a4
AHTX AT A, AT BT ATAT FT ATAA &
gatfas ae ¥ w1 gfemr faar
Frfe sraa o sre 28 wex & v game
B9 7 uF Yar wrgafy faar @ agr sAy
q wWAA, MEAT AL gHIRAZ 7L
fagars F7T 81 & TAWF 7 §Na
s A 1 N ¥ faare ¥ ey
FY HTATH JTA A, AW w27 fagd o
# g7 721 fF wq #rdq Ay w7 g9 &
IY7 JEAT GIEA AQT HYAT TX AT qAR
AN 7 WEZ A F, AAF gAY AT FAY
af femr, 37 7% gofry X forr ook
§ 7 faar @ T AT AN A ART-HAT
U5 TG GTATE 477 €1 a0 %3 )]
¥, 39X wAdw, drafoer qrdf, e qrdf
Az Fiwm (A1) r frorer og X ¥ wg
U6 WSET JTRTT AATA &7 qAGA §T @
¥, T 1E wway = QU & wWr g
MATET W & yomsy W@ ? W
M W AT # §HAT 9T 7 WO
wrer ¥ fegeam & et &,
wOwt gl ¥ o feedly & awy e
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& 3wy wiw gwar o ! oavw §f
fegeam % sometr §, Srwdw ¥ o gk
wge oy §, wlfifog  geigigem,
A%y qrEl A Sk arfaal ¥ o Aw
At oty gAY AR Q| AT AR W
w7 ar 5 gaw AT wegar & qen
WA Ay AT ¥ A fawrd oy R
wgr ) fogmwagar g fs fow faw &
Frogairer avg 99 fa & Y 97 w2 fage
ggt g & W frad S St ? oF
=T FaET At # gfeer gg #
gl &1, gfar & wfmgm & v A%
a7 7 X AR w1 EfA v agw a@
AL, I A AW IR AR
IR FAA JET AR AT FL TR
THT, AR TAH THA qEEATET AN A
AT ZY | % TIH A ATy F fory
FAH AAATT AGTN FT Y A, F@ N
a1t vty i AT 3 F ST wrwT
qEE FL @ AT

st gew wx wEww : gwnmfy
HEIRT, 39T AT §, dE ¥ gl
T

wanafa afam . w2 I9 Grd
o9 WVH R TAT & AT AGAT  ATEY
St v |

st wiw guw ;. awefr agem, o
e ¥w 7 ardy wofadts afergr quar
BT F FRT ATFL IA9T AT ¥ G A,

q1 | AYTafE AR, OF I T AW
¥ Aot w gfear-ar-sae 8§
@wdr Y, god avw @ fow #§
T o gadw dare frar o g 9T
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fer & arfieer & gamaral & O Sl
YA CEAIET ¥ HT AP ATY A, TN
¥ agraar SCET 9T, M AHEW GgrEr
st N1 ? oA W@ X IE g ¥
HTgar &t |

FHah aw Jew v 007—
fao frrre fgrravr v 39 aw o%
sfafrmard aaeo fegamm § &
foar o @y 911 IY AWy FEH fr wF
2 ¥ fF ¥ & "y Ard 6 2, W e
QY AT} 99 IR wE AR
Hur @ wer AW & 7y S aow
fro faditre oifrsms & Qe v 9
Ty, YT & qre AT T ey 17 fegqr o
I NG AEY ¥ 4@ OF ANWg gE
fear | ¥ TA-APEX TEWE T W,
fogi arqt 7157 & sy ¥ geafEEy
#! w18} § fie F7, w@IE FT AU 9qT,
I ARG GEE ¥ WA AF TN wEAAT
weaqrafeat #1 £1§ wvar qgay arEr agt
q7 | ¥ ¥ ARHIY qQWE geE &
A% g IFT gATT ¥ gL qT Y, K
wif § - A7g &1 qwrr fea
arfera edr @t Fwow v fr fgrgeana
1 AR ¥ 7o fgm wr & swwg
gEE W

fow a9 3|W A ©F WAEIE ATET-
g0 4T g L@ AT, EW ANAT AT K
aay, femgea & s=v, wd@v wify oY
o FT @ U, g AT 9 wih-
FIfedl & grg AW F AT T @
¥, 3@ gug od AT faw mdcaw @
#T A AT SER aE W gforr awr
gi-Towar & AT I¥ AW ¥ an-
quTT FTUT w37 wear fear war S agt
wgr ma fe ot g fonplt v §,
T g wwr am-red emr
fagarawre atx sur § wwar ¥ o
awr ara fegema—fey, gfem, for
ax o frar @R g @ @,
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[+ wi qwwr]

TG AT FATET F AT AT A 0
sfafeqrarf) w1 wear &) o 9T Wik
IgH T W¥ AAT—NET Wi faor-
T q

st wrto o W@ (wwita)
T AT § 1 (o)

oft wfw gow : Ay gr g g

gafa wggy, 9 aF Iew q,
fao et &1 a7 §, q@T TEWE
T, N7 ¥ A9 IRAT FH Q9097
fie T¥eT AT LT Y, APew oh Dy
# wg ¥ gy wfe dfe &

.

wwrafe REAT : AT HIAT WIGT FA
Tl & 1 o o UHo fiy

17.55 hars.

STATEMENT Re. TRADE AGREEMENT
BETWEEN INDIA AND BANGLA DESH

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): I am
glad to inform the House that a Trade Agree
ment has been concluded between India and
Bangla Desh following talks yesterday with a
delegation led by His Excellency Mr. M. R
Siddiqui, Minister of T'rade and Commcree,
Government of the people's Republic of Bangla
Desh. The agreement came into force im-
mediatcly and will remain in force, in the
first instance; for a period of one year. A
copy of the Agreement has been placed in the
Parliament Library.

It aims at the expansion and promotion
of trade between the two countries on the
basis of mutul advaatage.

itis set within the framework of the
Joint Statement of the Prime Ministers of
India and Bangla Desh where it was recoguised
that the common people of both countrics
should be the beneficiaries of close co-opern-
tion between the two Governments in the
fields of trade and development,
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There will be three ticrs of wrade consiste
ing of :

(i) A border Trade Asrangement which
would facilitate trade in perishable
commodities and articles of daily
use to meet the roquirements of
people living in rural areas op
cither side of the land customs
frontiers. These facilitis will be
available to persons holding special
permits, living within sixtecn kiloe
meters on the border on cither side.

(ii) To meet transitional needs of Baogla
Desh  the two  Governments  have
agreed to an interim arrangement
under which import and export of
specified commodities and goods of
special interest to the two countnes,
produced and rnanufactuied in the
two countries, will be facilitated on
a balanced bams to the extent of
Rs. 25 crores cach way. Supplies
from India to Bangla Desh will
cover infter alia cement, coal, uns
manufactured tobacca, cotton yarn,
asphalt, etc. Items for mport from
Bungla Desh under such balance
trade includes fresh fish, raw jute,
newsprint, furnace oil, jute, batching
oil and naphtha, ec. Transactions
will be routed through a special
account operated by the State Bank
of India, Calcutta and a bank to
be designated by the Government
of Baogla Desh

(i) The two Governments have agreed
that imports and exports of come
moditics which are not covered
under the balancing arrangement,
shall be permitted in accordance
with the normal rules and regula~
tions of the cither country.

The two Governments have also sgreed to
make mutually beneficial arrangements for
the use of theic waterways, railways and
roadways for commerce between the two
countries and for the passagr of goods betweén
two places in ecach country through the
tertitory of the other. The two countrics
would accord to fhe commerce of cach other
the Most Favoured Nativn Trenttnent.
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The two Governments will- co-operate MR. CHAIRMAN: Still, there are
cffectively with cach other to prevent infringe-  three minutes more, .
ment and circumvention of foreign exchange
and foreign trade regulations of cither country. Now, we adjourn to meet at 11 am. to-
The agreement provides for consultations to '
review its working and facilitate the imple- 17.57 hrs.

mentation of the agreemesit,
ton o The Lok Sabha then adjourned i Eleven of the
Clock on Tharsday, March 30, 1972
Thank you, Sir. Chaitra 10, 1894 (Saks).
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